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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 29 OF 2024 (WZ)

...Appellant

...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.

1

I, Mr. Shripad Kawathekar, an adult Indian inhabitant, aged: 57

years, post / designation: Deputy General Manager (Traffic), the

authorized signatory of Respondent No. I in the captioned matter,

having its administrative office at Admin Building, Sheva, Uran,

Raigad - 400 107, do hereby solemnly declare and state as under:

1. I am filing the present Aflidavit in Reply on behalf of the

Respondent No. I in the present Appeal i.e. Jawaharlal Nehru

Port Authority ("JNPA"). I am fully conversant with the facts

and circumstances of the present case and am able, competent

and authorized to depose the present Affidavit from my personal

knowledge and office records.

o i^

I
q,

FNl

2. I vehemently deny all averments, contentions and allegations

made in the Appeal Memo which -are contrary to and / or

inconsistent with whatever is stated he.ein, and nothing stated

therein shall be deemed to have been admitted due to want of a

specific denial or by non-traverse. I am not responding to the

Appeal in seriatim at this juncture, and expressly reserve the

right and craves leave to file a further / additional Affidavit in

Reply for such purpose, ifdeemed necessary and expedient.

Subiect matter of the present Arrrleal

3. By way of the present Appeal, the Appellant has souglrt to

challenge the composite Environment Clearance ("EC") and

Coastal Regulation Zone Clearance ("CRZ Clearance") dated

Paramparik Machimmar Bachav Samajik

Kruti Samittee
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l5s March 2024 granted by Respondent No. 2 i.e. the Ministry

of Environment, Forests and Climate Change ("MoEF&CC") to

JNPA for the widening of the existing container berth at

Jawaharlal Nehru Port.

Brief backsround of JNPA

4. JNPA is India's premier container handling port operator,

accounting for around 50Yo of the total containerized cargo

volume across the major ports of India. Commissioned on 26th

May 1989, in three decades of its operations, JNpA has

transformed from a bulk-cargo terminal to become the premier

container port in the country. JNPA is connected to over 200

ports in the world and is ranked 26th in the list of top 100

container ports globally. JNPA, inter alia, operates the

Jawaharlal Nehru Port situated on the west coast of India across

the Mumbai harbour in Maharashtra. As India,s leading

container port operator, JNPA is constantly upscaling its

operations to provide eco-friendly and state-of-the-art

technology, efficiency and manpower which comply with

intemational standards. JNPA has firmly anchored itself as the

major catalyst for trade and commerce in India and is comm

to providing seamless services to the world that docks here.

itted I RY t
L
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NIF()5. The relevant facts leading up to the filing ofthe present App

Relevant Facts

are as under:

5.1. On 16b September 1988, an EC was granted by the

Ministry of Environment for development of the Nhava

Sheva Port as per the extant rules prevailing at the relevant

time, i.e. prior to the Environmental Impact Assessment

Notification, l99l (1991 EIA Notification',) published

by the Ministry of Environment.

5.2. In pursuance thereof, a container berth with a quay length

of 680 mtrs. was duly constructed and completed in 1989.

,a
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5.3. On 26th May 1989, the Nhava Sheva Port was renamed as

the Jawaharlal Nehru Port Trust.

5.4. Since then, JNPA has been successfully operating the

Jawaharlal Nehru Port, which is the second largest

container port in India. The Jawaharlal Nehru Port

operates an Environment Management System which is

ISO-14001-2015 certified and also operates an

Occupational Health and Safety Management System

which is ISO-45001-2018 certified. In addition,

monitoring of the environment parameters like ambient

air, marine water and ecology are regularly done to

monitor the impact of the Port's work on the environment,

as per JNPA's Environmental Monitoring Plan prepared

based on the guidelines of the Indian Institute of

Technology, Madras and the Central Pollution Control

Board ("CPCB"). Further, JNPA routinely ensures that

even the private terminal operators of the Port also keenly

follow good environmental practises in their working. In

order to develop the Port in a sustainable way, the

development plans are synchronized with the Coastal Zone

Management Plan and Land Use Plan of the Port.

Environmental parameters are routinely monitored through

Indian Institute of Technology, Madras and steps are taken

to ensure enforcement of all regulations. Infact, the Port

has been acknowledged by most leading agencies for its

efforts in environmental management practises.

5.5. From time to time, JNPA has obtained and / or re-

validated the requisite statutory permissions / sanctions /

clearances for operating the Port strictly in accordance

with law.

5.6. Modemizing and expanding the port's infrastructure is

essential to keep pace with global standards and

technological advancements in the maritime industry. This

/,

I
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includes enhancing transportation connectivity, and

improving logistics efficiency. Additionally, JNPA was

facing congestion issues at the Port due to its heavy

utilization. Further, the ccndition ofthe existing container

berth had deteriorated over time due to regular wear and

tear. Accordingly, in or around 2022, JNPA proposed the

widening of the existing container berth at the Port having

a cargo handling capacity of 22.1 million tonnes per

annum ("MTPA"), which involves:

a. Increase of existing crane rail span from 20 mtrs. to

30.50 mtrs. for 680 mtrs. berth length;

b. Increase of deck width of the berth by 15 mtrs. on the

landside for smooth vehicle maneuvering and for

keeping vessels' hatch covers;

c. Upgradation and strengthening of the existing 530

mtrs. berth and 150 mtrs. wharf to accommodate design

vessels of size 12200 twenty-foot equivalent unit

('TEU') for which the facility was originally designed

and commissioned;

d. Upgradation and strengthening offenders and bollards;

e. Repairs and strengthening of existing damaged portion

of the berth structures;

f. Underdeck repairs ofthe existing berth structures.

5.7. The proposed widening of the existing container berth at

the Port would not only help alleviate congestion, but also

reduce waiting time for vessels and enhance the overall

operation efficiency ofthe Port.

5.8. It is crucial to note that contrary to the impression sought

to be given by the Appellants, the proposed works do not

involve any large scale construction activity in the sea. As

enumerated hereinabove, the same only entail works for

widening of the existing container berth towards the

landside within the Port limits. It is also crucial to note

that no sea side extension and dredging is envisaged. The

,-\
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area in question is part of the port operational area and is

therefore, a 'No fishing area". Thus, the impact on the

fishing activities in the area would be almost nil. Hereto

annexed and marked as Exhibit "A" is a copy of the map

of the existing container berth at the Port superimposed

with the proposed widening works.

5.9. Considering that the site of the proposed works fell within

CRZ-IVA area classification under the Coastal Regulation

Zone Notification dated 6n January 2011 issued by the

MoEF&CC ('CRZ 20ll Notilication"), on 7ft December

2022, JNPA duly submitted it's application / proposal to

the Maharashtra Coastal Zone Management Authority

("MCZMA") for grant of CRZ Clearance. Hereto annexed

and marked as Exhibit "B' is a copy of the said

Application dated 7'h December 2022.

5.10. Accordingly, JNPA's application / proposal was

considered by the MCZMA during its 163'd Meeting held

on 2nd February 2023 and 3'd February 2023. After going

through the relevant material / documents and the

presentation made by JNPA, due deliberation and proper

application of mind (as is evidenced from the detailed

discussions recorded in the relevant Minutes of the

Meeting), the MCZMA was pleased to recommend

JNPA's application / proposal for grant of CRZ Clearance,

subject to the terms and conditions contained therein.

Hereto annexed and marked as Exhibit "C" is a copy of

the relevant portions of the Minutes of the 163td Meeting

held on 2nd February 2023 and3'd February 2023.

* t
1'o

-1

5. 1 1 . On I 4th February 2023, the aforesaid recommendation was

communicated by the Director, Environment & MS of the

llCZMA to the Director (IA-III), Coastal Zone Regulation

of the MoEF&CC. Hereto annexed and marked as Exhibit

Uran
RaigadJo4
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ttD" is a copy of MCZMA's recommendation dated 14th

February 2023.

5.12. During this period, on I Ith February 2023, JNPA awarded

the work of upgradation, operations, maintenance and

transfer of container terminal berth at the Port under a

Concession Agreement to the Nhava Sheva Freeport

Terminal Pvt. Ltd. for a period of 30 years.

As the nature of the works proposed fell under Serial No.

7(e) - Ports, harbours, break waters, dredging; under

Category 'A' of the Schedule to the Environmental Impact

Assessment Notification dated 14'h September 2006

published by the MoEF&CC ('2006 EIA Notification"),

JNPA duly submitted an online proposal to the

MoEF&CC, inter alia, seeking Terms of Reference

C'TOR') to obtain Environment Clearance ("EC") in

accordance with the 2006 EIA Notification and the

subsequent amendments thereto.

5.14. After duly considering JNPA's application / proposal and

the detailed presentation made by JNPA, the Expert

Appraisal Committee for Infiastructure, CRZ and other

oTAR P

the grant of TOR in respect of JNPA's application

proposal during it's 33'd Meeting held on l2'h Jiuly 2023.

5. 15. Accordingly, on l't September 2023, the MoEF&CC

issued the TOR. Hereto annexed and marked as Eib!!
"E" is a copy of the said TOR. The conditions imposed in

the TOR issued by the EAC, which comprises experts

from diversified domains with vast experience,

comprehensively covers all requisite studies and surveys

required to assess the vulnerability, risk and project

associated socio-economic and ecological impact.

rvl \$ \
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5.13.

Miscellaneous Projects ('EAC'), inter alia, recommended
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5.16. In furtherance of the TOR, JNPA has itself undertaken and

/ or commissioned various studies in compliance with the

conditions mentioned in the said TOR, which have all

been completed. A detailed chart of the various studies

undertaken / commissioned by JNPA is as under:

Study Agency / Authority Status

I CZMP as per CRZ 2011

Notification (As

compliance of TOR

Condition Nos. 1.1 and 3.4

Completed

2 Traffrc Management and

Traffrc Decongestion Plan

for Widening of Existing

Container Berth at

Jawaharlal Nehru Port,

Navi Mumbai, Maharashtra

(Cargo Handling Capacity

22.1MTPA)

Qmax Techno

Consultant P!'t. Ltd.
Completed

3 Impact of dredging and

dumping on marine ecology

and draw up a management

plan

through the NIO. (As

compliance of TOR

Condition Nos. 9 and 13).

CSIR-National

Institute

Oceanography

(NIO), Mumbai

of
Completed

4 Hydrodynamics study on

impact of dredging on flow
characteristics

Cenhal Water and

Power Research

Station (CWPRS)

Completed

I crave leave to produce, refer and rely upon a separate

compilation of the studies undertaken and I or

commissioned by JNPA in compliance with the conditions

mentioned in the TOR.

5.17. On 23'd October 2023,the Maharashtra Pollution Control

Board ("MPCB") was pleased to issue a Consent to

Establish for Expansion ("CTE') under Section 25 of the

Water (Prevention and Control of Pollution) Act, 1974 and,

Section 21 of the Air (Prevention and Control of Pollution)

Ac! 1981 and Authorization under Rule 6 and Rule l8(7)

of the Hazardous & Other Wastes (Management and

Transboundary Movement) Rules, 2016 for the proposed

works for a period of 5 years or until the commissioning of

to 4
\

,t
1b.

1Etn.tuly2{

Sr.

No.

Institute of Remote

Sensing (IRS) Anna

University, Chennai
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the unit, whichever is earlier. Hereto annexed and marked

as Exhibit "F" is a copy of the said CTE dated 23'd

October 2023.

5.18. One of the conditions of the TOR was to conduct a public

hearing for ascertaining concerns of local affected persons,

which was to be conducted in accordance with Appendix

IV of the EIA Notification. As per clause 7(III)(iii) of the

EIA Notification, the public hearing is required to be

conducted by the concemed State Pollution Control Board

or Union Territory Pollution Control Board within 45 days

of a request being made by an applicant, at or in close

proximity to the site of the project.

5.19. Accordingly, at the request of JNPA, on l't December

2023, a public hearing was duly conducted by the MPCB

at Bahuuddeshiya Sabhagruha, Sector * 2, JNPT Colony,

Jawaharlal Nehru Port Authority, Taluka Uran, District

Raigad, Maharashtra. The Minutes of the said public

hearing held on I't December 2023 was duly submitted to

the MoEF&CC on 1 lth January 2024. Hereto annexed and

marked as Exhibit "G" is a copy of the Minutes of

Meeting of the said public hearing held on l't December

2023.

5.20. Having complied with all the conditions of the TOR and

additional TOR, JNPA had also duly submitted its

application for grant of an EC to the MoEF&CC.

5.21. Consequently, JNPA's proposal for grant of an EC and

CRZ Clearance was duly considered by the EAC of the

MoEF&CC during its 356th Meeting held on 66 February

2024 and 7th February 2024. After going through the

relevant material / documents and the presentation made

by JNPA, due deliberation and proper application of mind

(as is evidenced from the detailed discussions recorded in

0'l'A P
* *

4.o
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the relevant Minutes of the Meeting), the EAC of the

MoEF&CC recommended the grant of a composite EC

and CRZ Clearance for the proposed works, subject to the

various terms and conditions contained therein. Hereto

annexed and marked as Exhlbi!-f is a copy of the

relevant portions of the Minutes of the 356m Meeting of

the EAC held on 6th February 2024 andTn February 2024.

5.22. Accordingly, on 15s March 2024, the MoEF&CC was

pleased to grant composite EC and CRZ Clearance,

subject to the terms and conditions contained therein.

Hereto and marked as Exhibit "I" is a copy of the

composite EC and CRZ Clearance granted by the

MoEF&CC dated 15s March2024.

5.23. From a perusal of the above, it is evident that the entire

procedure for grant of the composite EC and CRZ

Clearance has been followed 'to the tee' and there is no

procedural lacuna in the same.

5.24. Having obtained all the requisite statutory permissions /

sanctions / clearances, on l't April 2024, JNPA duly

commenced the work of widening of the existing container

berth at the Port.

Rerlly to the Contentions raised bv the Apoellant

6. I shall now deal with some of the contentions raised by the

Appellants:

a, False and misleading informotion contained in the EIA

Report

6.1. In that regard, it is submitted that the Environmental

Impact Assessment Report ("EIA Report") submitted

by JNPA was prepared by Mantec Consultants Pvt.

Ltd., which is a Quality Council of India, National

t-t)'14

H
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Accreditation Board for Education and Training

accredited project consultant.

6.3. In any event, it is submitted that the Appellant cannot

selectively pick and choose portions ofthe EIA Report

and draw its own conclusions so as to arrive at an

adverse finding. Infact, the very passages relied upon

by the Appellants use the words "potential risk" and

"-"y", which by itself are not conclusive

6.4. As stated hereinabove, the members of the EAC, being

experts from diversified domains with vast experience,

are deemed to have perused and considered all the,

relevant material placed before it (including the said

Report of the CSIR-NIO) with proper application of

mind, before deciding to recommend the grant of the

composite EC and CRZ Clearance for the proposed

works. It is to be noted that the Appellants are not

themselves experts in the field of environment, and

have not produced any scientific or technical data to

negate I counter the various reports, studies and

permissions granted by the Authorities, which are all

experts in their respective fields.

Q'l'it
* TI q

U ran
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6.2. Interestingly, the Anpellants have sought to place

reiiance on a Report dated lTth December 2007

prepared by the Assistant Commissioner of Fisheries at

the instance of the District Collector, Raigad to counter

I negate the contents of the EIA Report dated December

2023 prepared by the said Mantec Consultants Pvt. Ltd.

Admittedly, this alleged Report is extremely old and

outdated, having been prepared in the year 2007 r.e.

nearly 17 years prior to the composite EC and CRZ

Clearance dated 15th March 2024, and therefore, ex

facie does not reflect the true and correct position, as on

date. Thus, no reliance can be placed on the same.
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6.5. It is repeated and reiterated the proposed works do not

involve any large scale construction activity in the sea

and the same only entail works for widening of the

existing container berth towards the landside within the

Port limits. No sea side extension and dredging is

envisaged. The area in question is part of the port

operational area and is therefore, a "No fishing area".

Thus, the impact on the fishing activities in the area

would be almost nil.

b. Non-compliance of conditions of previous ECs granted

6.6. Although the Appellants have surreptitiously sought to

raise several grievances with respect to alleged non-

compliance of the conditions of ECs previously granted

to JNPA, admittedly, the same do not form a part of the

subject matter of the present Appeal. The same can

only be agitated by the Appellants in an appropriate

proceeding, and not in the present Appeal. Infact, save

and except for making several bald and baseless

allegations, no details and / or particulars have been

stated by the Appellants with respect to the same, let

alone any reliable material having been produced, to

even remotely substantiate these grievances. Thus, it is

submitted that these statements have been made purely

in an attempt to prejudice and / or misguide this

Hon'ble Court, and therefore, ought to be completely

ignored.

6.7. In any event, I say that JNPA has not violated any of

the conditions of the ECs previously granted to it and

utmost care is being taken to strictly comply with the

same. All environmental parameters are being strictly

monitored and timely reports are sent to the MoEF&CC

and the MPCB in compliance of the conditions of these

ECs.

t AUnn.
Raigaoo s
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c. Compensation

6.8. One of the major grievances of the Appellants appear to

be alleged loss of livelihood of the local fishermen,

who the Appellant claims to represent. The Appellants

have premised their claim for compensation (though no

specific prayer has been made in that regard) seemingly

on account of the activities being conducted by JNPA

at the Port generally, and not specifically in relation to

the proposed widening of the existing container berth at

the Port.

6.9. In that regard, it is submitted that as set out in the

present Appeal itself, previously, Original Application

No. l9 of 2013 had been filed before this Ld. Tribunal,

inter alia, with respect to the issue of the impact of the

activities being conducted by JNPA at the Port on the

livelihood of the local fishermen.

6.10. Yide its Order dated 19s February 2014, this Ld.

Tribunal had directed the Respondents therein

(including JNPA) to pay an amount of Rupees Ninety-

Five Crore as compensation to 1630 affected fishermen

(including members of the Appellant), out of which,

JNPA was personally directed to pay 70% of this

amount.

6.1 l. Although JNPA had initially challenged the said Order

dated 19fr February 2014 passed by this Ld. Tribunal

before the Hon'ble Supreme Court in Civil Appeal Nos.

4455-4456 of 2015, subsequently, the same came to be

withdrawn vide art Order dated 14th December 2022.

The said Order specifically records JNPA had handed

ol'er a Demand Draft for an amount of Rupees Sixty-

Six Crore and Sixty-Three Lakh (being JNPA's 70%

share of the total compensation of Rupees Ninety-Five

oT4 l-* *
4.
/
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Crore) to the Standing Counsel for the State of

Maharashtra, who was to remit the same to the

Collector, Raigad for his necessary action.

6.12. ln addition, thereto, JNPA has also duly deposited an

amount of Rupees Thirty-Five Lakh (being JNPA's

70oh share of the total amount of Rupees Fifty Lakh

payable towards mangrove plantation) to the Mangrove

Cell, Govemment of Maharashtra.

6.13. Thus, the local fishermen (including members of the

Appellant) have already received compensation with

respect to the issue of the impact of the activities being

conducted by JNPA at the Port on their livelihood. The

Appellant and its members ought not to, under the guise

of the present Appeal (which only relates to a limited

challenge to the composite EC and CRZ Clearance in

respect of the proposed widening of the existing

container berth at the Port), once again agitate their

alleged claim for compensation.

,.

Advantages of the works

7. Modernization and expansion of the Port's infrastructure is

essential to keep pace with global standards and technological

advancements in the maritime industry. This includes upgrading

container terminals, enhancing transportation connectivity, and

improving logistical efficiency. JNPA is currently facing

congestion issues at the Port due to its heavy utilization. The

proposed widening of the existing container berth at the Port will

not only help alleviate congestion, but also reduce waiting time

for vessels and enhance the overall operation efficiency of the

Port. The same will lead to increased economic activity in the

region, which, in tum, can create jobs and stimulate economic

development in the surrounding area.

t,
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Mitieation Measures

8. One of the grievances raised by the Appellants for assailing the

composite EC and CRZ Clearance was that the EIA Report

submitted by JNPA does not provide for adequate mitigation

measures to counter the environmental impact from the proposed

widening of the existing container berth at the Port particularly

on the livelihood of the local fishermen.

9. However, the Appellants have failed to notice that the composite

EC and CRZ Clearance itself imposes several terms and

conditions which not only include protection, preservation and

mitigation measures, but also detailed monitoring measures, all

of which are to be followed during the construction as also

operational phase, including:

a. JNPA to ensure that no creeks or rivers are blocked due to

any activities at the project site and the fiee flow of water is

maintained (Condition No. 4.1);

b. Appropriate measures to be taken while undertaking digging

activities to avoid any likely degradation of water quality.

Stilt curtains to be used to contain the spread of sediment

during dredging within the dredging area (Condition No. 4.2);

c. All erosion control measures to be taken at water front

facilities. Earth protection work to be carried to avoid any

erosion of soil from the shoreline / boundary line from the

land areas into the marine water body (Condition No. 4. I 1);

d. Dredged material to be disposed off safely in the designat

area (Condition No. 7. 1);

e. Shoreline not be disturbed due to dumping. Periodical study'.

on shore line changes to be conducted and mitigation carried

out, if necessary. The details to be submitted along with the

six monthly monitoring reports (Condition No. 7.2);

f. Necessary arrangements for the treatment of the effluents and

solid wastes to be made and it is to be ensured that they

conform to the standards laid down by the competent

authorities including the Central or State Pollution Control

+ N()
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Board and under the Environment (Protection) Act, 1986

(Condition No. 7.3);

g. The solid wastes to be managed and disposed as per the

norns of the Solid Waste Management Rules, 2016

(Condition No. 7.4);

h. Any wastes from construction and demolition activities

related thereto to be managed so as to strictly conform to the

Construction and Demolition Waste Management Rules,2016

(Condition No. 7.5);

i. A certificate from the competent authority handling municipal

solid wastes to be obtained, indicating the existing civic

capacities of handling and their adequacy to cater to the

M.S.W. generated from project (Condition No. 7.6);

j. Dredging not to be carried out during the fish breeding and

spawning seasons (Condition No. 9. I );

k. Dredging, etc. to be carried out in the confined manner to

reduce the impacts on marine environment (Condition No.

e.2);

l. The dredging schedule to be so planned that the turbidity

developed is dispersed soon enough to prevent any stress on

the fish population (Condition No. 9.3);

m. While carrying out dredging, an independent monitoring to be

carried out through a Government Agency/Institute to assess

the impact and necessary measures shall be taken on priority

basis if any adverse impact is observed (Condition No. 9.4);

n. A detailed marine biodiversity management plan to be

prepared through the NIO or any other institute of repute on

marine, brackish water and fresh water ecology and

biodiversity and submitted to and implemented to the

satisfaction of the State Biodiversity Board and the CRZ

authority. The report to be based on a study ofthe impact of

the project activities on the intertidal biotopes, corals and

coral communities, molluscs, sea grasses, sea weeds, sub-tidal

habitats, fishes, other marine and aquatic micro, macro and

mega flora and fauna including benthos, plankton, turtles,

birds etc. as also the productivity. The data collection and

491



impact assessment to be as per standards survey methods and

include underwater photography (Condition No. 9.5);

o. Marine ecology to be monitored regularly also in terms of sea

weeds, sea grasses, muCflats, sand dunes, fisheries,

echinoderms, shrimps, tuftles, corals, coastal vegetation,

mangroves and other marine biodiversity components

including all micro, macro and mega floral and faunal

components of marine biodiversity (Condition No. 9.6);

p. JNPA to ensure that water traffic does not impact the aquatic

wildlife sanctuaries that fall along the stretch of the river

(Condition No. 9.7);

q. JNPA to have an environmental policy (Condition No. I 1.1);

r. A separate Environmental Cell both at the project and

company head quarter level, with qualified personnel to be set

up under the control of senior Executive, who will directly

report to the head of the organization (Condition No. 1 1.2);

s. Action plan for implementing EMP and environmental

conditions along with responsibility matrix of the company to

be prepared and to be duly approved by competent authority

(Condition No. 11.3);

t. Self environmental audit to be conducted annually. Every

three years third party environmental audit shall be carried

out (Condition No. 11.4);

u. JNPA to upload the status of compliance of the stipulated

environment clearance conditions, including results of

monitored data on their website and update the same on hal

yearly basis (Condition No. 12.3);

v. JNPA to submit six-monthly reports on the status of the

compliance of the stipulated environmental conditions on the

website of the ministry of Environment, Forest and Climate

Change at environment clearance portal (Condition No. 12.4);

w. JNPA to submit the environmental statement for each

financial year in Form-V to the concerned State Pollution

Control Board as prescribed under the Environment

(Protection) Rules, 1986, as amended subsequently and put on

the website of the company (Condition No. 12.5);

o14
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x. The Regional Office of the MoEF&CC to monitor

compliance of the stipulated conditions. The project

authorities to extend full cooperation to the officer (s) of the

Regional Office by fumishing the requisite data I

information/monitoring reports (Condition No. I 2.6).

10.As per Condition No. 12.10, concealing factual data or

submission of false/fabricated data may result in revocation of

the composite EC and CRZ Clearance and attract action under

the provisions ofEnvironment (Protection) Act, 1986. Further, as

per Condition No. 12. I I , the MoEF&CC may revoke or suspend

the composite EC and CRZ Clearance, if implementation of any

of the above conditions is not satisfactory under the provisions of

the Environmental (Protection) Act, 1986, to ensure effective

implementation of the suggested safeguard measures in a time

bound and satisfactory manner. Thus, sufficient safeguards have

been in built in the event any violations are found of the

composite EC and CRZ Clearance by JNPA.

Sustainable Development

I 1.A balance between environmental protection and developmental

activities can only be maintained by following the principles of

'sustainable development', as propounded by the Hon'ble

Supreme Court of India. The principle of sustainable

development is a development strategy that caters to the needs of

the present, without negotiating the ability of upcoming

generations to satisfr their needs and that strict observance of

sustainable development would put us on a path that ensures

,,.,doyeloprnont while Xgotecting the environment, a path that works

I 
roi;ln^tt-cHqlxd Hil I generati ons. All env i ronmental related

*A&'Efo'iTt'6?iiul"ictivities should benefit more people while

maintaining the environmental balance which could be ensured

only by the strict adherence of sustainable development, without

which life for coming generations will be in jeopardy. The

adherence to the principles of sustainable development is a sine

qua non for the maintenance of the symbiotic balance between

RY
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the rights to environment and development. The right to

development cannot be treated as a mere right to economic

betterment or cannot be limited to as a misnomer to simple

construction activities. The right to development encompasses

much more than economic wellbeing, and includes within its

definition the guarantee of fundamental rights, which are an

integral part of human rights. The construction of a port is

definitely an attempt to achieve the goal of wholesome

development and must be treated as integral component for

development and improving trade and commerce. To ensure

sustainable development is also one of the goals of EP Act,

which is necessary to make effective, the guarantee of the right

to life under Article 21 of the Constitution.

Conclusion

12.For all the aforesaid reasons, it is respectfully submitted that the

Appellants are not entitled to any reliefs of whatsoever nature as

they have miserably failed to show any reason that would

warrant interference of this Ld. Tribunal. The present Appeal

ought to be dismissed in limine and with heavy costs.

Solemnly declared at Mumbai

This 18'tay of luly,2024

For Jawaharlal Nehru Port Authority,r

(Mr. Shripad Kawathekar)

Authorized Signatory, Respondent No. I
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uen-graraffi qft rdmfh'qb?trr
JAWAI{ARL.AL NEHRU PORT AUTHORIW

ts

6.BI

-

EO eool : mts
L3O ta0fi : mi5
l8O ?tloi : 201!
ls(! agm! :201E

urlc Frfelr{sl
JNPA

JNPA/PPD/CRZ l2022l I I s I Date: 47.12.2022

The Member Secretary,
Maharashtra Coastal Zone Management Authority
Environment & Climate Change Department,
15th Floor, New Administrative Building,
Mantralaya, Mumbai- 400 032

ran urqtrq : [flRir rF${. tst. Tfr cH - 400707. Port Oflico : Admlnlstsallon Bldg., Shova, NaYi Mumbal - 400 707.

{q lf,d*il .xftrErff chier Mgil.nc. ofi..r - (-022J 27241151 : lfe rdrc (vfir{i{) d fir chLl M!n'g'r (Admn') I saq ' (02212124 4021 |

ts rfqlr tqr qrd) chtet Mansoor (Tl9mc) . (022) 2?24 .191; !f fiqr (d.cr.ft.r.) Chht lirttlgor (ir&E:). (022) 2?24 4'l8l I

Tq !-{qq (f{6) Chiol Managa. (Fln). (022) 272a 4oEl: (f, fiq6 -(c.t.fr.) Chbl Manro.. (PPAD} ' (022) 2724 al56
nq-trtfs oy. con3erystof (02212721111'li {l+{ {rgr (ozz} 272a aln.

Wobslto : v/nvrjnport.lov.ln . E-mqll : lnfo@Fpo.t0ov.kt

Sir,
Jawaharlal Nehru port Authority is in the process of widehing of existing

container Berth at JNPA, Navi Mumbai. The port was developed by Govemment of
India to decongest the Mumbai port and was commissioned on 26t\ May, 19g9. The
traffic at these JNPA terminals is being haadled with cargo handling equipment uke,
Rail Mounted Quay cranes (RMecs), Rubber Tyred Gantry cranis lnicc";, n"it
Mounted Ganw cranes (RMGcs), Reach stackers, Tractor Ttailer, Fork Lifts etc.
which are also having power backup facility.

Jawaharlal Nehru port Authority now propose{ widening of container berths
which involves:

1' Increase of crane Rail span from 20 m to 30.s0 m for 6g0 m berth rength.2. Increase of deck widtrr of the berth by ls m on land side for smootlr vehicremaneuvering & for keeping vessels hatch covers.
3, Up-gradation and strengthening of existing 530 m berth and

accommodate design vessels of size 12200 TEU for whi
origina_lIy designed & commissioned.

4. Up-gradation of Fenders and Bollards as may be nec
5. Repairs arrd strengthening of existing damaged

structures as may be necessar5r.

ESS

6. Underdeck repairs of the existing structure wherever nece

The project for widening of Container Berth at Jawaharlal N
at Sheva, Navi Mumbai superimposed in 1:4000 Scale CRZ map. Since this proposedwidcning part falls within the CRZ category- CRZ IV- A (The water area and the sea

Wtt'ilin

sub: widening of existing container Berth at Jawaharlal Nehru port Authority, Navi
Mumbai- CRZ clearance reg.
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-2-

bed area between the Low. Tide Line up to twelve nautical miles on the seaward,'i:i*,#i:f$,:ffi1, et, cnz 
'"pii,,e ilo .*0, is carried out ror through

;:H*i*:ffi ffi f,lff Ayil.f i%;;'.?l#J:.tffi ffiil:,Ti*i3
1. FORM-I as Anne:mre I
2. Rapid EIA Report incorporating Risk Assessment_ Annexure II.3. Disastcr Management Report. - ------.1

4' CRz maps indicatins 
TL & LTL in 114000 scale demarcated by Institute ofRemote Sensing, Anna Unjversity ah;";; Annexure_Ill.

i: 3ffiIi'# |1 *::H;; r"iiL 6.'.#e,'a,*" u,,iuu,..ity chennai.

since the project is of National importance, we request you to kindry process theapplication for obtaining cnz crearaice ; ;: ;;.".
Thanking you,

Enclosure: as above.

yours Faitlfullv.0"\AA
or. c. vaiJfd|,Xtrra'

Chief Manager (pp&D)ffi
rnut @f

q

I

5

()

NRY
c.

tswt

i

For VKJI{ PIfTTE'I
Adrr*B

t
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4/
Member Secretary

EXHIBIT 
(C,

o..Ll $.hlry2{

*'

l inutes of 163d neeting of the hlohorushtrc Coastal Zone l,lomgenent Adhority held on

?d ond 3n FebnnrY, 2023

INTRODUCTLON:

The JNPT officiols presented the proposol before the Authority. The Jt.lPT hos proposed

widening of existing contoiner berfh ot Jowoharlol Nehru Port Authority by JNPT.

Jawohorlol trlehru Port Authority is in the process of widening of existirg Conlainer Berth

ot JNPT, Mvi itAumboi. The project is locoted between NSICT contoiner berth ond exiting

shollow woter berth of JNPT.

Jowohorlal Nehru Port Authority now Process widening of contoiner berths which involves:

. I:ncrelse of crane Roil spon from 20 m to 30.50 m for 680 m berth leagrth.

o Increase of deck width of the berth by 15 m on lond side for smooth vehicle

maneuvering & for keeping vessels hotch covers.
. Up-grodotion and strengthening of existing 530 m berth ond 15Om wharf fo

occomrrodote dasign vessels of size 1??OO TEU for which the fccility was

originolly designed & commissioned,
. Up-gradotion of Fenders and Bollords as moy be necessory.
. Repoirs ond sfrengthening of existing domaged Portion of the berth

Structures os mcY be necessory.
. Underdeck rePoirs of the existing structure wherever necessary'

DzuEERETIONS:

The Authority osked the JNPT officials about the Environment / CRZ cleoroncc obtoined

for existing contoiner berth ot JNPT. The Officiols of JNPT informed that octivity of
existing berth wos port of the Environment Clearsnce wos obtoined for the JITIPT port wos

obtoined in 1989 (i.e. prior to CRZ Mtif icotion, 1991).

The PP presented thot the JNPT has proposed widening of existing contoiner berth.

The Authority noted lhat fhe projact for widening of Contoiner Berth ot Jowohorlol

Nehru Port Authority ot Sheva, Mvi Mumboi suPerimPosed in 1:40OO Scole CRZ nop
prepored by IRS, Chennoi. Proposed widening Port folls within the CPZ @legor'l- CPZTV-A

orea.

JNPT hos submitt zd thz tIA/ EMP rePort PrpPgred by Montec Consultdnts h/t Ltd) l'&ber
occrediled consultont). The report stotes that thgre is no removol of mongrove involved in

lhe project. Due to continuous ship movemeat, fisheries ore not well developed in the oreo.

Hence no significont impocts on fisheries are onti

L\TARv
-4*t^t

o
fe

9. lic.t

Chairman

€x h;bit ,C

Table Itcrn No.4: Prvposal for widcaing of .xisting contoin r b.rth ot
Ja*ahonlol tlchrt Port Authority, Distr ict Raigsd by JIWT

Uran
Raigad

tc.
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l(inutes of 163, neetiry of the filahorashtm cus,tal zotc, lllamgernent Authority held on
2d ond ln Febnary, 2023

DECTSION:

rn the light of above, the Authority after deliberotion decided to recornmend the proposal
to AIoEF&CC, New Delhi wrder CRZ Mtif icotion, 2O1t subject to follo ng conditions

l. The proposed construction should be corried out strictly as pr the provisions of
CRZ Notificotion, 2011 (os amended from time to titne) ond guidelines/
clarifications given by AlloEF from time to time.

2. corstruction cohstrucrions should be corried with with minimum interfererce with
tidol water flow, so thot frez flow of tidal woter is not obstructed.

3. Mtural course of creek/river water should not be hampered due to proposed
activities.

4. During construction phase, the project irnprementing agency shourd prooctivery
implehart oll possible oppropriate environmentor m"o"r."" to achieve minimum
dislurbonce to coostol ecosysteh.

5. The construction debris and dredged noterial should not be disposed off in the
creek woter to avoid orry odverse impoct on morine woter guolity.

6. PP to eisure that best industrial proctices should be followed for lire satety
meosures ond for conservotion of coostal €nvironmant

7. Debris gaerotzd during the construction octivity should not be dumped in CRZ
areo. rt should be ensured that debris is processed in o scientific monner ot o
designoted site.

8. The Project proponent should be eftectively implenent the mitigotion measure ond
Environmelt ilAonagemant Plan during construction ond operaiion phose of the
project.

9. All other reguired permission from different stotutory ourhorities should be
obtoined

TRUE COPY

w
t

u
Member Secretary

*
Chairman

Y t
For Vidhii Partners

Advocates

a

f.- NI I
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MAHARASHTRA COASTAL ZONE MANAGEMENT AIj"IHORITY

lel. No.: 2202 9388 No. CRZ 2022JCR 312fiC 4
Office oflhe -
Mshsrsshtra Coastal Zone Management Au$ority,
Environment & Climarc Change Dcpartment

I 5e Floor, New Administative Building'
Manralaya Mumbai- 400 032

Date: 14fr February, 2023

E-mail : dirl.mev-mh@nic.in
Website: https:luszmaeayinl

-lo,

Director (IA-IID,
Cozutal Zone Regulation,
Ministry of Envimnment Foress & Climate Change,

Indira Paryavaran bhavan, Jor Bagh Road,

New Delhi - ll0 003.

4. Thc Authorily noted that the projcct for widcning of Container Berth at Jawsharlal Nehru Pon

Authority at Sheva, Navi Mumbai supcrimposed in l:4000 Scale CRZ map pre parcd by [RS, Chennai

Proposed widening part falls within the CRZ category- CRZ lV'A arca' JNP'l' has submitred the EIA/ EMP

repon preparcd by Mantec Consuhanls Pvt l,td) Nabet accredited consu Itant).'l'he report states that there is

no rcmoval of mangrove involvcd in thc project. Duc to continuous sh ip movement lisheries are not wcll

developed in the arca. Hence no sign ificant impacts on fisheries are anticipated.

In the light of above, the Authority after delibera tion decided to rccommend
to following, conditio

I

Subjert Proposal for widening of existing container berth Et Jawaharlal Nehru Port

Authority, District Raigad bY JNPT

Thc Maharashrra Coastal Zone Management Aurhority in its l63d meeting held on 2d & 3d Febnrary,

2022 delibcrated the subject proposal for widening of existing container be(h at Jawaharlal Nehru Port

Authority, District Raigad.

2. 'l-he Authority nored that proposal is for widening ofexisting container berth at Jawaharlal Nehru Pon

Authoriry by JNpT. Jawaharlal Nihru Port Authority is in the process of widening of existing Conainer Berth

ar JNpT, Navi Mumbai. The project is located benveen NSTCT conlainer berth and exiting shallow water

bcrth of JNP'1. Jawaharlal Nehru Port Authority now process widening ofcontainer berths which involves:

r lncrease ofcrane Railspan from 20 m to 10.50 m for 680 m benh lengh'
o lncrease of deck widrh of the b€rth by 15 m on land side for smooth vehicle maneuvering & for

keeping vessels halch covers,
. Up-gfadation and strengthening of existing 530 m berth and l50m wharf to accommodate design

vessels of size 12200 TEU for which the facility was originally designed & sommissioned.

. Up-gradation ofFenders and Bollards as may be necessary.

. Repairs and strengthening ofexisting damaged ponion ofthe berth structures as may be neccssary.

. Underdeck repairs ofthe existing structure whercver necessary.

3. The Authority asked thc JNPT officials about the Environment / CRZ clearance obtaircd for existing

conrainer berth at JNp'l'. The Ollicials of JNPT informed that activity of cxisting berth was part of the

Environmcnt Clearance was obtaincd for the JNPT pornvas obtained in 1989 (i.e. prior to CRZ Notification.

l99l ). The PP presenred thar the JNPT has proposed widening ofexisting container berth.

5.

I

MoEF&CC. New Delhi under CRZ Notification, 201 I subject

() I-t r

Ito

EXFIIHI 6D/

EXhibr

I

q

ARY
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Specific Conditions:
The proposed construcrion shoxrd becarricd out striclryas per thc provisions ofCRZ Notificarion.20U (as amended from time to time) and guioetinev craiifrcrr,on, g,r.n by MoEF from timc ro

,::l'.::,#:l:fflliffl:*ill.rr".ffiied.wirh minimum inErference wirh ridarwarer f]ow. so

lilifi'ff"H,!j:ffif#:',#":.' should nor bc hampercd due to proposcd activities.

ffi ;",.:#;l,iL,ifii;Ti,i#ii.:,#H.?l "i;i..#,,. [:Xlii;:"ffi,J.ilitl*l 
I

The construction debris and drcdged material shourd not be disposed off in the creek water to3I::1 :iI :1r^:.: impacr on 
'urii" *"t., qu"tiry--'' "* "" "

;;":H[,#j[:H,l,,a1il*j#ctices ihoutd be fo[owed for rirc safety measures and for
rxorrs generated durinS the construction activity shourd not be dumpcd in cRZ area. It shourd bcensured rhat debris is processed in a scienrific manner at a dcsignated site.The Project proponeni should he effectively imfilil;"filft"rion measure and EnvironmenrManagemenr plan durins const.,"tion rna op.r'u;;;;;;il ;i,;;,. pr"J*,.Alt other required permilsion from different'ril;;;";il;ii,l'r rr,nrta be obtained

l.
iv,

vt.

vll.

v t

tx.

Genersl Conditiom:
a) Conslruction phascl

llt.

v .

i.

generated during construction phase should be disposed of as per applicablerules and nonns with necessary approvals of the Maharashtra pol lution Control Board.ii. Ail the topsoil excavaled during construction activities should be storcd for use in horticulture ilandscape development wilhin the project site.
PP to srrictly adhere to all the conditions mentioned in Maharashtra (Urban Arcas) protection andPreservation ofTrees Act, lgTS as amended during the validity of Environmenr Clearance.iv. The diesel generator sets to be used during construction phasc should be low sulphur diesel type andshould confonn to Environments (Protecrion) Rules prescri bed for air and noisc cmission standards.v. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas) Protection andPreservation olTrees Act, I 975 as amendcd during the validity of Environment Clearance.vi. Vehicles hired for transportation of Raw rnaterial shall srricrly comply the emission normsprescribed by Minisrry ofRoad Transport & Highways Department. The vehicle shall be adeguatelycovercd to avoid spil lage/leakages.

Ambient noise levels should conform to residential standards both during day and night. Incrcmentalpollution loads on the ambient air and noise quality should be closely mon itored during constructionphase. Adequate measures should be made to reduce ambient air and noisc level during constructionphase, so as to conform to the stipulated standards by CpCB/lr,IpC B.viii. Diescl power generating sets proposcd as source of power for elevators and common areaillumination durirg construction phase should be of
backup

the Environment (Protection) Act,
cnclosed and conform to rules made undertype

1986. The heighr ofstack ofDC sets should beneeded for the combincd capacity ofall proposed DG ses. Use lo* sulphul dissgllocation of the DG sets may be decided with in consulaation with Maharashtrq.Board.
ix. Regular supervision ofthe above and other measures for monitoring shouldthe construction phasc, so as to

cell /designated person.
avoid disturbance to the surroundings by a
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b) Operation phase:

A separate environment management cell wilh qualified staffshall be set up for implementation of

the stipulated environmental safeguards.

Separate funds sholl be allocated for implementation of environmental protection measureVEMP

along with item-wise breaks-up. These cost shall be included as part ofthe project cost' The funds

earmarked for the environment protection measurcs shall not be diverted for other purposes.

C) General MCZMA Conditions:
i. ln case ofany change in project profile, the project would require Aesh appraisal by the MCZMA.

ii. I'he MCZMA reserves the right to revoke this recommendation, if the conditions stipulated are not

complied with to the satisfaction of the MCZMA.
iii. The MCZMA or any other competent authority, concerned planning autrority may Sipulate any additional

conditions subsequently, if deemed necessary, for environmental protection, which shall be

complied with.
iv. The clearance accorded to the project under CRZ notification shall be valid for e pcriod of seven

years from the date of issue of such clearance: Provided that the construction actiYities shall

commence within a period offive years ftom the date ofthe issue ofclearance and the construction

be completed and the operations be commenced within seven yean from the date of issue of such

clegrance.
v. The recommendation from CRZ point ofyiew is being issued wilhout prejudice to the action initiated

under EPAct or any court case pending in the court oflaw and it does not mean that project ProPonent
has not violated any environmental laws in the past and whatever decision under EP Act or of the

Hon'ble court will be binding on the project proponent. Ilence this recommendation does not give

immunity to the project proponent in the case filed against him, ifany or action initiated under EP

Act.
vi. PP has to strictly abide by the conditions stipulated by the MCZMA.

If applicable Consent for Estabtishment" shall be obtained from Maharashtra Pollution Control

Board underAir and Water Act and a copy shall be suhmitted to the Environment departmcnt before

start ofany construction work at the site.

Under the provisions of Environment (Protection) Act, 1986, Iegal action shall be initiated against

the project proponent if it was found that construction of the project has been strrted without

obtaining MCZMA clearance.

No further Expansion or modifications, other than mentioned in the CRZ Notification, 201 I / 2019

and its amendments, shall be carried out without prior approval of the MCZMA. In case of
deviations or alterations in the project proposal from those submitted to MCZMA for clearance. a

fresh reference shall be made to the MCZMA as applicable to assess the adequacy of conditions

imposed and to add additional environmental Protection measures required, ifany.

This MCZMA clearance is issued subject to obtaining NOC from For€stry & Wild life angle

including clearance from the standing committee ofthe National Board for Wild life as ifapplicable

& this MCZMA clearance does not necessarily implies that Forestry & wild life clearance granted

to the project which will be considered separately on merit.

PP to submit an indemnity bond to the MCZMA for any future litigation.

MCZMA reserves the right to cancel / revoke CRZ pcrmission in case of any violation of CRZ

Notification, 201I /2019 issued by the MoEF&CC, New Delhi amended from time to time without

prejudice to any liability on MCZMA.
The MCZMA clearance is being issued without prejudice to the sction initiated under EP Act or any

vlt

vlI

lx.

xl
xt t.

xl

court case pending in lhe court of law and it does not mean that project propotrent has not violated

any environmental Iaws in the past and whatcver decision under EP
.of

rt will

tt
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be binding on the project proponent in the case fired against him, ifany or action initiated under Ep
xiv' This MCZMA crearance is.issued purery from an environment point of view without pre.rudice ro

;:il:JJ#ff}*.alrother 
applicable permissions / Nocs shatl b" "boi;;;;;,;;,sxv. ln case o f submission otr*..::T.nt and non-compliance of sripulated conditions, MCZMA willrevoke or suspend the MCZMA Clearanc" *i,t,o,;;;;';-r;

. action ,na", gr"iroir*t protection Act. Igg6. 
_ mation and initiate appropriate regar

xvi The above stipulations wourd be enforcei arong *t"r, under the water (prevention and controrof polrution) Act, r974, the Air (prev.rri", a 6"rrr"i 
"inirturronl Act, I98r, lhe Environment(protection) Act, I9g6 and rules there ,"a"r, f,._.J"r, W".r."." {r*.r.n."r, *d Handling ) Rules,1989 and its amendments, rhe pubtic tirbilfi Ir;; ;";l g9 l _d it u,,"rdr.nt..xvri Anv appear against this MCZMA crearan.";;iil;; ;;l,;tionar Green Tribunar (wesrem zoneBeacrr' pune) New Adminishativ" brirdir; l;;;;;'ffi;a, opposite councir Halr, pune. irprepared, within 30 days as prescribed undei sect"" ri 

"rn" N",i"nal Green Tribunar Act, 2010.

lhrrrli?::r.fm & minutes of the meeting is availabre on the website of MCZMA i.c.

Copy for information to:
I. PS @nvironment) & Chain
- (Anner, Manrel"yr, Irarrb"ilfilo' 

(MCZMA)' Environment & cc Depanment, Room No. 2l 72. Member Secretary, Msharashtra pollution Contrnl Board, 
ll:tl:t1i:l,l"H:iltl#*::i'.Tx,"f,',t-84o03;d2;Karpa'[aru 

Poin'[' 3rd and 4'lh

. Bandra (E), Mumbai - ta-- --*'"-r' rlvw 
^qmrnstative Building, Near Chetna College,

' u;#:i[;;'#i'+il n",J.u'l (NPr)' Admin Buirding, Sheva uran, Navi Mumbai, Disr.

- o".tii urong *'; *,;;"#;*11;H:1'rll,jlll'-1.1"" on PJive'h p"*r Lr u"aiaiclil",j,
S. Setect Fite CfC 4)

TRUE COPYv
For Vidhii Partne6

Advocates

%*rW
(Abhay pimpirlar)

u'r€ctot Envlonment & MS, MCZMA

oF
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File No: File no: 1014812023-IA.III

Government of India
Ministry of Environment, Forest and Climate Change

IA Division

***
(fl{{qzkl

Dated 0110912023

To,

Shri Sunilkumar Vishnu Madhbhavi

JAWAHARLAI NEHRU PORT TRUS]-

Jawaharlal Nehru Port Trust Admin Building Sheva Uran Navi Mumbai Navi Mumbai, RAIGAD,

I\,I{H AIL{SHTIL{,, 4OO7 07

cmppd jnpt@gmail.com

Subject: Grant of Terms of Reference under the provision ofthe EIA Notification 20OGregarding.

Sir/Madam,
This is in reference to your application for Grant of Terms of Reference under the provision of the EIA

Notification 2006-regarding in respect of project Widening of tsxisting Container tsedh At Jawaharlal

Nehru Port, Navi Mumbai, Maharashtra (cargo Handling capacity- 22.1 MTPA) submitted to Ministry

vide proposal number lAlMtVlNl'RA 1142653312023 dared 2110812023.

(i) ToR ldentilication No.

(ii) File No.

(iii) Clearance Type

(iv) Category

(v) Project/Activity lncluded Schedule No'

(Yi) Sector

(vii) Name of Project

T023A3501MH5915492E

File no: 10/48/2023-IA.llI

fresh ToR

A
7(e) Ports, harbon, breakwaters, dredging

INFRA-1

Wideaing of Existing Container Berth At
Jawaharlal Nehru Port, Navi Mumbai, Maharashtra

(Cargo Handling Capac try= 22

JAWAHARLAL NEHRU st

gad

July 2

No, \

Rv
RAIGAD,MAHARA
MoEF&CC

no

no

c
n

{
I
1

*
a A.

F

I46

zI 6

l. Widening of Existing Container Berth at Jawaharlal Nehru Port Authority, Navi M tra

Page 1 of 9

EXHIBIT 
.E,

2. The particulars ofthe proposal are as below :

tx [,'' rbit E

(viii) Name of Company/Organization

(ix) Location of Project (District, State)

(x) lssuing Authority
(xii) Applicability of General Conditions

(xiii) Applicability of Spccilic Conditions

Address: lA Division, Ministry of Envlronment, Forost and Climats Change'

Indira Paryavaran Bhaw"n. Jor Bagh New Delhi- 110003
tAJM H/t N FRAl 1426533 12023
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(cargo Handling Capacity= 22.1MTpA) by N4/s Jawaharral Nehru port Authonty.
2. The following will be eoncession4ilg scope ofwork the details are as following:
3. lncrease ofcrane Rail span from 20 m to 30.50 m for 6g0 m berth length.
-*:::ffi:,:f::lwidrh of the berth by l5m on land side for smooth vehicle manoeuvring & forkeeping

5 Up-gradation and strengthening of existing 530m berth and l5C
size 12200 'rEU io. *r,iJirr" ru. itv was origrna y d".,r""d J:H,::to€cconmodate 

design vessels of

6. Up gradation of !-enders and _Bollards may be necessary.

7' Repairs and strengthening ofexisting damaged portion ofthe berth structures as may be necessary.
8. Under-deck repairs ofthe exisring structure wherever necessary.

9. The proposed project falls under Schedule 7(e), ports, horbours, Category ,,A,, of EtA Notification 2006.Toral estimated civil cost ofthe project is about Rs. g72l; irkh.'
10. Land use/ Land cover ofproject site in tabular form:

l rerrain and topographical featur:s.: 
Te district has three physiographic divisions i.e. (i) coastar zone inwest covers about 20% percent ofthe distnct (ii) central z";; ;;],:,: about l/3rdofthe dishict, consisting offertile land in low lving area (iii) H lv.zone ;',h";;;;;highly uneven in altitude and covered withforest. This hitl range is characterized by n:ggedness 

"r; ;;;,saddres rorming th""""*- r,",r,*. urr,*, p"i,J-",a p;u#"l"Ji,-Jl[lJ;J;*."i,"::1il*ffi;::l
Kundalika Ri'er is the main river in cenhal part whereas , tri" ,lu,lr"- pun Savitri River is the main rivcr.

2' Details of water bodies, impact on drainage: There w,l be no adverse impact on drainage system due rowidening of existing berth terminals at JNpA.

3 water requirement: water wi,.be requued for Existing - 50 KLD and for Expansion-30 KLD. During

:itri"i"'*L:1'#.t;#",fj.T:.3's*p"*r""-io *io. *u,", supprv rrom.rr,lpAls ex*ilting own

4. Diversion offorest land: The prqect does not involve any diversion of forest land.
5 The project is not located withia l0lan of Protected Areas (pA) including National parks, Sanctuanes andTiger Reserves, Eco-sensitive Zone (Esz) or Eco-sensiu* a."Jrusal 

"otified 
by the MoEF&cc:

6. Details of CRZ: The project falls under CRZ-IVA, MCZMA recommendaJion s-rs+eqgrired
7. No shorcline changes No additional changes to the existing C dging required,marginal land reclamation o

c t-
r,
?8. Land acquisition and R&R issues involved: No R&R issues in

9. Employnent potential: during construction phase th project
-t

operational phase the project will generate employment of375
10. Benefits of the project: The execution of the project bring!neighborhood and the State by bringing industry, roads, employment

I l. Details ofCourt cases: No court case is involved in the proposed prqiect.

Re Q,,

ts and during

n the locality,
living standard

g Nt

and economic growth.

I NMH/ tNF RA1 t 426533 /2023 Address lA Division. Mlnisty of EnvirollmeDt, Forest aod Cltrrste Chanoetndiraparyava@n Bhat€n, Jor Bagh N6w D"n, Li"*' '-, "" Page 2 of g
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12. The EAC based on the information submitted and clarifications provided by the project proponent and

detailed discussions held on all the issues during its 333d meeting during 11th-12d July, 2023

recommended the proposal for grant of Terms of Reference(TOR) with stipulated specific conditions along

with other Standard ToR Conditions.

l3.The Ministry of Environment, Forest and Climate Change has considered the proposal based on the

recommendations of the Expert Appraisal Committee (lnfrastructure, CRZ and other Miscellaneous

projects) and hereby decided to grant Terms of Reference for the 'Widening of Existing Containei Berth at

Jawaharlal Nehru Port, Navi Mumbai, Maharashtra (cargo Handling capacity-2z.| MTPA) by M/s

Jawaharlal Nehnr Port Trust' and for preparation of EIA,IEMP repo* with public consultations under the

EIA Notification, 2006 as amended and CRZ Notification 2011, subject to strict compliance ofthe following

specific conditions, in addition to all standard ToR conditiom applicable for such projects.

14. This issues with the approval ofthe Competent Authority.

Area (ha)

54

Remarks, if any

CoDy To

l. The Member Secretary, Maharashtra Pollution Control Lloard, Kalpataru Point, 3rd and 4th floor, Opp. PVR

Cinema,Sion Circle, Mumbai-400 022

2. Parivesh Portal.

3. Guard File.

O.I'A l-

Specific Terms ofReference for (Ports, horbors, breakwsters, dredgitrg)

1. Specilic Conditions

%

*

r.1

* exAnn Ireu

O

Irp. JUl} H

,!o 1-1

Raigad

Terms of Reference ,\H
^

S. No

L pp shall submit the latest certified EC compliance report by the concem lRo of the Ministry.

2. lmportance and benefits ofthe project.

3. Submit a copy of layout superimposed on the HTL/LTL map demarcated by an authorized

agency dn l:4000 scale.

4. Recommendation of the Maharashtra CZMA shall be obtained and submitted'

5. Submig superimposing oftatest CZMP as per CRZ (2011) on the CRZ map'

6. Subni'it a complete set of documents requircd as per p ata 4.2 (I) of CRZ Notification, 201 l '

.. 
.7. 

Hydrodynamici ltucly on impact ofdredging on flow characteristics shall be carried out.

8. Study the impact of dredging and dumping on marine ecology and draw up a management plan

tkough the NIO or any other institute specializing in marine ecology.

ttuMH/tN F RA 1/42 653312023 Addr€ss: lA Divi6ion, Ministry of Environment, Forost and Climats Changs

lndira Paryava.an Bhawan, Jor Bagh New Dslhi - '110003
Page 3 of 9

S. No. Land use/Land cover

1. Non l'orest Land

l.l
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S. No
Terms ofReference

9. Requtement of watet power, with source ofsupply, status of approval, water balance diagram,man-power requirement (regular and contract).

l0 A certificate from the local body suppllng water, specifying the total annuar water availabiritvwrth the local authority, the quantity of *.i.. rt..uay 
"o._ii,"a,fr" qr"*n, ";;ilff#:Ithe project under consideratiol and the balance *"i". 

"""tr"u," This shourd be specified

::::r:",, 
for ground water and surface water sources, "rr;g *,u, there is no impact on other

1l A certificate of adequacy of available power from the agency supplying power to the projectalong with the load allowed for the project.

12 A certificate from the compete-nt authority handling municipal solid wastes, indrcating the

ffi "tut" 
capacities of handting una tn"i, uaffiy-i;';; 

" the M.S.w. g"n"ru,"J'fro;

13 An assessment of the cumurative. impact of all development and increased inlrabitation beingcarried out or proposed to be canied out uv trr" p.o,""i o. oirr"l ug"n"i". in the core area, shallbe made for traffic densities and parkirg .upuulliii". i, u os-il, .uaiu, from the site. A detailedtraffic management and a traff.ic d""ong"rtion phr;;;;;;ough an organization of repureand specializing in Transport planning Jat r" *u-itt"a *ni il" uro.
14. Disaster Management plan for the project shall be prepared and submitted.
15. Details and status ofcourt case pending against the project, ifany.
16. Public hearing to be conducted and issues raised and comproponent on the same shourd be.included i, Effiil'R;;T',[:il'.#fi,llJ5*'"j::;

financial budget for complying with th. 
"ornrnitr"rr, ,ud"f 

-'-

17' A tabular chart with index for point-wise compriance of above ToRs. The spedfic ToR. a,recommended above are in addition to all the relevant inforrrriron * per the ,Generic 
structureof EIA' given in Appendix lll and lllA rn tfr" en l"tin""t'i"r,,'ZOOO.

l8 As per the Ministry's office Memorandum.!-. No. 22-6512017 -lA.rl dated 30th September.2020, the project proponent, based on ,t 
" "o..ir."no.ude during the publicheanng' shall include all the activities required t" u. t^t.n io n rml these comrnitments in theEnvironment Management plan along with cost 

"ui-"t . 
-"i 

trr"r" activities, in addition to theactivities proposed as per recommendations of EIA smar"s uoJ trr" same sha, be submitted tothe ministry as part of the EIA Repod. The EMpshall i" iro-r-.ir*". 
"t 

the projecr cost or anyother firnding source available with th" p-;"", p-p"o"n

ha dds a one ann xure n

s
by rhe tA bpu c durln

t1'Y I
t,

Terms of Reference

t.l
ned,/rej

Rea Sson se ec ti thng lsdetai fo al aem exan] ecte sd/ el cted on mCII th

1 Project dctails

+
+

t
I

t N MH / tNF RA1 /4 26533 /2023
Page 4 of g

19. In pursuance of Ministry's OM No stated above the project
th: 

..8L4 Repod indicatng ,U tn" 
"om_it 

nents mJ.
public hearing and submit it to the Ministry and the EAC

proponent

..PP the

S. No

for the site sites

StaDdtrrd TerDs ofReference for (ports, harbors, breakwaters, dreilgiug)

Address: lA Oivision i\rinrslry of Env|ronrrerl Forest and Cln.ate Cnanoetndira pary€varan Bharvan. Jor Bagh New D" t,'_ i ii oo:, 
" -'"-.
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S. No Terms of Rel'erence

comparative statement and reason/basis for selection.

1.2
The examination should justi$ site suitabilityin terms of environmental angle, resources

sustainability associated with selected site as compared to rejected sites.

1.3
The anlysis should include parameters considered along with weightage criteria for shortJisting
selected site.

t.4 Submit the siah:s ofshore line change at the project site

1.5

'l he cost of the Project (capital cost and recurring cost) as well as the cost towards implementation

of EMP should be cleaxly spelt out.

1.7

2 Land use,Land Acquisition and R&R

3 ESZ, CRZ, lnternational Boundary and Acts

S. No Terms ofReference

2.1
Details of the land use break-up for the proposed project. Details of 0 km radiusof

Submit details regarding R&R involved in the project
// I /c:lvu c-{ \,
ll6/.'n--uun 9\* t',

.1.

al
4,

u.kt1l.i

S. No /Terms of Reference
.\cL13

,.ta).."

3.1

Examine and submrt detail of land use around l0 km radius of the

project area and l0 km area from boundary of the proposed/existing project area, delineating project

areas notified under the wild life (Protection) Act, l97zlcitically polluted areas as identifiedby the

CPCB from time to time/notified eco-sensitive areas/interstate boundaries and intemational
boundaries.

and map of the

Erosion and accretion study at the mouth of the creek which is adjacent to the proposed site be

carried out and submitted

3.4

Submit superimposing of latest CZMP as per CRZ Notification (2011) on the CRZ map. And also
submit a copy of layout superimposed on the HTULTL map demarcated by an authorized agency
on l:4000 scales.

rA/M H/t N FRA 1 /426533 t2023 Addrsss: lA Division, [rinislry of Environm6nt. Forest and Climato Chang€
lndira Paryavaran Bhawan, Jor Bagh New D6lhi- 1'10003

Page 5 of 9

A detailed draft EIA"/EMP report should be prepared in accordance with the above additional TOR

and should be submitted to the Ministry in accordance with the Notification.

1.6

Any further clarification on carrying out the above snrdies including anticipated impacts due to

theproject and mitigative measure, project proponent can refer to the model ToR available on

Ministry.

the prqect site.

)'l

t,

J.J
Detailed modelling studies to understand whether the selected site can withstand severe cyclones

and develop designin accordance to due safety measrues.
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S. No Terms ofReferencc

3.5

3.6 Hydrodynamics study on impact ofdredging on flow characteristics shall be carried out

3.7
A detailed study on the impact of proposed activity on marine ecology and mariae biodiversity withspecific focus on the corars, mangroves and Mud flats in the proximity of the site should beconducted and required mitigation plan be submitted.

3.8 A management pran for the area under which mangroves are or likery to be removed andcompensatory mangrove plantation plan be submitted.

6 Water Environment/euality Anatysis/ flydrology and Water Bodies

S. No Terms ofReference

4.1 Analysis should be made based on latest satellite imagery for land use with raw images.

S. No Terms of Refcrence

Submit the present land use and permission required for any conversion such as forest, agriculture
etc.

5.2 land acquisition status, rehabilitation of communities/ v lages and present status ofacquiring torest
and Agriculrural activities.

Submit details of the trees to be cut incruding their specics and whether it also invorves anyprotected or endangered species.

5.4 Measures taken to reduce the number ofthe trees to be removed should HRla
5.5 Submit the details ofcompensatory plantation. I
5.6 Explore the possibilities ofrelocating the existing hees

1Tjlrl

5.7 Examine the details of afforestation measures indicating land and
\+g\{o

5.8 ould be
L anandscap p andgreen bspaces A

amed alp dfioun to m ti no andse IAtibgate ons

5.9

Page 6 of g

Submit a complete set ofdocuments requied as per para 4.2 (i) ofCRZ Notification.20l l.

4 Remote Sensing & GIS

5 Forest and Wildtife

5.1

5.3

belts open described.may
the nearest settlement

The identification ofspecies/ plants should be made based on the botanical studies.

IAJMH/lNFRA,l /426533/2023 Address: lA Division, N,trnisky ot Environmenl, Forest aod Ct|nate Charoe
Indira Paryavaran Bhawan. Jor Bagn New Delhr _ 1t )OO3
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S. No 'l'erms of Relerence

6.1
Examine the details of water requirement, impact on competitive user, Eeatrnent details, use

oftreated waste water. Prepare a rvater balance chart.

6.2

Examine and submit the water bodies including the seasonal ones within the corridor of
impactsalong with their status, volumetric capacity, quality lilely impacts on them due to the

proj ect.

6.3

Specific study on effects of constuction activity and pile driving on marine life

7 Waste Mrnagement, Drainage and STPS

S. No 'Ierms of Refe rence

7.1 Submir a copy ofthe contour plan with slopes, drainage pattem of the site and surrounding area

7.2 Examine details of Solid waste generation treatment and its disposal.

?l Details of oil spill contingency plan.

1.4
Details of the layout plan including details of channel, breakwaters, dredging, disposal and

reclamation.

8 Terrain and Topography

9 Road/Transport Connectiyity and'I'rallic mcasures

S, No Tcrms of Rcl'ere nce

9.1
Examine road/rail connectivity to the project site and impact on the existing trsffic network due
tothe proposed project/activities

Address: lA Division, Ministry of Environmont, Forost and Climats Chsngo
lndira Paryavaran Bhawan, Jor Bagh New Delhr - 110003

S. No Terms of Reference

8.1

8.2
Submit a copy of layout superimposed on the HTULTL
agencyon l:4000 scale along with the recommendation of

by an authorized

.t 1t' \
8.3 * c

8.,r Details of ship tranquillity study.
y Raigad
a iru. J:rlv2,t ealS)

rThe.ecologically 
fragile area including CnZ t,l, are, ";.Wthe layout plan and submined. '?l 

t'^ , r-rtV

lA,/[,4H/tNFRAl /426533/2023

Submit the details of fishing activity and likely impacts on the fishing activity due to the project.

6.4

Submit the details of terrain, level with respect to MSL, filling required source of filling materials

and tmnsporlation details etc.

Details of bathymetry study.
q t

'. 1," i

8.5

Page 7 of 9
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Terms ofReference

c and transportation study should be made for existing and projected passenger and
A detailed naffi
cargo traftic.

9.3 Details of handling of each
preventivemeasures.

cargo, storage, transport along with spillage control. dust

9.4 ase of coal, mineral cargo, details of slorage and closed conveyance , dust suppressionandention filters.

lnc
prev

9.5

An assessment of the cumulative impact ofall development and increas
out or proposed to be carried out by the project or other agencies in therafiic densities and parking capabilities in a os kms"raiil l;"_
management and a haffic decongestion plan drawn up through an
specializing in Transport planning shall be submitted witfr tfre ef,i.

ed inhabitation being carried
core are4 shall be made for
the site. A detailed rraffic
organization of repute and

l0 Rain Water Harvesting

12 Air Environment

13 Environment Management/ Monitoring, Mitigative Measures and RiskAssessment de t\t''
Re g

c,

$.

S. No Terms of Refcrencc

r0.1 Details ofrainwater harvesting and utilization of rain water

S. No Terms ofReference

.envuonmental quality along with projected incrementar load due to thetivities.

Examine basetrne
proposedpmject/ac

Terms of Reference
.t\t R Y

12.t lhe ai1 eu{itv monitoring should be carried out according to the
November, 2009.

S. No Terms of Reference () rNt
I l 1

Examine separately the details fo'r qonimr'ction and operation phases bothEnvironmentalManagement plan and Enviroffnentar vonitoring eran with cost and parameters
for

13.2
Submit details of a comprehensive fusk Assessment and Disaster
includingemergency evacuation during natural and man_-"i" ai**^.

Management plan

13.3 Details ofdesalination plant and the study for outfall and intake

TAJMH/tN FRAl /42 6533 t2023 Addresg: lA.Division Mrntstry ol Envimnment. Forest and Cl,male Chanorlndira paryavaran Bhawan. Jor Bagh New D.f f.,,i- , . oJoi 
-"" '"' Page 8 of 9

S. No

9.2

ll Baseline data

\

1l.l

S. No
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l5 Environment Responsibility

s for submission of the EIA,/EMP Reports

i
I

Annexure 2

TRUE COPY

D5
-..--

For Vidhii Partnerg
Advocates

Signature NotVerified

fl sllfl3,3's:.:@fltits,-.i,
Date: 01/09/2023f

S. No Terms ofR€ference

t4.t trClrol pending against the project, if any, with direction /order passed by any Court
.sl the Project should be given.

Details of ti
oIlaw again

S. No Terms of Ret'erence

I5 I

As per the Ministry's oflice Memorandum F. No. 22-65/2017-rA.rr dated 30* september,2020,the project proponent, based on the conmrihen* made during th; pubric hearing, specific studiesshall include all the activities required to be taken to fulfill tnie cornmitnents in the EnvironmentManagement Plan along with cost estimates ofthese activities, in addition to the u"tiriti". p.opo."i
as per recomrnendations of EIA Studies aud the same sha[ be submifted to the ministry 

". * "ithe 8lA Report. The EMp shalr be imprementea at the project cos or any other fimdilg sourceavailable with the project proponent.

14 CourU Litigation records

4. The prescribed TOR would be valid for a period of four

Additional Terms of Reference

1 A detailed draft EIA'/EMP report shall be prepared in terms ofrhe above additional roR and should be submined tothe State Pollution conkol Board for Public Hearing. Public Heanng to be conducted for the project in accordancewith the provisions ofEnvironmental lmpact Assessrient Notification, 2006 and the issues raisei by the public shouldbe addressed in the Environmental Management Plan. The public Hearing shall be conducted based on the ToR letterrssued by the Ministry and not on the basis of Minutes of the Meeting available on the website.
2 'l'he prgect proponent shall submit the detailed final EIA,/EMp report prepared as per ToR to the Ministry forconsidering the proposal for environmental clearance before expiry ofvalidity ofTOR.
3 '[he 

consultants involved in preparation of E]A/EMP report after accreditation with euality council of lndia/NationalAccreditation Board of Education and Training (QCI/NABET) would need to include a c*ficate in this regard in theEIA/EMP reports prepared by th-em and data provided by other organization(s)/Laboralories including their status ofapprovals erc. vide notification of the MoEF- dated l9m July, 2013.

*
TA t

Uran
> Raigadf.,4

*
4

1,,r,, 'rJ

,lo.1

\H

rA,/MH/tN F RA1 /42 6533 I 2023 Address lA Divlslon. Mrnlstry o[ Enuronm6rt. Foresl and Cltmato Chsnoe
lrrdira paryavaran Bnawan. Jor Bagh New Deht _ .l1O0O3 Page 9 of g
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UGIIBIT,F'

MAHARASHTRA POLLUTION CONTROL BOARD
Tel : 24010706 l24OL0 437
Fax: 24023516
Websiter http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

..lfEtJtY. ..ffiINI7T

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.r (R46)
No:- Formatl.O/CAC/UAN No.MPCB'
coN sENT-0000 t7 5946 ICE 123L00016s 5

To,
M/s. Jawaharlal Nehru Port Authority'
Nhava Sheva Freeport Terminal Pvt. Ltd.
At Sheva, Tal. Uran, Dist. Raigad.

Date: 23/10/2023

M
Lirr \rfs-^
.ft$yh io(

:fi fi*{ll

For: Grant of Consent to Establish for Expansion under Section 25 of the Water (Prevention

& Control of Pollution) Act, 1974 & under Sectio n 21 of the Air (Prevention & Control of

Pollution) Act, 1981 and Authorization under Ru le 6 and Rule 18(7) of the Hazardous &

Other Wastes (Management & Transboundary Movement) Rules 2016 is consi

consent is hereby granted subject to the following terms and cond itions a

the schedule l, ll, lll & lV annexed to this order: *
1. The consent to establish is granted for a period up to co

5

f eqtah
n,in

unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.196.82 Crs. (

submitted by pp Existing Cl is of Rs. 3640.5 Crs + Propos
by Rs. 196.82 Crs = Total C.l. will be Rs. 3837.32 Crs )

3. Consent is valid for handling ofl

Your Service is Our DutY

e x

,,\ tl

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

*

ar a ru ut ty- ava a reePo erm n

Products

widening of existing container berth by 15.0 Mtrs towards land side for smooth

vehicles maneuvering for keeping hatch covers.

Maximum
Quantity

UOMProduct

Not ApplicableAs per Schedule-l01 Trade effiuent

Sr l\lo Description Permitted (in CMD) Standards to Disposal Path

CONSENT-0000175946/lndus'1d.27849 (23-10'202 3 09:21:55 pm) /QMs.PO6-F0U00
Page 1 of I

?h''br t F

Sr
No

Sub: Consent to Establish for Expansion for widening of existing
container berth Under Red Category.

Ref: 1. Board's existing consent to operate vide No. Formatl.0/CAC/UAN
No. MPCB-CONStNT-0000097172/cR/2 103001085 dated l'9.03.2021 valid

up to 30.09.2025

2. Proposal submitted by MCZMA under CRZ Notification, 2011 to MOEFCC

vide No. CRZ2022 1CR3L2 fi C4 dtd.L4.02.2023

3. Minutes of CAC meeting held on 26.09.2023

Your application No.MPCB-CONSENT-0000175946 Dated 10.07'2023
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Domestic effluent s0,0 As per Schedule-l On land for gardeninI

Sr No Description Permitted Shndards to Disposal

5. Conditions under Air (p& CP) Act, 1981 for air emissions:

6. Non.HazardousWastes:

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016Collection, Segregation, Storage, Transportation, Treatment and Disposa
for

hazardous wastet lof

(The Applicant shall ensure disposal of all recycle-rewaste to the actual user h aving permission un
processing of hazardous

Other Waste (M & T M) Rut
der Rule 9 of Hazardous &es, 2016.)8. The Board reserves the right to review, amend, suspend, revoke this consent and thesame shall be binding on the industry.9. This consent should not be construed as.exemption from obtaining necessary NOC/authorities.

permission from any othe r Government
10. PP shall obtain environmental clearan ceand CRZ Clearance.
11. This consent is issued pursuant to the decision of the 12th Consent AppraisalCommittee Meeting held on 26.09.2023,
12. PP shall strictly com Ply with the recommen dations ofManagement Autho rity. I Coastal Zone
13. PP shall not take an

x
project before obtai

v effective steps towards impl cb
ion of thenrng Environmental Clearanc

ns

14. The applicant shall o
e d

Board before actual c
btain Consent to Operate o

I
m h

ommencement of the Uni

"l[tfRe $u
1!

() F n-t
Signed t) ash

&n*'{
Mcmh.-r Sccrctarv
For and oo bchalf of
Maha Control Boa rd
ms@m

2023 t0_2

1 S-1 to S-2
DG Set ( 1500 KVA & 1000
KVA 2 As per Schedule -lt

Sr
No. source

1 Metal Scrap 5.0 Sale to authorized party

Sr No Type of Waste Quantity lloM Treatment

@

5.L Used or spent oil MIPt Reprocessing Sale to authorised
party

category No./ Type euantity atoM Treatment

531c5c44
4 06cae00
fe03b5a6
c1d6e4 5O
2f57adb{
a749dE02
d42676c7
9d1a342f I IS't'

ava eva reepo rm nacots:rt-ooootzsgceirndus.td,27849 (23-lO. 20 23 09:21:5S pr) feUS.io6_F01/00
o.

Page 2 of 8

2,

Control

Stdck Alo, Description of stack / Number of
Stack

Standards to be
achieved

Disposal

Sr
lVo Disposal

1 0,5

I
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Received Consent fee of -

Copy to:

1. Regional Officer, MPCB, Navi Mumbai and Sub-Regional Officer, MPCB, Taloja

- They are directed to ensure the compliance of the consent conditions'

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC Cell - for record & updation purposes.

RTGS1410712023MPCB-DR-20167393640.001

Transaction Type

t-* q *
1">

.LA o

OTA
TI

Uran
Raigad

tp July 24

, IVo. t3

:l ll

a e ru ort eva ree na

CONSENT-0000175946/lndus'ld .27849 (23.10.2023 09:21:55 pm) /QMs'PO6-F01/00
o Page 3 of I

I

i

Sr,No Amount(Rs.) Transaction/DR.No, Date
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SCHEDULE-I

I Al

Bl

cl

Al

Generat

Treatme
ion - As per your application the treated effluent generation ls Nil,nt-NA

Disposal - NA

2 As per your application, yor.l-.y.. prwided Sewage Treatment plant of designedcapacity 60 CMD for the treatment of 50.0 aMD;-&*;;:.

]iii33/i:i:t;:%;ffii::ff'#ase treatment svstem to treat the sewase so

Bl

cl The treated efflu
flushing,air cond
shall be utilized
provided by Loca

ent shall be 60% recycled for secondary purposes such as toiletitioning,cooting towei make up,nrengdtiig !i.. i.i'r"ruirirgon land for gardenino and
I oooyldisposiiiil';;.1.'" connected to the sewage svstem

3. The Board reserves plans, specifrca tplant setup for the treatment of waten^iorks for the
data relating to

for the disposal of c t{the \& the system
consent conditions.

sewage or trade effluent or tn rant of any
to establish the unit

The Applicant shall obtain pri t take stepsor establish any treatment an
nrcxtension or

1 o4. The industry shall ensure re
expiry of its expected life as

p lacement of pollut letY .7.
rt5 parts afterdefined by manufact s &of standards and safety of the operation thereof. s ,compliance

5, The Applicant shall comply with the provisions of the
t\

Pollution) Act, 1974 and
P n & Control of

as contained in the said
as amended, by insta lling water meters and other provisionsact:

6 The Applicant shafl
con ditio ns of Ep A
Environmental Cleara

provide 
- 
Specific Water pollution control system asct, 

.1-e86 and rute made there ,i.Jir.'r#ii'iihl',
nce/ CREP guidelines.

per the
o time/

1 Total Suspended solids
50

BOD (3 days 27"C Not to exceed 30
3

100

Parameters Standards (mg/t)
Sr.,Vo

lndustrial Coo
or boiler feed

ling, spraying in mine pits
0.00

Dornestic purpose
80.00

3
Proc sse n h re ebs a Itev ets tu des po
& tau n ts rap0 ee sa b od Ia adY beg 0.00
Process n herebs ta re ev ts os utedp
& o u nta atsp nre t0 ae s v
b d ra da b e a dng rea xto c

0.00

5 Gardening

W ater con su m pt io n q uantity
, (cMD)

awa a e ru ree rmcoI{sEt{T.OOOOt7594 6 llndus- td.2, B4g (23 - i o-2023 0e:2l:5s pm) /eMS.pO6 _FOTtOO
o.

its rights to review

addition thereto.

Not to exceed
2

COD
Not to exceed

Sr, No, purpose for water consumed

1.

2

4.

0

Page 4 of I
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19.83
Kg/Day

s02110.00
HSD

41.315
Kg/Hr

DG Set
1000
KVA

Acoustic
Enclosu re

Stack
s-1

3t.72
Kg/Day

so2130.00
HSD

66,104
Kg/ttr

DG

1500
KVA

Acoustic
Enclosure

Stack
s-2

Sulphur
Contentlin %;)

Pollutant Standard

SCHEDULE.II
Terms & conditions for compliance of Air Pollution Control:

1 As per your application, you have proposed to provide the Air pollution c

and also to erect following stack (s) to observe the following fuel pattern:
ontrol (APC) system

2 The Appticant shall provide specific Air Pollution control equipments as per the conditions_of

EP Aci, 1986 and ruje made ihere under from time to time/ Environmental Clearance / CREP

3

guidelines.

The Applicant
equipment w
replacement/a
equipment.

shall obtain necessarY prior permission for P control

ith necessary specifications and operatio
@

or
trolIteration well before its life come to an end or c ol

4. The Board reserves its rights to vary all or any of
technological improvement or otherwise such vari

equipment, other in whole or in part is necessary).

the condi de
Uran

dB.iffi, e4o ny
rolation (inc rft

SCHEDULE-III
fl0,13

Details of Bank Guarantees: tlt F

The above Bank Guarantee(sl shall be submitted by the applicant in-favour
Regional Officer at the respeciive Regional office within 15 days from the date

of
of

issue of Consent.
BG Forfeiture History

cou+6
months

COU OR 5 years,
whichever is

earlier
L5 DaysRs. 25. Lakhs1 Cto E

Consent
(c2E/
c20

/c2R)

Sr,
llo

Validity
Date

Amt of BG
tmposed

NANANANA1 NA

Consent
(c2E/C20/C2R)

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of
BG

Forfeiture
Srno,

NANANA1 NA

srno, Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

Port ava reepo erm na

CONSENT-0000175946/lndus'1d.2784 9 (23-rO-2023 09:21i55 pm) /QMs'PO5-FO1/00
o. Page 5 of I

APC Svstem Stack TYPe
St?!k sourr" provided/prop Height(in ofrYs' osed mtr) Fuel

BG Return details

Purpose of BGSubmission
Period

Compliance
Period

Towards
compliance of

consent to
establish and EC

& CRZ Clearance

Amount of
BG

imposed

NA
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1. ]1" 
Energy source for tighting purpose shail preferabty be LED based2' The pp sha' harvest rainwater from roof tops or tire o.uitoings and storm water drains toff:i1ffi 

the ground water and utirize t-ne's5ml'ror'oit"r.nt industriar apprications withrn
3. Conditions for D.G. Set

'' I::',",r[',f.t:"'.';?;liliillill be controred by providins an acoustic encrosure or by
b) Industry shourd provide. acoustic enciosure for contror of noise. The acoustic encrosure/acoustic treatment of th_e_room stroufO Ot Oeslgn;i,flr mrnimum 25 dB (A) insertion toss0r for meeting the ambient, noise stanoarai, wili.-r.,"ur, i, on higher side. A suitabreexhausr muffler with insertion ros, .i zll]ii,fijli.iijrro u. provided. The measurementof insertion ross wi, be done at oiffereni p.iit.i'6.!"r"ers from acousticenclosure/room and then average.

c) Industry should make elf^orts. to bring down noise level due to DG set, outside industrialpremises' within ambient nois" .equir.me.ir dor.rl...nting and contror measures.,, 
ff:r,j[:iJr:lDG 

set must be strictty in .orpri.n." *ith recommendations of DG set
e) A proper routine and orevgltjye maintenance procedure for DG set shourd be set andfo'owed in consurtation with the oG man;fil;ffi:r wourd herp to prevent noiselevels of DG set from deteriorating with use.
f) D.G. Set shall be operated only in case of power failure.
g) The.appricant shourd not cause any nuisance in the surrounding area due to operation of

SCHEDUtE.tV
General Conditions:

h) The applicant shall comply with the notification of MoEFCC, tndia on Environm ent(Protection ) second Amendment Rules vide GSR 3 71(E) dated 17.05.2002 and itsamendments regarding noise limit for generator sets run with di
The applicant shall maintain good housekee prng

\ RY t(The non-hazardous solid waste ansing in the factory preof scientifically so as not to iause any nuisance /necessary permissions from civic authorities for dispo6. The applicant shall not change or alter the quantitemperature or the mode of the effluent/e missionsequipments provided for w ithout previous wri tten perminot carry out any activity, for which this cons

e

e

tc d isp osed
tJ" all taker
#€r

stry will

cha rge,
control

of the Board. ent has not b r consent
oF N,T N7. The industry shall ensure that fugitive emissions from the act con rolled so as tomaintain clean and safe envrronment in and around the factory pre mrses8. The industry shall submit ,quarterly statement in respect of industries obligation towardsconsent and pollution co ntrol compliance ported with documen tary evidences

's duly sup(format can downloaded from MPCB official site)9. The industry shall submit
MPCB.

official e-mail address and any change will be duly informed to the
10. The industry sha' achieve the Nation€r Ambient Air Quarity standards prescribed videbovernment of rndia, Notificarion rv.. a-z9oi6)ibiibfrt,-Il'.*. r8.1r.2009 as amended.

awa a a tu
a reeport erm nacot{sENT-OOOOl75946I ndus-1d,27849 (23.10_2023 09:2 }s5 pm) /eMS,pO6 _F0l/00

o.
Page 6 of 8

4.

5.
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11. The Board reserves its rights to review plans, specifications or other data relating to-- 
plantsetup for the treatrient of waterworks for the purification thereof & the system

ioi tn. oiipor.r or sewage o'. trud. effluent or in connection with the grant of any

consent conditions. The A'pplicant shall obtain prior consent of the Board to take steps

to establish the unit or.ri.otirn any treatment and disposal system or an extension or

12

addition thereto.

The industry shall ensure replacement of pollution control system or its parts,.after

exoirv of its expected tife aiiefined by manufacturer so as to ensure the compliance

of itandards and safety of the operation thereof'

The PP shall provide personal protection equipment as per norms of Factory Act

lndustry should monitor effluent quality, stack emissions and ambient air quality
13

L4
month ly/q uarterlY.

l5.Wheneverduetoanyaccidentorotherunforeseenactoreven,suchemissionsoccur
or is apprehendeo to ociuiin excess of standards laid down, such information shall be

forthwith Reported to eoarJ, ionie*"0 Police Station, office of Directorate of.Health

serii"i, o.p.rtr.nt oiixftoslves, lnspectorate of Factories and Local Body. ln case

of failure of pollution ...iii 
"qripr.nii, 

the production process connected to it shall

be stoPPed.

16. The applicant shall provide an alternate electric power source sufficient to operate all-- 
;;il;i;; aontror tl.iriiL, inrtiiL.O to maintain compliance with the terms and

conditions or tne conseni. ln tn. uor"n.., the applicant shall stop, reduce or otherwise,

ionirof proOuctlon to abide by terms and conditions of this consent'

17'Theindustryshallrecycle/reprocess/reuse/recoverHazardousWasteasperthe- 
pioriiion.ontuin in tne'niiaroous and otherwastes (M &TM) Rules 2016, which can

[e ieivcrJ lprocesseo lieuseJTrecovered and only waste which has to be incinerated

iri.ristto incineration'ant *aste *ntch can be used for land filling and cannot be

i..v.i.oii.pro."ss"o "ii.-snorro 
go for that purpose, in order to reduce load on

incineration and landfi ll site/environment'

ls.AninspectionbookshallbeopenedandmadeavailabletotheBoard,sofficersduring
their visit to the aPPlicant.

19. lndustry shall strictly comply with t!9-Wat9f (P&CP) Act' L974' Ar.r (P&CP) Act' 1981

and Environmentar proteciioi Act, rsao and industry specific.standard under EP Rules

iS86 *hi.h are available on MPCB website (www.mpcb'gov'in)'

20. Separ6te drainage sYstem shall be Provided for collecti on of trade and sewage

effluents. Terminal manholes shall be provided at the end of the co stem with

ment for measuring the flow. No effluent shall be admi wers
arrang€ tn
downstream,of the terminal manholes. No effluent shall +s c

*
o
d.

!p JuttU

22, rh
23. Th

so
of

e industry should not cause any nuisance in surrounding s
shall take adequate measures for control .of

n
e ind ustrY

remises so as to maintain ambient air q pect
urces within the P

day time and 70 dB (A) e. Day
noise to less than 75 dB (A) during

d between
time is reckoned in between 6 a.m, a nd 10 p.m. and night tim

10 p.m. and 6 a.m.

e ts rec one

a e ru ort ree n Pvt.

co NsENT-OOoOl75946/lndus'ld'27849 (23'10-2023 09 r21:55 Pm) /QMs.PO6-F0r/00

designed and provided collection system'

21. Neither storm water nor discharge from other premises

the effluents from the factory.

Page 7 of 8
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24. The industry shall create the Environmental Cell by appointing an Enviro nmentalEngineer, Chemist and Ag ncu Iture expert for lookin after day to day activitie s relatedto Environment and i rrigatlon field where treated effluent is used for irrigation.25. The applicant shall provide ports in the chi Tney/(s) and facilities such as I adder,platform etc. for monitoring the air emissrons and the same s hall be open forinspection to/and for use of the Board,s Staff The chimney(s) vents attached to va rioussources of emission shall be desi gnated by numbers such as S_1 , S-2, etc. and theseshall be painted/ displayed to facil itate identi fication.
26. The industry should comply with the Hazardous and Other Wastes (M & TM ) Rules,2016 and submit the Annual Returns as per Rule 6(5 ) & 20(2) of Hazardous and OtherWastes (M & TM) Rules 2016 for the preceding year April to March in Form_l V by 30thJune of every year.

30. The firm shall submit to this office, the 30th day of SeptemberEnvironment Statement Report for the financial year ending 31

27 ' The appricant sha' instar,r 
.a separate meter showing.the consumption of energy foroperation of domestic ano-inouiiiiar emr.ni'tr"#.rt. prants and air porution contror

ili,l,ir.;i.l.n,rter 
showing consumption of ch-emrcats used for treatment sha, be

28' The appricant sha' bring minilym 337g of the avairabre o.pen rand under greencoverage/ plantation. The applicani-rf,.li ,r-Omt a yearly statement by 3Othseptember everv vear on urairiore ope; ;il;;;;, number of trees survivinq as on3tst March of th6 year and number.i;;;r'p"t.rl;"by september end.29 The Board reserves its rights to review pr.nr, .p..in.rtions 
.or other data rerating toplant setup for the treatment or waierwJi[r'itifir'prr*,.ation thereof & the system:ilj!;,I:::i1iof sewase or trade emuent or jn-connection 

with the srrnr df ,ny

s

p rescribed FoRM-V as r the provisions of Rule 14 of the Environ
pe

second Amendment) Rules, 1992

every ye
st March

m

ar, the
in the

ection)
31. The.Applicant shall obtain necessa ry prior permission for pro

AR
can tlolequrpment with necessa ry specifications and operation

areplacement/alteration well before its life come to an end orl rtcontrol equipment.
32. The Board reserves its ris hts to vary all or any of the condit toany technological im provement or otherwise such variation q6any control equipme nt, other in whole or in part is necessary), r)33, The applicant shall provid e facility for collection of en vironm e I

5t ndsamples of trade and sewage effluents, air emissions and hazardou s WA e to theBoard staff at the terminal or designated points and shall pay to the Board for theservices rendered in this behalf.

This certificate is digitally & electronically si gned,

TRUE COPY

t

w
awa a lu ava port erm na

For Vidhii partner!
A..i.,/ocates

coNsENT-O0oo17 5946/tndus.t d.27A49 Q3-10-2O23 09r21r55 pm) /QMS.pO6_FOUOO Page 8 of 8

-_-----........-
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EiGitEU c(rr,

v5q slmuft y€r+rqTiril qqffisq-+ wflffir+qft

yq;"q q-{frfi t.q+r6ccrq i-6t ii<a rlffsrut, ct{r, ilrgsr-s{or,

ft-qr-t+rrs, qq1qrx qiqr FRrE-d -
Gr) izo ftgted:e;rffih{tqt'{{ Ro.o ftr<t lo.\o

Erafrit,

q) eFFFrran t+-ft {ft qR-ft-qr qr{qr l\." ffi
fl-6Rt,

+') G-{Tr< \lo.o trl--r {4 3TrFr t\..o fte< qrai
gar$TTeqs{fr6-wr,

Tffi {-<qtdrqffi q-{+,qrE<qiv{quft tfr-+r<fr .rtm

- oq BH-fi l"Rl ffi gcrft tl.oo ztTEktT f,{s?Aq (!TFI{,

tu<-l, i.q{.ft.ft. 6ffi, s{r{c{rq t{{, d<t s1ftqan,

in{6r-s<ur, R-qr-<'+re tt BTrfrGr +.<qqril eirffi

*
o

d. io lltly14

llo '!3

t-
*

,Tr4 *. 1 of 22

,l /.r tt

1

th''bit cr

w-q s-{dq, t. w* .rrqrq Ar-r dE< rr&r<q. qiqr qErA<qrq

t.es fr:. qEr. ergfiT -v$r. kr-{rq{rs,++ Gqqr{ ttfl E4+
rftr'<ur (+Fil' qF .crauft wrar = r r. t qq.ff.fr.q.t

3T) QZo ftgaE{:eiftff&ilqtqe{{ f o.o ftsqt 1o.\o
ffirErffifr,

q) smfllqr 3m-ft d-ft ffirftqr {rqqr 1t1." ffi
qr6Rt,

s) E-{f,r< \1o.o ft.( Trf 3TrFr 1\".o fta< qrari
gerr<un a r{$ftr<ur,
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sc-Tftf,eIfi qffi, T{mq s-$ur ft{iT'r *is-, i-ft ffi
d?TT Bnqtsfi, qift qR-frn BTeqqr +iter feffi, errr

fr-qri€Tfffi,tr{Frs drr 3TrqH, fr. cRer ce?r6, TrilsIfi
qffi, q.y.ft. *i€--, i-ft ffi il{n valq qqtflq fuq-6 qtQ{

s-{U{q!ft qffi s qnrftq Brfffi e qqta{urB'rqfi wE{
s-{UdTEUnT v{ sqRrdt qmo ttr. cT.3Teqffii=qr r<-{rflftt
qqffisq-+ w{Eilq!ft rfr+r g€ ilt.

3Tri-sd qqt{<q.RETfi w€{ s-{S{Tsrft HR-ft qift T{E
afr ft Trtil scfircafi T{t{ro[, ei e Qqrf,rt q<e {Tr{q, Tft
ftffi qi-qr fr{i-6 tY q*+< f o o \ 4 lfrrftd ft-atq I ftit{{
i o o ! er 3rftq<il{qR lrtq3) Trfi-fi-m Afqls rr€qitr
qqffi q-q-+,argrfr il;ir+rrc+erqrurer&qrrnsq-qt+rur
frv.{6 srfl{ fr+ga1ffi BTrffiil 5-1t ;iaq+rc+ 5-<t-qril 3Tr11

ilt. t. swr{Idm i-6t dq{ Trfuslq, qr+r rt+r, rrg-+r-srur,

frer-(q.re, T{r<rg qiqr lla-rE-d -

BI) izo fts{q{qiffikttqpfr 1o.o frert I o.\.
ffid{r6m,

q) q?FFrrar 3q-fr t.-ft qftfi-qr +rgr t1.. ft4}
Tr6at,

6) E-ffH \!o.o ft5q sd 3il-Fr l\o.o ftr< qreri
gelT(UrT E c-q-{ft-61vr,

y5qqgrr|-{uft y1.m+rqr+tqqi-+<urfr q-q-fi qrfiis-{U-fl quft

3trfrR-d +eqrffi q.c.fr. ffi eTH HTqT.

ct4*..2of 22

R},,
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e-rr6 ffi-drT qqt{<ur 3rlrys-{T, Rool qTFr gerrP<

srflp-dr o t - I R-R o o ! {€rt tflf " q " - am Aroatn qrrkil >

\.. qlr&/qq qteW rg(t) -N,ErfS, ilnqte$, !ffiqwetfrce
Brwrrt v<<6 rs'qrs rqffiur, qi q E{Frrt €{ riamq, r{rkt
(.fr-r<, Tft Rsft qi*'trqt+<ur Br{qft" srr +,(+ s srsr&
qrrns qqt{<q frq-ffi slQ{ q-d$fls!ft tt der++rc+ qrt.

B{tsrd qift T{< Afr ft Tqt{<or frqqs qrE(

@qr p se$ s=fi'"q qFs<rfi-q qIIIIRI q{tq
q-{,€qrM q qsEcr{a dullt cRlTrq E (Tr{l-{il qIIlr;It

s{tqr rm{r qr5 it, s-s-€qrfr ;ta-t-+rc+ 3rqun-qr n-(qur

fi-4rur riqrq+qrEft qrqFq qqts ?t e ?qifi klqr F{A-{r
frqR+lfr BIrt

v+-aq q-q-&6ift ilsf, {qi+-{ qffi (EAc), sqf4qq, q} q

Eqrrm ffi{ qTrdq, lTrcil vr+T{, Tft m rrifi Trqftfi qtffiT

(ToR) s-ff{ +<rqffir& e qqia(ur qmm geqi+-q 3r{Trdt ilIr(
+-<oqrcr& qffi( er$ qr<< hor e rqr {qt( ilw $qiffi
qR-ft (EAc), qqt{<u[, ai < 6+rrm E[td riflnFl, $tr<[ qcdt<,

Tfi ffi qift ffiq ri{ft fuiF ol-o1-R.11 ffi sqn
?ffi.

ftqrf,ffi, {r+rrs,3rfr{Ft qi-ft qqffiqq-t
s-{{mq!ft lIm.{R ft{tfi o I BitT(, l"Rl ffi gffi 11. oo

crqm trqrq qrqm fuqFi<-< rr<s sfrE, T{r(l-q r$ur ftiTur
rt€-6, rf qffi rrr<a (.fir<atr Tqt{w[, st q ETrcl-{ {e{
{arirqpn qflqE-fir fttiq qY-o3-Rool a gurka 3rffgsqr

fu{i-6 o!-li-iooc, Br$rR ft-{i-fi l./ll/1.R1 3rqt
qrffi qqt{wr frq-q-s sTA{ q-{U{TEUft qFrft TRd aiff:-

oT.,t
* c

o Uran

C!
Raigad

4 Erc July

fb 13

k
i_

^_!1,1 o

1. 1l1 't
trlz

T' *

fl{s.3of 22
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w. frQlffi, {FFls,sTft{rrl

frqr .qt+ cfrft?ft (Brrr

frQrfffnt' qffiQn 6ft
rqf{rffir{r)

3ISqtT

T{r<rg s-$ur ft{i?ur ri€-6,ffi

ffieftftft
fl?flqrfi Grtfrrft - Tff'ffi
qQr{|-q s-$ur fti"ur {€-6,

{Trrirg r{T, u a1qqq1,frq21-q q,

ft.ft.fr. neiT5, q-ftffi

((FI

sc-Tftfelfi BTft$rft, il&fl'
t-{rrg l-1qur ft{i?ur {s6,

{r{Frs qq?r, rg Er qwor,tg<- q t,
ft.fr.S. a-{If,(, i-ft rj-dt

3lr+s-m.

v<r-6 uftqail1en w yr?fqm srirtqq, qqprq rqqur
ftq-{q qs6, Tdw qtft qrgqr*qft fumrq-r i " ft+s qrft
rqrfu+ tft-fi 'qmr.6" qrFr "Tef,{" lr frft+.iqg} rtr&-d a ufr+
Tf,q-{'tRqq q-w}e" crd'irrftil s-{gdTEuft-flq-d erft qs-{r
R-{i-n 13-q o-RoRt ffi!-nrflqrahffiEtft

s-{<6 ritr€qrqFkiirT s{ <RTilq qnt-qr
qrffffiil qrft-{ qfffic-d ffqteqrd sqoioer +-<n-qril qrN
dr-

clq+,.4of 22
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q) trr"-ilfla-{T-ft +-rqf-{q,{riFrs,qf tqTrl,

ertftfi +-rqfdq, c-qtflur, qi e ardr{(oftq {<Fr,

{Tre-q, q}ftq frvFr, il6 qqdr, f{ qr{, q-ft{

Hk{mq err.d,Rr+m er€;q, arq-K.

1)

r) qtlo.lqtq Iq+, G-d6r s-mrr *a,<qrrs, erFd-dFT.

Y) gq +,rffi qFm, fuqr cfts< srqtdq, {TrFrs,

3TF€r{r,

sqfuff{ftq qfffi, c{t{, freT-rrT{rs.\)

q) a-6tre-<rc, <-6fr-qfiqteq-u-eT, ilrg+r- v<ur, freqr-
{FFTS

u) .ra G-+rq 3rfffi, qqr+tr Hffi- srur, Tr{6r-
w"r, frAT- 11irrrs,

z) Frfffi, q-rR qRs<, srq, drg6r-srur,fr-€Er-

rFFTg

R,) +.rcf{q - ffi, qq-crr(, ef.rft, tt,
rt+r, 6rya +ifr+rsr, cit,

I ") W fiqqqr+fr, srqft, fiq, ;Qr"tT.

t t) TqfflweErilrfiuftqeqmfrTrrr, q-{mq rtrtrr,
a-ftq q$ffifrq {qrt<[, q \ ?IT TlttlTT, qr{rq s]rn'
qr{t, {Trdq, 1ffi - vo o o l l.

qTT fr. 5 ot 22
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r R) flQS-{rq-F (s-d r{EUr ftizurl - gqffiq, T{rtrg
qqq ftiaq risa, s-"qil6 vi{a, 1q NretT, qr{r;r
qrE n +ftq +e i". z, qr+q ffifl, Tdi - yo o o i i

q r) qtfqtfi srffi, Tref}rfi frrqfqq, rqraq rqwur

fr{1ur riga, rr+rre q"1-4, \sutT rt\ditT, t+r< t t ,

fi-fieildqt,TftTffi-Yoo ((Y

ty) w crtfelfi erfffi-a-&qr, sc rAFsIfi +.rqfqq,

rcr<rg rqEur fuiaur {sa, T+rrg rt cFI, \eqr qstFTT,

i-+e< q t, fi-f,rff a-drg.(, q-ft ffi - yo o ( ly

t \) {+{er.;a, q{r<rq rqqq fuiaq ris-d, ffi.

sq-n$ q-s-"TrB$ft sc !-Afqlt erfffi, q{rtrp r{qur
ft"iTur dsd, ildqr qr rrqfcqrq tR q+a17qq= Trs ffr+t
wfr. 1r-a qt+ol.

Bni-w+, qift s,TRrd Bffi+€Tr H-dTr .qii sTA 3Trdq,

E sft, (fir Brss{r€ ft €'fu tqm qtdt wqt fr ffi +r rt$
Ercqril ft ts qr+am Brt qiffi.

3nmwn qifr rfrvr<{ }fr ft fr vn6 q-tr trm1i Til,
q-+m, B{r*c, fu q'qt Tfi-€c {qil 6-r$, {r+.rrt ffi{r
lslwrw {-{uqt=n BrBfrr< qr qfrfrq rrf,r. urrw s-{{.flq!ftd
sqRrd ?+enud +Ut ffi+r dr-S qqa17q1*c qi* qftaorr +(
+urril Arl{. iqmmrt F{rH ffi RE* knidfrr qqftqr asft
Frtfril, ia,-ftt scfufr ${".nfi q-ilcrr

Yr{ 6'. 6 of 22
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A-s-{ EftTd q. c. ft. ts-arqr+fri qqfflur, qi e E{rqrt {<c
{Trcq, rrrcd rr.+.r<, Tft ftd qffi sr<< *-cn qr"rr< qrt.

qr. BTeqmiqr ra{r+{ftt FFer rqtflur r<rm qift
q-m-"wffi q qqtflq q{Fr|-q{ ffiM qT<t-s-(Ur ?fr. qr

l-+-<'qr+r& trffirBfr q-{ {ct q 3 q.z 1 +t& erW, y+.q.qm qqt{tur
q"erN-{r{r& wt q. t qrq rr€q s.rqtfuil zEqrlir ed s.(!-{rfr

A"rr< qTt e-<<A s-fi-qrsr& qigrFrq zqlir gflt rt' ,izr&

iR I o ffid q-dsq-q-dT-fr M {eft scm6gl

ttq. s-fi-"q +rqtfuo sr"qFiil( q 1 ft-qR-d F{sr{6rfr <-< I q o

4qr& q-S-q-i-dff rrcs rrtq. .qki FE€rr {rlsd BnFr rqrn-+iTr
q-refl"q a!-{rd t{q. rqrqtrqrt v<r6 rwwga cftwrfi-{ 3rsriqH

q=G rq-rurm +ra $um qrt. u-m-"q q"errrmi TFfiE-f,{ffit{fd
srfidqr+ TsrH, Tfr-€qrE{T sqtqr, Ffi-"qrfi-q {ffd-dT e qrfrfud. q

Glrffiq Tq-fr {.Trftqri-d-ft qrEff'ffi.

vr<ft+-<urrim cftftft, B{rfi-sfi, qqffi{fi qrtr(
s-dg{TEuft qfrft l,rft sqRmiTr s-€flE-{ q-+-qrffi'4TO
q-qffisq-fi wfrv, q++r 3rcr€qTs <qr ffi srr+rfl ++.

sqftm rrrrfo+ift ffiA vr E €r*r v+-eqr{td / s-s-€c

svcrrrtr{ I qqffiwq-+ wtr< fr+{rrqgft qffi qiqr frffi
wt qrqr+a* q€fr gfi-dsqrti qG-

oT4
* l-

*
I

o

f,
tu13

T, q
tanU
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t)ff. T,srorqrftm. sm{rr<idr. ffio. Tfierrnilqfrfrft:-

Xff m ffi s-.>d-{ ztrqir At, t -6r+ r]-+r ai<{ Tr+rt
frt v+r6wm t{t, m€ (airt) yrf-s-n-@r tffig qift G-qffiT
Effi6q =6r+r qlqr fi frf Zffiffi flq+ ftfr>s fim g<q-a ifrtq-(nffiqffi qz" ft-c-rq-.f oifi"€n&k{tiTFq-{ i o.o ft4
i 1o.qo ffid rrcffi, ercFnrrnn Aq.* t-fr q1." ftsq|
{rdfrt sTrFr E-ffirq \! o.o ftg{ q-lf 3nFr q 1o.. ft4 q-Efi
gerr{urT e q-s{fi-6-(ur s-€drBf, er{{.{rsr& S s-{t.{ri!ft qG

E-+-rcrqr qrrrqr G:fra rrfr, arsft qrBe .qffi ffi m
s.a-dql-S e-+-dqr+ qrqrfufiiTrtffi qftunq 6,rq a-ft-{ t qrqrer},
uru1t q| erqfld. qnri ww er{r t Most poiluted City in the
World - Eqt q-,TTftf, u+tr snw s-{fuf, sr€{ ere. ril-+ s-<ur
tq< { Most Accident Prone Zone q"r} e-sfT 3Frfltr s-{ur +{
flat qTt. u-qtt qrw Brrstci B s<or rr6cm frr wt{ sTfi

tr*ft EEtd +tqa ATdrduqrff eprilr O q6. +t& rq"ri 16r
ftR-fi -{ tfu. il( qrqT qqt{wm(, qr.rft fi-q-{r+{ +.rq
cftunq tfu Grft i.q{.ft.q. s-{il s.rq er}en ufr rr* +<
tu{rdqrft.

ctrqT cftlnq EAuC tt Brt{ frd-n{Fft dt q--{t q-rtrft
siBcrR, !oo\ (€T{qTEfti-off ercm RoRo, R.1! E ?o?R,
! o i ! {T errd *{r\r vrc *+ivr st. 3rrEnilr+ q-.{ Hra-dr qr}.
ttfi -an-s-qrunilg-{ft qr{dtterqqmtrq-+1+eqrff s{ro-{rft
f d!ftfr +d'{rfl. qr;fi}+r qq-$ftg} qffiff
qrt. m Tgakftd +di qrufe freqri'-ilr e+r siffi

)cFrs. 8 of22
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+-{A ET cr +t qEi{rqr wrt.tt i rlqq dt - t'tq Air Quality

lndex ffsf( qrsc Erte srTt rllg} tt trs +fr t rt-eur Ad.IA
.fr}+t{} tuTrgr Brqqrfrrfr q+re-{rfr csnffirt tft q<}i BIrt.

gq-ftrfrsT$rng*isft{qqerd ** (wet land) rufrur<
3nt. t+ 1fi frfru cft Tr++. t turR Tr0T, turg} errrqqqt
?Trqr rn;rft trf,{rfl cftrnq dqr{ qrt.

{$ q6car+r YT tfr rqrri g-q-4s-{rqr rr. irt t i,i+r<
Effi{q qr+r tt+r ff i-E Zffiffi crn-€e ftft}sor qwtft(
sluqt<r qrt, rqrf, q-q{ q o o s'Frq-R e ffi( ff'f,
(Permanent Cadre) +.r4<t dt. tt 1o o frffft rjil{u[d 3G.

s{ qfi 66 v;f5 qfrq tdq-rr eR-s[T, (r< ]fi-q r+qrsa,
enft+ roq) fuTr ffiil {iq{rfd (Permanent Cadre) i-s{rr
ft-armr crQi. sr& frHqiTfi i.q{.ft.q. t Brf qr{rGt, il(
t,i o o FerTftd'q !-+-€q[Rit q-$ e{r+A B{rto, qrfi i.\-{.ft.q.t
a-sR Affi ent U r+-cq frq acerm ffifr &rr< qTt. m G;fr
s"6-€rl-[R eTrft-{ ffif, tt(, {qr& t}c +rq|-qIr ffiZ s<q
( rg+q r( qr+? r+-"q tg-t q-+.-€Trrgd enFq.im, hft{ {a
Fqrft-fiiTr t-srrR toq6 q.rq* fl&. a-fr Xff vrn frqftfr m-d

t-wrrR ft-arcqr, 6qn fraroqr cQ+-d. +{ rn} ffi{ +ft
qfr{ et{r ffi161r-m +ffi+rsr A +{.n} ffid Affi. .qiTr

fr+-qr a!-inil Birer m8-o. etqm ffi q-{-r€r +rqtqft<

gqfffi ilfr fl-&. t r6omm, 3i-{-{e t i.i6qor fsTft-ffi qTe(. t
ffi iTA E {il( !=fi"€tr-[Ri rrEiqr Tssr{ r<Trt fu{rd sTrft

crtri. M frffift flm crQi. 3rmqr fr-nrffrel ffiq
q-rfi, c"r rqrft-fiiTr t-qrrR fr-ardrq cfti

Tr{H. 9 of22
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T-{-"cr@ d"n-qr s-$ur G-iiTurgr& sr1rft srrrT+s{r
+-rfr qrEerfi qTt. d-i-q i 4qrff Et.rrn i. frsrrR BtTtd, t
Rrft+.iTrqrFrs-6-"q-{rttr{iTrE cTE}-{.

6ft qpq-;q1 Tr qr{ru-qiqT q-qffiq-r+ qrQ{ qc-{qrsrft
trR-fri frqr< +-<r+r fr a-r ftffi.

R)

{Ilfflli:-
qrftra rns ryr& rrqrur rrr+r+ iiq rrrrqqmftqr rrfi-fr

rr$ mft O Ugr qetril qEr. rr€rur rrm t +Ut uqr$Atra BTrt.

{{rtrg s-$ur fti"q rffi s-{g-{TEUft (fir tc-(d Tfrrf}1n
+ffi .qrilfl rrtrur frqqqrirft+ nrqT=n s-€aq. nr6 eft qrEre-d

qilr+r s-sflir qrEr, ircq ft qraT {fir sqRm +tq.6Rur
tr€ur rrmrfrq 1,.q1 *+tft i.q{.ft.q. qr g6cm wvrt
ffi qrt. m rr€rur rn=nil-sl smf,+ qr{r qFTrsr s-{uqTir
qT4T. :fi',r(ur 3nrrq[.r+-ar g€ s€-e ffiq ane.

r+,"q s-{fr+' qift qiffi ft s-i1-{r+Uft R-+srqr f,r.s frqq
eril<< q-Ar<rq c-6vq ftiaur ffi \16 pflfr-fi Tf,TTrd Rr&-d
E \16 tr$q Tf,c-{rf, ffid q{a-€Tr qrtrffi qrft {q-{r
s-trftil 6-ruqm 3Trffi tft. .fl{t qTEA erfr vqqfr 6 *
enfrq, ffiil rta-ft. Bn(rq e{rqrd qr+{f, qffi qFrfr. ffi
qrcur e-€ilrfril TfrdqrM +rfr cqffi {c-.n, in*c artre.{rs
.fi GTrqq-ilrr{ qr+'ilril.

t 3\ez urft ffiA-it {.{rd *16. qrffi rr{rur rnETqr

*6a.ru-kr qu1t ude ;r€dr. rr€rur rrr+ { srrewrw qrt. m
en€ r+-"qrrer E{W <rqqr M qFruft aff1 qffiI

Yr{ s'. 10 of 22
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qft-{ ffi, iliTrq Fr-srru-kr <rqdr turr< Brt fiffi. m qfr +r
? F{r* flr} ffi, fr s-d-"Tr€tr rr a-r$ ? iqrff fr+.fr fur{ ir0
rr ? iqr qr{i i.\r{.ft.q. cr ffi qFrfr, q{rffi sFfieFrRt

<rqer qQ ?sT qT6IT{il G-qrwn frt. m q€ Erqqr +1urmr
qTrrrq=n ? ft qrfrs Eqfqr frrfr, qqT ffi fraurR a-rfr, vor

qrrrafl ga<r ft&t 5rq 5qpqiz qfuqri-ft <TqFn +lurrcir
qrrnqqr? Br-rqr rffirfr'q 1," l\ {a +H 3iTtd, cqim <rqcr
+r frcr;rm rrSZ ir< < rfl-{il Fq*+-rur <ERil tuqrd qrtil. st
qfu{ ffi, frq rfrqrq qtq, m Trffi
ffi-dn5* ffi, m t r+actrm +.r rrfr-d? il( 3TrE{iqr e?F-er[Rr

+1ur frft-f, s-rurr( w* a1q6r fuq56 q-6.

gft< 5-6r qrrft rrqm rrm* qrer erom qrt.m tt
a-qrdr qmqr-Tr+ff frrft qtw +suna urft z Blrrrarr E-qTii

A-qr gsra-dqr BrTtd. ?flqqqrtr fuftq rnarge<r q-{-"qri -
i.q{.ft.q. i frrdil{r;nfr. rna rre"qrflqr{rq qrslii qeTterr{

(fertilization) d-d crfi Frrsr& 3Trqiqr +t+-ot qWiqft ffi
ilfirft s-<pr€fr qrrrsrn qTt( il.ft{ qs-.fil"R q-q-a1 frq1
3TKddrd. 3Tr$qtd snrrqt'rn qrq!-qiT{ frqraq fl+{r ila.
snrrqr rpSrw urfi-fi-o rT16 sr6?rT qrd crfr. qrr{rfr ffi
qr$+ ffrt, tpft{ .qr{} sr'-itrqT qrs ffi, t.rrg} t{iq Am}

fr+ qm qr$-d. ililq tt Aqr(.

ffi r5qror;qr tRqrsriTr rs-dqr€f, <rqcr ftar+r, rr{rvrqr
ffi{r ffiil yrelTq ffi, t;o-aan qa{ftt FfiFqrlw <rqnTT

ftaurr<, iltq !-6-€q srrfuTr qrqqr6-€F qft+€z ftf,{ ffi,
t qrtrfrdr ffi. t.q-+.fi.q. *,ga frS

. sFTfi. 11 0l 2
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E_{trr+H <rs-{rftq wtiTr +rdft errft qQ. a-& 3{q+

<ia-+ w{a. irt r+t+ g{4w{ mfi +'tqr< z

il+q ffiqr q@ Ffr fr u{ Trqriqmd +rqteqm
SttFt-or[ ffiq ?u{rf, qrft.

1) ff. qqrtEffi. rrdq. fiqqqrqf,q[InilffiErsr-
qrgT sr e=F-€q e"f+iTr - i. \,-{.ft .q. cr qrB - Bnfu Td-fqr

ar qrfu y+-eq. rqift qqffis-q-t sTE( q-d{-dTsrft qft-ffq
qrqrililsf,(iffiqa;nffi.

qgqeT, qq1ffiqr+ wF( q-{-drq!ft qffi qift HiftnA
ft qrm fr rfi,q qrt Tqffiqqfi sTA{ q-{g-flq!ft\rqlqlq(

er[, r+rffia +ta 3{rfrf,. cqmr& +i!ft0 A-'enft6 6"*
mO. eqA-a fr. tr.qr"i-E +H qiff *Aq fi<E-+r ft i.q-+.ft.q.
q[ g€-qr zuqrcr& G-enft-d ifr. q c,z\ qr t
fhflT( TTTTsrur frenft{ s{uqkr s{ri. B{rilr r+rffi y+-"q ta
{rS. iilt qt+ a-fl-+ r+-aq 3Tri. i z +$ urrfr !-;rffi a-rr<a

urfro. vrr"r 5a-ffi s1lI st6i il€t o-{e y+-"q qrt,
erfu+iTr, y+eqrmiTr frr-qr aT irfr-(. wr. Frqrfffi-
qfu+m,<rqrrs qift r q dR-A{r +rq qiffi ilt ft s-{SdTsuft
ge tfr. qra 3{M tt q-{U{rauft qrq Bilt, -E ri6chq uq l(

wtft+i{r Bi?rT{rfrt-xr srr} +-<um qrta .

tIIrffi sT. BTe1rct, qqffiqr+ qrR< qrt.{|-{uft qftft
qifi qtffi ft q-{U{rq!ftqr fts n-+q 3rrn-<< erR-fi T{crril
T{r&-d 4 \rr {rfiq T{q{rd irrift-d s{tqr mffffi war
U++r q-trRril s{uqtrr BTrffi +fr. ?qrqc-Int y+-"q qrf,trr

cl fi. 12 of 22
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Tqffis-q-r <€iltq rr{r&-d E'irrftil sq?reg 6,{qril qr++

dt FecA q-dg{TEuft O trqffiqq-+ s-{g.flq!ft qrt

S-f,fu-dTqr fuq A rrptrt arr6r 3rTt. grffi +a-+, A.itr
A"rT{ qTt ffiffi fr T{f,rri< +1-& qift qr*q ffiqrqIqUqId

ft N t z {S Bnrfr fl-sil BTrt(.

4. 4H qift !-FdrG-d rm-qr* {g+, wa cr{oft Affi ry
qrqrqir fr{Run ?ffi. eqt* BTrtc *-dr ft {Ttr qrilft ?ffiq
rrfl. r6q66=. snfrflt, r6rtrg rqvq ft{au1 ffi
s-F-drafr qq-"qrfr cfs. era qquft 5qt 3Traqrfi frt. enftri<r,
qffi-{r eierr<m}sq m-ffi Tfi-asTqT +rEi rr+ mrc BtQ. dt'
vw {Xm era qr{qft m-{uflrl qrft, < Fia< S-e-{ sffi
+-<l-qrilqrft.

qT. qeqw, q-qffiq-q-6 qrR{ qa-tilqnft qffi qi-ft fr.
+H qift scR-rd Ai-€Tr W-{ifr qi-{ +-errfr [c?n iffi.

Y) qrit

i.qq.ft.q. t ffi-ft r-dq{ qr6;i6q ffid h+t BTrt

.qTqT {rqcrs qr+ rriE qQ. n.qq.ft.g. i urr<r rrr+rdr frfts
frffi 3rTt ft Br€ r-ifi'qrtr +-r qt. qrri rriE r+r qfuqr0-a-cq
qrrt. BTrrrqr rrr+rft-q ffi{r fr+-qrge<r wqrq{6 1qvt(
BnA-qr mtr. g'sanq *fi-qrd BTrrqr trzTlarT g-++ ga-filt
{rrnfrE:rlsqr( 3trR rrfr. qd cE et:r ilrrffi uQ, m wr&
qtq-ff sqfrfr-frr q,qft +-rr+ff? sTrqqr+( sqqrrffi qrff
BTrffi 3rTt. Trdr+il Fqfr+-<ur eqrd qA.

@ *7-
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\)

fr 3rS +A-qr eTrt. qqfflrrRqq-+ qrQ( s-dgffi
qrQ< q-{+{qR Tr c+,-e,qrg* fr qqiq<uftq qTqa/qftunq durR
BiTt d {r{r{rs fr"{T, 6Tir G-AT BilFr ffi fr-qr qr+< &m qrt.

S r+=.r=w+a ft{ FrQ, BTt6 drg+, Bri6 TA BTrtq. 3rt6
Bildfi-+ ffiEfr qrEd q1Mc-( sqaME frTqrrr trsr vqm
qr frTrd <16A, .+tS* qq, iirrq, qft-fiqT fr q-q5 qrt. q.r ft
qr+ft-f, Brfr ET sirrqrfi-q Brfr. qrr r€rEr q"F-arTFrT

qqffiqq-o qr Et{if, Trrrurq:r y<r+ +-G, Xft qlrr6q ilq-{r
cqrqrqTt +r{S +rq<r, Ro o! gn fr rn} aa s-flqift B{reil

iqiq' s<{ffi{-{r {S Er wq, qftr, st rq qrt cqr[} 0qrgil"!ft slr+fu{ 6quTprrtr{t qkd ilq-qi{qR FrQrkflift
rrqffia rFdrE-d r-{-dcrg} q} qrqrfufi Bflqrd durR 3{e,
qFrT aTl"trs frfr ,rc++ qTt. d-ft Eftm +rq-fltwr< frF,Erfffi
qift {rD-il rmrft-m qFr€Tr fr-{r{-{ Trrff+fr qqt+<ur 3Trqril

T€qi6q Bl-€Erfl=ft qrtrft et 3r\pqrf, qrt. i-A-s e-€-flG-il

T-+-wtg& v+ +sFt+ T-fiiT{ EAITi q5-{rfr-d srrtrTeR, qrsrta(,
rrraFR a{rEffilt qffie Fr€q-fi-q-i,
celqwiT( fr qftunq ffi 6r w6-{rm r1q1-rrg s-$ur fuiTur
ffi rrr+rqr aeftfl qwr+vr cQi A-dr 3rfr qiffi. a-ts sr
r+-cq{rBil eTrfr T.RqRq-<qq-ilflRcrfut+d Bril{, m qtqr
ffin ekrrnt f,f-dT frt rtH Elt

rt qr*r qr&c .Trt fr tt ffia +.mqiar frtrffi af-ar
sluqrr enam qr€r. ai-s cffi{ q-{HrRqrR-dT, aq-1qrftfir
tqtt xB-qr a A++ qffi [ n-g{rd +srrf,. cqtTr }+

crq fi. 14 of 22 \
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qmsrfidt. a-ft qrqqr w&v uQftxwq-qfflur qrqrilg"qi6-{
eril{rd Er enftrim sqq-"$ +-ar tt 3TrEerfi dt.

trr"Effit qfqr+.* ffi srFFfiEr q-st. m qr.

FrAfMt qiTr futft qTt ft s',m fr qqffis-q-6 wQr
s-qgffirft dt c{ s-o-{rfr qrft. T{TIE y<qur fuizq ffi
ffiqr ft's n-+q q-in-< qrE< q+m ffirleril affi. ftq REq t
+rqt€rft{ rrrfrrqr+ ersfr qr+erfi qrt, +T<q ftlardf qrq

fucq gA' E {f,( g,€r eRa,rIT d( +-ft A-+q s{tq ft-d-drfr. ilft
Tqffi q-q-6wA{s-{u.{TE!ft fr+srqr+rr+rqrqrqrdfu{s
wi-<< gdv-+rd vrQ< q+tr tt qrEqq+ dt. tt +,rfr s-${a wt
3lqr qrl-{tqr rret.

qrrqr G-rrsror ffis rr&, qrr TffiTril qqtq {il{r e
qqffiq-q-+ qlR{ s-{g-+t"rft qril6kr ft gcl-r eiQ, <+r+r+o
qflwTfr tt qr++ uQ. r+r tqrqq 3€{mr+r+( rlrrnrrtt
Br-trfrtr r<ui 3rrsqqfi At. ilfr O s-{gET-c!ft 0 qwf BTrt qrfr
t't< tuTrd qrft. cqrqy{rt rrqr{rF{rd s-q-qrrlft ktr a-rS, r6ul{

fr s-{U{rE!ft q1t .ilt 3rt qiffi.
a-ts qr cs-dcrg} qrorrft-{ ffi-tr{ ffi +.ft ttq,

icq* qrt Gffi Tcftq, ffi gurq-f,r, .qTqT frs'iq(, fi-st-{t,
T{€q-fr-q-i AqrtT cftqrq, ;i<-t ga qr+r+il ffifi t s-fi-"q n-q-fr6

i.qq.ft.q. q q-{Rrq s-(Eur ft{iTur ffi rqrft+iTr qqrkr 6-d?I

il 3Tr+er6 frt. +rrw tt aw { r.x.ft.rie-6 slrt. qr+r+t qrfft
6-w-firr 3nffi ir0, -{W S s-{Uflq!ft qwi .iTt trft q55 *
q-d5Trsrnq 6c*-a w{ <-i-s i qf<rr qrfhd tfiq, tqifi
dqr e ?qiTr Gffi frdedr FrAR Trfi qrQft w{U+tquft +a-ft-fr

$

II
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cftqrq t* tqon-qr qf€qr{qa H-r+flr

cra m. 16 of 22

qrt

qirrt 3{rEqr6 qTt. s} rna ql+f,, fr frrft E irr* R+re +qft
eFruqm A-ft qrRsft q€ft erffiqr c€ft tt ar+rrr+ sn|.

qG-fr m-r& sqRqnift {dfut <-ftq c+kr vm ?t-qFft e
{friiTr frmuqrff Tif} ffi q3{r }"ft.

3n+q-fi, Tqffiq-q-+ sTFt q-{-dt-{rft Tift +i"ifftr
sqRrdftr c+i-qr {q+r, qr*q ,i-€-+flT qisurrqr q+fl-}ffi.

fr. srR'r q.R qffi qr*q fiEB+r; ft fi s-qffi d--qr qrt.
ft qo, qfuqrt Br-{r qrffi +ffi qTt kft g-cm frt a
cqr+( qnfi +qft ftmT< +-rt [ ft sr' qTT++ qTt 3rt qtm
q) ff. {*qqr&q. {r{urr<-tFqq. Frqr-T{.rs:-

Tdr{rgrdr igi. fr.ft. qr {({ HT{frfiT nrrl]-+q-r 3il}.
irrfi-f, wS rm iqT'ffd-+ l,1,l,y q2 fta;fta ry<l-qrd en+i
wia c-c( e fi-t ffiil +-tilTrT qrffi6 ce<fft q iqr+<
s<(ffi€ ;n{utTtr, sqQ 3Trgq qr ft;n-q1a{ BTG, d} q-6-TR
e-rm Trtrr Trrurr+{ {rlu-d flr+dr 3Trt qfr-fi-q-{ e/t I sT sdrtr
ertrfr, TIrr qfqqFft fi-{r{{ ig/t R qr e-dr{r ;r{fr. qt qffi
3rFr-{n qtm+r en;q ffi, aS qAqRit q-r&. qtilfi_qi+

16'frr;r 3rr€{rs iqr cn snTnrsgT 16U VTW{ ffi , qfuqT{nT
irrq-firt pcnrrrwt ft-d-d {rfr. tt Trg-wrt Htrn-{+ r6uri
€qrr+Hilil, {frcrsr, .pqm tftq qfuErRi-ff rr{rur
qftRqft cqiqr cftftefti qtsffi .TG. t+ Eqrarqr ridi
qrffifr qa-f,rt qffi +.tgnt etfi &t. {{qrcr{{ EqT qrqT
sIT.qT, r{t cTqrgEqr {qB-dqT wm urfo. iq-lE-a iq-rqr t$-{
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I

oF NI
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qrqqr fr+rqm- ffiq rr$. qur frfire-rqr rr{r{{
qrankfi qeftt qfuqrft s-{urrr' {q-rq rl=6rs A-s il} arfr

Hiffi.
at qr s-+g-fls!ft( 3Trrff qsq u-r.r"ft wt ft i qrffi6

qe(fri qffi +-<r urfo, Fqiqr G-qR ftq.qii frrq qq.rt

Ul-fq-{ frt wraw+ <Q.

qrm q-qt+<qnfl ftqR +qr( ff qrffid q-d qTt, ft
EraA-d qTt f,ff qv q-m.rciwrtft-aortsUft-{r{Iqrffif
ffi {dkd srcr crBi qfrr qrffi6 qFqqrciqr&

+.wq-q€ff qtq+r aqr< srr .+A T{-*s{ Era 8 R-rif,r.

e) fr. rrcr+-<cr&q, rrdurrc-st{rst{r , k€r-
{FFI-€:-

i.q{.ft.q.qr& fuf Arnn" frr+€{r e]-{Frr+rqr s{Q.

qril'cr Ar i.q{.ft.q. qrFr qrrcftq 3rff+T-qiir& uQ. err<r
qt+rqt+r S I . . '2" crttra qTt ft qrfr Tr+ g1rt q-an ila. i{rffi
vt-"q v+frt qffi w-< ftfr ft q)-+q)-+ e funfrd qTt.

.{rM zfiqqFrr cr&f, qift qlrffi 6 36qq1 +H
qqrqr+ fi-fi qa-{u[fi {rffi 3rTt BrrEiqr qffi I t.qy
frcr qR-{ frA*ft ilft. qrr* qq-au5+, frrft ft sTrrrqT rnq 

QT 
(€T

t'{zreet {skdr wW s4ftr qft-{ ir t+z-{ 0 i.gc.ft.g. qr
drqrr BrTt. ft qft-{ 3ilErqT qca fif* fri-{ 3TrFr am+ g-;r{e-t

+.f* *tq qR wr< ttrq56 q6.

v+-"c rs-t{ qift qifi-tri ft {crrd qfr-{ Br&q-{uT t R-€-mi

+n-+ BrTt il( Er cr fu-+t{r ffi q}q ilfu. q< Mt
NO?:1

c

lc. r 32

l-

$

I
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qfu{ ffi, il{ TA-f, sffi-{rqil i.q{.ft.q. cerrr t frfud
fr-{r<stq.

.{rilff fr rr"rr+r qr&q qi-ft qtffi ft 3rmi rrm
i.rq.ft.q.vr& frenfril nr+, ts i.q{.ft.q. t ftt, il(
i.W.ft.q. t ffimr ffi qlrq ttq. m cQ€rr crr+
sn (tE( Bilr6tqr crQt. qFil6rdffi xrnm-rqrr6uri
frgfr e i.q{.ft.q. +-ga err6ivr framdr cGi.

g€tr TT eTrqqr qt{rqt+r 6r I oo% qtqqrti?r E Brmr-
ffi6 5-qsrru A-dT. ilA-s q-il{ rnaiTr [-dqnr<qrt ffi, m
qt{r.r1-a5qr +r g+cmrrvrt ffi ffiZ urcan+ga ffi rac+
qra ar+ (+Etqr or Er& TrS? ilts +rerrftirgs<r srE{ien
erelrq fup6 6 ir6. d-Fq ff€ qfr-{ fr AqilffIqr
r+-"qrfrr& ffi A-fr. urq{ft s-rcqmr& frffi i-€ft nqi{q
qTFr fr-AT cenu{ t wq-6 U.Er $F+u5r r<r ue, +.r<w

MIqr qrfi qrq{ft !-fiqrqr& f,r qmq i"rR 3TG.qtY(uqt(

milq \r+,& q-ar-€Tfwrmr ffi toqrd qTffi nr&, m q-rtr,qrftf,
+siff TCft ffi B{rt. {-4 rt+rt+r 6 I o o % qrFfo artcr srqr
*6Fq11r eil-rrafi qrffi t\% qk{ i-ffi qTt qrrfr I " o%

frenR-{ ffrffi Brqr 3nqiqr F6-qvrr M dftrge<r
aiT-i-fr qTt.. tt(uqt(

rft qr !-€rE-{ ei6€rr1r urffi qXq ffirer qW q{ e?fi."rr

<tq A-s-{ tuncq il&. s-6-€q qr{ s-irqF{r yra }rqrs BTr€
efiB€a< Bri+dm m{. qrE6ivr qrq 6r td rrfi, qri sm ?r-qrd
Tr+

ct4 fr. 18 of 22
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z)ff ..rft q.@..T{u,IR'WTIrq.Trgfi r-.Fq-Tf{-rrs:-

ft s?rrE qirrfr ft qr c-+-"crq qr+qr ffiq sTQ. ween rra
t q-f-€qrq-q-d+ s-{td sq-a.+ rTI"i .Trt BIrrrqI rnil-qT

$irdt{re-d srt:-q q-{tfi t Wffi frEmq BTrt. tn ft-{ Tq
qrr-:fiT( .nE t cl"rflaqril qrqrrki 

"6. 
9-;f+ qtm qluft qrt,

,+r1} qrti, q-GIi Tfi'ffi{ frd .rTt. qrqr.ril fr'fta ew ta q-rfr.

i.q<.ft.q. esnffi R fl-{ qS v-tr wETu=t ?t ft rrc-r t+fiw
+-rr-qrd tiq, r<ir ei{r ?t-qrfr ttq. q1-a 3Trsfr sq-{u[+, t( wt

gfto xx i. g+.ft . g. t qrorc rrr+r-qr Etil Tr m=ra v+-"q

+lqifud *+f,r 3TR qr* Frm frrft Grt { rq-r rrQc ffi, w
c{r trqr{ttt +-+<r 8 {ffi 3-@rqr a-f, qTt. fr +-+<r (qlqrfl{q

6l( lcoql I qrt q-rfr. t-q trfi i.W.ft.q. fiEi-qriTT srrT qr-[itnt,

qrFr rqrqr aTrr €r qrran rtr4TnTT N. <+qa BTrqqI rmrfi-{

{ o o-! o " irtfi t ffi Blrsrft 3ile( 3It stffi.

1)

s-{r !-ftc r-{A qifr q{ srrcr q{pryq-45q1frsq qismr,

t-qr i.q{.fr.q. qirrt ft \-u-* frar q-fi-('q t m erq{ 3Tr€

BTrq-dr{qr rrmi-* wqrq-<rft forR 3Tr&d. m qQ-cr cr
i.\-{.ft.q.{r qrt ft qcs i.q{.ft.q. w+rq-<rfr tt 6T. a-< 3Trqqt

wEwa ui{ ft i.\'{.trI'.q. *FEII gut H-r€qTinr 4T-04 6-q( Trfl.
urm i.\r+.ft.q. sq-qmr etF[ FITqiITit, m tqr{} rrqrfi-{ p<im
qq-q arcr AH. ,n-qrfi-{ ffi+ EqrA qrqrc qraR
i.qr.ft.q. BTr€ Tni{R q"q€R, F6Gst qr6zlit

t-

,% l-tl b

I
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ilfrr< +-{rq t enrr qr+il irtrqr+ qFFT<tnr q {rrR-draqr+ TiE
tcm. n-< qrarq .+iTr +-<r Arcrauft +.rm ta mfl, m r+=or
fuTftflur ffr€{Fiilr rqn Urrauft +qft +-rornz iq oar +$
qrrqr m-+rftq xift-o c* {eil rrfro, a< 3il€ ilft iqi-qr qfu{
FF-€rrRr ricfi tuTR q€.

t .)vciq. qmgtTrq,iqrft. FrT{,,r v(ul - frqr rfirs:_
3n-d qR€ il"ift ffi-i qTq+ qTiT.gt ma we. ffi e1-cr-+

qr€tr m-(rkr. rrtqki \'{rr-.zr ffi 3nt. ft q< +ffi, m qr.S
+'rir qi<r{rt? BtrE-{rorr frE-{r crf 3]Tt. qr-r rrr{ril-qrqdr rRr
.rr$. i.q{.ft.q.qr qrfir{} 3nqan rTzil:qT TriTr trn
rf,a-€Tr erfu =6r+r-rt+r+r ffi{r tfr F-6urR enfi, rn urrfi
ET+qr 3ic{rfi qW& qrr{rqr srSA rr&. qRrgtrqr
T+-Uft f,qH'ftfiq-{-{i q{6n e-ftciqet Bn{rqr rn-{rft.{
+ffifr q-cft ffi irfr qFr*n rTEril qfu-qpiff {i5qr q-rfr
qTf, qrirrfl{s<r rr{T( qrt, qq qqq q1ffis aift qrdAift
.ilf

r-ft urF{tqr qrq ?u{ril Tr+r.

t t ) qBqr aq-fi. ffiqffffi{rsr. T6 q-rq fffi{rsr:-
gfi il( cil-{+ gi-{a-{ Tfi+ srat qrt. qr t-qr riqqr i-+m,

t r<rE 3{rrqr qrffiqr rtFrrils er=F-ilir. m q{r BtrtrS qrtrrfr
St +trq-ft ? BTr€rfl-fr+-qr td irfr, m qr.fi +-rr+i mrq,
qrq-qr frerwu{rqr w vQ srt viffi. ai-q +.rf, ft-{t6 R s,_ r t _

R"ll w Wtr+r0' iz-n srft, m ffiffiqiffi ff S qrU<iq'uft AqR ir€i il(
,<rrrrre, eft-+rq qit qr?qr ge-frrfl g-{1-auft +qft qr{

qff,r
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6{uqt<i qrft. cqr ffiq BqRrd w-< trrqrffi urFr

Tqffq-fi dt, ilft A s-{$nEuft msft qr( erp urra.r rrmrqr

qT F6-nrnr Wt ffier 3nt, ilFr frv.{T F{ q-rat+ gflfs-{ d-{
fffr, M( Bil€ qfr{ rq"-q tsq forrc {r0 srt si"ftTt.

t f ) ff. r.{{e qsqer. qFarrr< M:-
sqr s-s-"cmr& A s-{g{Ts!ft q+B( +-tu-qtti qrft, m qr

cr{'ft Affi qQ mrz .qr+ str( toq56 q-1.

rm, qrrffiEq-+ qTRi s-dg4Ts!ft qft-fr mfi qiffi
ft ren qqq +'rtc{ u-gt it r+-"v Aorr< 3Trt, <q-rft era qr{uft

s-{u-qtn 31T'4fr qtt.

e-<q, qqtrurftvq-+ wA{ s-dv{Tquft (ftft qtft Fq$-s-(or ftfr
ft s-s-"c flqtk{ erW qBq qa.dqr* qrn qGffi sG.

tqrffi trr ftqi-< r-{T} qift qiffi; ft fuftd i qfuqr(
B{rf,t, qi-{r ft-ft zH fi-+-zn tqrd tftq?

qgqeT, Tqlffisq-fi qrR{ s-{U{Tq!ft qft-ft qift qiffi
ft i-wrrr<rqrm i.q{.fi.q. csrc{ s<-< tftq.

q-6-q T{frdi+ qfffi qift qiTftt ft ffid srftr{
s-{uqkr BTrA-€{r (T{r, qrfrc q'rff t'f-( tqrfr n-{ q(t tqr{r{il
i q{.ft.q. qr q=r€qrqflqft s-qt qrr{ril tiq s gd-e-sffit<qtd

rrr{il T.frr{ qiqr qrfi-d TEe sffi gt qTt

fr 6$id q- {f,{ s-qRrdift qTqr{d qr&q ffio qirTffi ft
qrrralT s-{g.drqlnq ft u-m tuqm 3lrfr E enfr-+im Ffi-€ttr.I

M rif* 1n arfrc. wft +re ti-l t-R"Rt ffi
Cr"ilfffii,rrfirg,3rfr{r.r qffi' s-{g-{r+qft arrr qr$ 3it

+ NO
RU rlc l-

\,o x

:io. t32

rN)

+

0

I
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qiffi q{r& s-dE-{rsuft O tt qrq qQ rEqi q-{+qr eterr<m

bg-q-q 1116 rr& qr++ BTrt srfr siffi.
?{r}A \1+.r scRrf,ift BTeqm qiTr cry Eqr<{r ft ore-qr

+a-ftil qrcur0tdr q qrqu1gqRril <rU"m +rfr arfr qiffiAt
i{rffi qT. BTEqqr, q-qffiqr+ sTQr s-dv{Tquft qfrft qift
ft€rB+rft qiqr qrtslr+ ft ffiq Eq-r Brs-cqr+ qiffi.

q.rer scRrdi-ft- cry tqr ft r R-t l-R. i l rr earrq-ffiq
FrqrfAr+.rfi,tr+rrs,erfu{Fr qtft q-q{Trq"ft qrqf rr& Br*
qiffi At r-ilTt e1pffi q..saug5 s-(Ji sn{rfr. lz +$ qncq

etrF-6if st-{u[6 +ca erQ. 6-ft O q-q{ilq!ft 1q 6qu-qrd rrft.
qr. Breqw qift qiffi ft qrq+ EEqdr iWE O q-{g.{Ts!ft
.ili

il& g{q urFr rq* sqRrot* \rsfr-fl,fr qFruft affi ft
frr{T d1ot ffT{ A-d qr€t, MT Tc{rflft ilqff {rfr. ctq
sqRril O s-{gTHUft ffisft{ er-qr ft {q 6-ru-flir qrft Trfr
qFruft{riiAt.

ft. T<rri< +H, Faiq, Trqriqgd E-df,rc +ffi+rsr ffi
qr{q gil{F{ ?tT.E 5r5q qqft qFruft q-ca }ffi e +6-6.{ +-<urrff
T++r +Fft. qtq sqRIf, \l-dm tr<g urr+r TqT ft-d 6ft.

+.r& scRm +c{il qtrrd At ft qsn ffi {il?rurr 4
+s,frr t+ t I TS srq irQd, qlT Bnq+ gr{ffi iltA qrfi.

+rft scRrt Tcil mcg{ qi{qTrrt + qrq,rr ftAFi<:rf,ffi
BTr€rf,, B11Fr qrqurq sF+To 6<i epr]q, m wqil+ frurg( frryrs
krq-qr. O Ers qrr& qnr+rarr ft-<qkrs qrufq tun<

cr4 fi. 22 of 22
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610 qtr{r \r6ffi 3T1qqr frfrgI 3lrt 3rt 3r{qT qiild

A-qT. fu ilStw scRrd q-qq1ffisr urf,, errrar Rs qrt
qfr fi-.s-il frt. m sTfiwr r{TTffi q ffi qii +.r& 6-<t srtq
art r-Oq( At r+tft qeqm qiTr qrgflEuft lq m-<rqrfr T{il
qFroft iffi.

+rfi-ft eTrar qrr{ fi-€( qrr{TrftqrQftforR 3r6€{ri
stffi. rqi-ft qar Effi +-<r s-d{-{rs!ft 8 (q 6,(.r{r* qFruft

16. qBe E{fiil+ffi srqrft-dt ats ffi{iem ffigr +-ta

evrq-6r+r{<R.

t f )srffiqrftswr{qqlrt
qrft Tfr ffirnq-qr qriq a-.qr, qrdT qrin Iiln

err}. .lift qiffi sT qmi qrFr t'Frftns trfte 3Trrqr
qffi qr rrrcr qc+r<t, Tr{mq anffirt r+-"cmr& ffi€{r
urf,r. rrr tt y-{-€qri 3rtf+.rfr qEe st A-fira fi .qi-{r dt
+durrqrq qqq ffi 3rt Trct. ft t r eS <t!.Frtgrrfr ,rQ t-t
frqq qTt urr6ivr r+err+-qt gaorfr +-< fttra n6. rqop rrrft
gRen Bnr-{r ts qr+-a rr&. i.q{.ft.q.ar 4urs-s fl{ffi
qFri.dtrR 3TrFr 6sr qr rrr+r&-{ q-q-q1 ftq;q1 qrurrqr qrt{
fre-€Tr Br-td. f,r.fi .ft . q'fl .qT iITErT.rri va ftQil,t <ia-o A-{ ilfr-d.

s-6-.qrd +qrR-+im i-qrn<m gTeITq tuqp6 L ilt1 {qlfr-s.r{l

i-wrrnrc e6a ffi. nt Trqrqil cqnrili <qq eqrft, {Fqen

qrrli{T ltF-€tITq R$ qft.

urs'c uQ. ((qrqrf, 1\o-l ". qt 3TrFft rqiTr Y-

flo, tJ76

,
+o

7_

^

L1 1lr,\1r
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E<ril cruft qrt, .flga rqit srtf( U+,qr+ d-il qR qr+r+r rf
fterys,rtrfl€ qr€ s-dfr++ qR. n.q-{.ff.g. {r gs<r crdglT{r
mruqki ffi. 36qql rrr+rsr(q \o S;zi?rdr fu"rfiq-cr (RT qril
BiTt. t+ +ica-e-{rd rrtrq er{'T r+a-r ?i-cr w{. urqql rrr{rft.q
E{r-qr q" g;aim'r rerr tilqr q}. wr+-< rmrft-m qdTr r}
t*n qr={d. t,ftd {Rt, qt 0 q-c"{rq qFrffi qrtr. i.\.{.ft.q.
qT Er\iqr< €t{T0 aqift qta 3rflrd srrmnq s-6{il (RT ilirR
+a-qr 3trt Bnrrafi rn-{rft-d e-itfi qtr+ BTr€ simur ?frt arq{
s-+6 strdr ilU t+t qrto. a-ft qezn rFdr +{f ilm, tf+ fr qrt
trqril qmr. a-t-s \r{dr af i 16w ffri, .{rff 1-6qrfficTt
s-fr"qA qrft. ;ircq rs-€qrs qrarilr tqrd A-fu.

tqrffi irwq r+fqrr+ +.rttrft fr.q-{fi qifi sm iqrs
S<-{rd tffi, t+rm qeqer qift {fir M ft sqfurnrH vlr
qqq-r, qr*q qmt rqiff nt{ q1-r1-qr qrt, (t 311qur 3-il( 1=; nt.

.qr'+&.q d. qqfi frqil( r{A, sq{t$iq, s{rFR rrr{,ilr{s.r_
q{+q,frer-<rwrs qift TCf, Bn&q ffifl- ft Wq !-+Fq Wt
frrd{r"irrc +ffiq s-{rs-{rfr A-r {rfr.

t\)

3Tr+crtr.i.

e=reran ft.qq.qR. ftft(t F{r+ Tr+rmr +.rfr-S
Trer. gqt frE e+rm tt F+ rmrfi-f, +{qftfteffft qrq-ft qqn
qi-€-tr ft ++-< rrcfi-f,, }-fr-q enftmtm M {ft toTrf, +il
q-r&. m i-r( r<-frtr enft-fi BnFr q-fi-€Trw qiqr vrqrq ?r-qril

RY
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(T{rqr rTT6 Z{T6!TT q-rs} +ffi& qsT Trfl. (qrg}
qffi 4 {il( qr+frfr BrsprA ftqfur tdld. atr vt ffiuqm
TA.

sr-& scRrdift qaqsr qiqr rrETqT {fft Ftfi BIrq-++

uQ, t R++r<u+rft E-rifi ?ffi s.qiTr esfl qrsm ffi fttff
qre<ifr.

rrFic( q=Fvqercrran {fti fr. frr+rsr qcd gt{o..lc{tqlqch

i.!r{.ft.q. qift Tt{s-flqr Erdfi-d g€ qa-+€Tl'Trrft'qr {{-{rdT
qrcr *-cr. qrfl qrr€{ kRr-.r< frq ft 6ffi {-€ 3G.

T+-vTrRi-q' ffi{i-<qtd csrm{Tqft qqi ffiT *rq tr qr{t

wacrqrfu BrfrgF!-dAfr

onfr-sfi, q-qt{<urfrw-q-6 qTA{ q-qfdrquft qR-ft qift
11iffi fi"qflSitqrrft( q-qrq rsrrf+fiift BTMA ftqr<, (fir,
qr*q qffi wt( q-{ile +lql-mr$ ({q-r, BTr*c frffi
3r{rerrtr t ffi Fr€qkr sr({ {-€ eFfi'dttr. A wdg-{r+Uft TKrfrfr
ffi+wr r+erg* dun-qr trrrq q-qffiq qq-mtqr& qQ.

eTrd-q-6, Tqffiqq-+ wA{ s-i{-{Evft qffi qifi qiffi ft
s!ftmift sqRra aifuqr q+tn, wfrv qi-ff t'i-{ }uqrfr BTrffi
qqt irrqr ffiqr qft1trd qffiq1 6-<uqrd itq e ffi+
qft-d gurfut qqf{<ur Brqrd T€qi6q 3r6rf,, vrr ari-"qr ffi
q+m, w&v qirc qr. 3reqe{, Tqiffisq-d sTA{ s-dg{Tsnft
qffi qi-qr rnnTti Tqrflq, q61{rg s-(EUr ftizur ris6, rS
qffi q"qr{wr, st s E{r{m qce riqrqq, rrrrr qc+r<, q-ft

ffi qiTr qr<< 6w-qkr ttq. tftq aq qFrft qr+r+t Sftq
frq fr fr.fq ttq.
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qErer, q-{q-{rr!ft

irfiar<@lnrt
{r{Frs
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AT VILLAGE - NHAVA SHEVA, TALUKA - URAN, DISTRTCT - RAIGAD ,
MAHARASHTRA BY PROJECT PROPONENT M/S JAWAHARLAL NEHRU PORT
AUTHORITY (JNPA}, URAN, MAHARASHTRA

The Environment Public Hearing in respect of proposed project of -
a) lncrease of crane rail span from 20.0 meter to 30.50 meter for berth lerEth of

680.0 meter:

b) lncrease of deck width of the berth by 15 meter on land side;

c) Upgradation and strengthening of existing 530 meter berth and 150 m6ter

wharf.

At Village - Nhava Sheva, Taluka - Uran, District - Ralgad, Maharashtra by

Project Proponent M/s Jawaharlal |,lehru Port Authority (JNPA), Mahararhtra

was conductod on Fridey, the 0l.r December,2023 atthe slta of tho srld induatry

on 12.00 noon at Bahuuddeshiya Sabhagraha, Sector {2, J.N.P,T. Colony,

Jawaharlal Nohru Port Authority, Taluka -Uran, Obtrict {aig.d.

Representalive, Sub Regional Officer, Maharashtra Pollution Control Board,

Taloja and Convener ot the Environment Public Hearing Cornmittee \irolcorn€d Shri.

Sandesh Shirke, Additional Oistrict Magistrate, Raigad and Chairman of fre
Environment Public Hearing Committee: Shri Satish Padwal, Regional Officor,

Maharashtra Pollution Control 8oard, Navi Mumbai ad Member of th€ Envimnflpnt

Publlc Hearing Committee, EnvironmentalisF, NGOs, JoumalisB, Representalive of

media channels and Company Oficials and local people/participanb who were

present and with permission of Chairman, Environment

started the proceedings

1

Draft for Approval

MINUTES OF THE ENVIRONMENT PUBLIC HEARIHG FOR PROPOSED
PROJECT OF WINDING OF EXISNNG COI|ITAINER BERTH AT JAWAHAR!-AL
NEHRU PORT (CARGO HANDLING CAPAC|TY 22.1 MTPA) -
A) INCREASE OF CRANE RAIL SPAN FROM 20.0 METER TO 30.50 I'IETER

FOR BERTH LENGTH OF 680.0 METER;
B' TNCREASE OF DECK WDTH OF THE BERTH By 15 METER ON LAND

SIDE;
c) UPGRADATaON ANO STRENGTHENTNG OF EnSnNG 530 trtETER BERTH

AND 150 METER WHARF

Committee

I

I

I
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Representative of Convener, Environmenl Public Hearing Committee informed

that as per the Environment lmpact Assessment (ElA) Notilication ot Ministry of

Environmenl Forest & Climate Change, Govt, of lndia, (i.e. MoEF & CC, Gol) dated

14rh September. 2006 as amended on 1'r December, 2009, it is mandatory lo conduct

prior public consultation to certain projects which are covered in the schedule of the

said Notiflcation.

He informed that Maharashtra Pollutron Control Board was in receipt of

application from Project Proponent M/s Jawaharlal Nehru Port Authority (JNPA), Navi

Mumbai, Maharashtra to conduct Environmental Public Hearing for their proposed

project of -

a) lncrease of crane rait span from 20.0 meter to 30.50 meterfor 680 meters beih
length.

b) lncrease of deck width of the be.th by 15 meter on land side;
c) Up gradation and strengthening of existing 530 meter b€rth and 150 meter

wharf.
At Village - Sheva, Taluka - Uran, District - Raigad, Maharashtra.

Representative of Convener further informed as per EIA Notification, 2006 lhe

category of proposed project falls under CategoryA- as Cargo Handling Capacity is

>5.0 lvlTPA - Schedule - 7 (E)- Ports, Harbou.s, Break Walers, Dredging, which

requires to obtain prior Environmental Clearance ftom the Ministry of Environment,

Forest & Climate Change, Govt. of lndia, New Delhi lor which prior environmental

consulhtion is mandatory.

Repr€seniative of Convener infonned that the aim of conducting prior public

consultation is to make aware, local people who can be participant in the hearing and

they should know lhe developmental aclivities and Environment Management PIan of

the unit.

Project Proponent had submitted online prescribed application alo

fuasibility reporl to obtain ToR to Environment Appraisal Comm 16t

Envircnment Forest & Climate Chage, Govt. of lndia, New Del
+

considered and given online approval on 01-09-2023.

Afur 6anetion kom Distric{ Coltector, Raigad to

I
ct the Physical

EnvironnEnt Public Hea.ing on Friday, the O1.r Oecember, 2023'at i2.OO noon, and

as per the Notification dated 14-09-2006 issued by Ministry of Enviqnment, FaFest &

Cllmate Changs, C'oW of lrxJla, (MoEF & CC, Gol), New Delhi and suoieq'uerit

amendnBnt on 01-12-2019, Mernber Secrelary Maharashtra Pollution Control Board,

2

,i
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Mumbai has constituted Environment Public Hearirg Committee vide Board's Offce

Order No. E- 80 ot 2023 under letter no. BO/JD (WPC)/PHA- 231110 FTS- 0097 dated

1011112023 as under:-

1) District Magistrate-Raigad Chairman
or his representative not below
the rank of an Additional Distdct
Magistrate

2) Representrauve of Maharashra
Pollution Control Board, Mumbsi -
Regional Omcer - Navi Mumbai,
Maharashtra Pollution Control Board,
Pune

3) Sub Regional Offer,
Maharashtra Polluuon Contrd Board,
Taloja

Member

Convonor

As per said Nottfication, 30 days' advance public notice was puuished by Sub

Regional Officer, Maharashtra Pollution Control Board, Taloja in th€ Local

Newspaper in Daily Sakal and Krushival for Marahi and in Natimsl Neunpaper

lndian Express for English on 296 Oc'tober, 2023. The public urele appealed b send

their suggestions, views, doubb or objections regarding the proposed unit.

Also copy of ElAreport and execulive summery vver€ made avallable h Marathi

and in English at various notified Govemment offices as under-

1)

2)

8)

3)

4)

s)

6)

7)

Oistricl Collector Office, Raigad, Alibag.

Ministy of Environmont Forest & Climate Chang6, Zonal Offc8, Wosbrn-

Central Zone, Nen Secrctariat Building, Ground Floor, East Wing, Clivil

Line, Nagpur-44o 001'

General Manager, Disbic't lrdusfies Cenbr, Raigad, Alibag,

Chi6t Execrrtve Officar, zilla Parishad Office, Raigad. Alibag,

Sub Divisional Ofricer, Panvel, Districl - Raigad:,

Tahsildar, Tshsil Office, Uran, Taluka - Uran, District - Rabad;

Block Development Officer, Panchayat Samiti - Uran, Taluka - Uran,

Districl - Raigad;

Chief Officer, Nag8r Parishad, Uran, Taluka - Uran, Dlstic{ - Ralgad;

l
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o\ Gram Panchayat Office - Sonari, Jaskhar, Dongari, Funde, Sheva,

Hanuman Koliwada, Panje

Group Gram Panchayat, Gharapuri, Karan, Nhava;

Drector, Environment & Climate Change Depadment, Maharashtra

Government, New Administrative Building, 156 Floor, Mantralaya, Madam

Kama Road, Mumbai - 400 032;

Joint Drector (WPC), Maharashtra Pollution Conbol Board, Kalpataru

Point, 1tr,2rdi3rd! 4r' Floor, Sion-Matunga Scheme Road No.8, Opp. Cine

Planet Cinema, Near Sion Circle, Sion (East), Mumbai - 400 022;

Regional Offcer, Regional Ofiice, Maharashtra Pollution Control Board,

Raigad Bhavan, 7rh Floor. Sector 11, CBD Belapur- Navi Mumbai - 400

614;

Sub Regional Officer, Sub Regional Oftce, Maharashtra Pollution Control

Board, Raigad Bhavan, 7m Floor, Sector 11, CBD Belapur, Navi Mumbai

- 400 614:

Website, Maharashtra Pollution Control Board, Mumbai;

10)

11)

12\

13)

141

15)

Repr6€ntative of Convener intormed ut3t 32 suggestiorc / objec{ions have

been received by Sub Regional Offce, MPCB, TsloJa regarding the proposed proiect.

Roprcsentalive of ConverEr informed that aa opporhrnity is given t0 all

participanb to raise any doubts, suggesdons or objeclions regarding the proposed

proiect in envionmental angl6, wfiich can be submitted by orally or in writng also.

Representative of Coflvener asserGd thai this Commitba is only for recordtng

trJblic opinion, vier/tB, 3r.lggslions, ogections mgarding the proposed project in

environmental angle only and the Committe€ hae no right !o approve, reiect or

recommend the proiect. The suggestions/objections raised by the participa nts in the

public hearing will be noted and it will be included in the minutes of th

Head Offic€ to the Environment, Forest & Climate Change, Govem

Y +

Delhi after taking note of lhe vrdeo recording of the said meeting, and

3iR0

o1r

obiections recorded in the moeting. An Expert Commiftee ther€ takes

{

4

Similarly, the revised Environmental Assessment Report of the Proiect

minutes of the m€eting after approval of Chairperson will be submitted

ta

t,
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regarding lhe same. He requested Ghairman of the Environment Public Hea.ing

Committee to inform Project ProporEnt to start the presentiation.

Wih the permission of the Chairman, the Environmental Consultant of the

prcject made a presentation on the enlire Environmential Management Plan (EMP) for

he proposed prcject lt is informed that he proposed cost for the proposed proiect is

Rupees 196.82 crores. 6.3 lakh rupees will be spent for environmental management

in the project during the implementation phase of the project.

For the said project, during the construction phase, around 360 contractual

manpourer and 10 regular manpolver employment opportunities will be available. Afrer

the implementation of the project, 15 regular manpower and 360 conbacfual

manpower will be required. Preference will be given to project affec'ted and local

people. Similarly, due to the said proiect, there will be a huge increas€ in the indirec{

business in the area.

After the Presentation, Representative of Convener, Envircnment Public

Hearing Commitlee app€al€d all participants to raise their suggestions, obiections in

respect of proposed project in environmental angle only. While asking quesuons, tull

name and residential address should be informed.

Vbrvs, ouastlon!. luooestlorcroblectlons ralsod durlno ths Envlrcnmontal
Public Hearino and the answer:loromls€s qiven bv the Prolect Propononu
Proiect Environment Consultant I Envlronmental Publlc Hearlna Commltlee :-

l) Shrl thushan Patll. Loader of Workers, Repro6entatlve of Ptoloct Affoctod
Pellon! i

Earlier there was a @ntainer lerminal, it was called Nhava Sheva Port

Jawaharlal Nehru Port Authority (JNPA) has awarded the existing terminal to Nhava

Sheva Free Port Terminal Private Limited to increase crane rail span ftom 20.0 m to

30.50 m for 680 m berth length, shock deck width 15.0 Meters extension atd

improvement and strenghening of existing 530.0 meter berth and 150.0 meter \ifiarf

is proposed for which public hearing is now conduc'ted.

So one has to study and know what is the socio+conomic efiects of any proiect

will be. Our city of Uran is the Most Polluted city in ule World. Also, UIan city has

become Most Accident Prone Zone. Mo3t of the accidsnb ara happening in Uran

Affer fe!r/ days, the container handling capacity will be one crore i.e. iBn million

annum.

552



So what effect it will have on environment, human life and what is expected

trom JNPA should be noted.

The first effect is that there are many casualties. When we oblained information

under Right To lnformation (RTl), 2005, more than two hundred people died in the

yeat 2070,2021 and 2022,2023 only due to accidents. A large number o{ two-wheeler

accidents trake place here and no one takes responsibility for it.

Many lives are being lost due to this container transport. So, the important

question here is who should rehabilitate the family after the breadwinner of the family

leaves. The pollution that occurs here - the Air Quality lndex here is the highest. So it

is getting difficult to brealhe here. By watching the containers. journalisls brothers

says- containers are Uran's death. Here, responsibility for the accident should be

fixed.

Another thing is that the wetlands here will be destroyed due to pollulion.

Various birds used to come here. They will not come, so indirectly it will affect human

life.

Here comes lhe important question - i.e. the question of rehabilitation. So, in

this container terminal which was lransfened to Nhava Shewa Free Port Terminal

P,ivate Limited, 600 of our workers were working in permanent cad.e. There is an

investrnent of 900 crores. lf Rup€e One Crore is ear'marked for every person, then

nine hundred local people affected by the project should get employment in permanent

cadre.

A few days ago, JNPA has called applications fo, the iobs, while applications

from 1,200 local and Proiect Affected People (PAPS) have been received, the list has

been prepared by JNPA. This project will be developed in two phases. So, how many

PAPs and local people will be employed in regular and contractual servi

Though th€re are so many proiects in Uran Taluka, job o ts
been given to the PAPS and local peopt€, fie original local,

they should get employment as they used to get regular

u,€rs displacad. Two villag$ viz - Navin Sheva and

dlsdaced. They u,ere not given rob opportunities.

Hanurnan Koliurada viltage is still not legally rehabi

sti[ in the transit camp. Both thoss villages end other pro,ie

I

&
?
29,rl

fi

ct ,|ilr

nt4ob

5

be rehabilitated and should be given cornpensation also. Em

.t$FF
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opportunities should bo qBated. we at€ not against development, but ho local people

must get employmen[

Efrc{ive measures mtat be takan to contrd the pollulion caused by th€ gqect

Also, the jobs whidr are availsuo in contactual cadr6 shoid bo gh/en €xduslvoly to

local people and PAPs.

However, it is our humbl€ r€qu€st that these demards shdrld be con3ldercd by

the Environmentral Public Hearing Committ€€.

't

t-
*

2) Shrl. ttanol Koll. Resldenco - Gavhan vlllaoe' Taluka - Penvel. Dlrtlct -
Ralo.d :-

Despite being an affec'ted village, the name of Gavhan village is not in the list

of proiect affected gram panchayats. Ho\r€ver, this point should be nobd. Gavtan

village is a village of Koli community. Maharashtra Pollution Conbol Board publiEhed

a public hearing a notice in vemacular language (here Marathi) and one in nalioflal

newspaper for English. Thers is no mention of the name ofGavhan Gram Panchayat.

How€ver, this should be clarilied, hen only I will raise my suggestions-

Becarse 1,035 p€ople of Gavhan village have received compensation ftom

JNPA. So, it should be informed why Gavhan villags vrae neglec-ted, because you will

take any decision without our knowledge.

Projecl Proponent said that hirty days prior to the public hearing day'

Maharashfa Pollution Control Board had publish€d a public notic€ in a vernacular I

neu,spap€r (here in Marathi) and in a national newspaper in English fot the informaton

of the public. So. we assume that it reached to the local People.

We welcome your anival. However, if you have any environmental sugg€slions

or objections regarding the proposed proiect, you can taise them.

JNPT was started in 1978. There was no mention of Gavhan village at hat tim€.

Gavhan village is 'P@ect AfEcted Mllage'. So when we demandod to ghre a

certificate as 'Poect Affected Persons (PAPS)', ure said that only those whoee lard

was acquired will be given 'project affected c€rtificate.' So why this is?

Why person is not.considered as PAP, whose tree6 are acquired? Won't you

give him a job? When we apply for iobs in JNPA, a question is asked rfiether there is

a poect affected certificate. Hence, uhom should we ask for a cenincate?

I tum forty, I won't have a job, but what will our next Ooneration do? Whom

should fishermen contact for a PAP certiftcate? There are 1,035 natives ftshamen in

,l
TI

.1.

o
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I

our village, why are they not given proiect affected certiticates? So, the explanation

should be given immediately.

lf the land is acquired for the poect, he is lhe victim of lhe proiect, then if the

fishing of lhe fishermen is lost due to the proiect, then why are they are not considered

as Project Affected Persons? So, we should be informed about who will declare us as

PAP.

The next poinl is our Gavhan village creek will be affected. So how many

channels are going to be kept for boats to go there? Many of our boats have sunk.

Similarly, the silt there has also nol been removed by the Project Proponent - JNPA

Fertilizaton of fish does not take place without removal of sediment. We have to write

complaints to the Konkan Commissioner.

Our boats hit the rocks there. Till date, our demands have not been considered.

The silt in our Gavhan Creek is not removed. Just like Kalamboli Creek, the water

there smells because of nol removing the silt. People do not eal the crabs there.

Hence, here also it will happen.

Hence, the residenls of Gavhan should get the 'project affecled certificate", the

people of Gavhan should get pdority in the jobs and by which method the proiect

affected persons will be granted certificate, it should be infomed. Also the aftidavit

which is taken from residenh of Gavhan should be returned back to us. Prolect

Proponent should be compensation to us.

The houses of Hanuman Koliwada have been infested with termites. They are

also our brothers. When they will be rehabilitated? Copy of minutes of this meeting

should be made available at each project affected gmmpanchayats.

3) Shri. Paramanand Deo Koli, Sarpanch. Grampanchayat Hanuman Koliwada:-

lvly question to the Pro.iect Proponent - JNPA is Whether Rehabilitation first or

Proiect firsf? He requested Environmental Public Hearing Committee to give an

r in this regard.

an, Environmental Public Hearing Commiuee informed that P.oiect
I

And this is Envi.onment Public Hearing for the proposed project

UIC Shri- Parmanand Koli objected lhat Sheva and Koliwade Gavthan

red for the second phase of JNPA. ln 1985 it was acquired. Now there

oF NII\\

to develop proiect in existirE project only. Hence, here nobody

8,
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is no poecL Later many new projects have been startod here. Sirrce laet 38 yearc,

we are iighting for rehabilitation.

Proj€ct Proponent do not implement rehabilitat on woft. So many projects havo

come up here, tr|ey aro not giving jobs to the local people and to the PAPS. Hon.

Collec'tor-Raigad, Alibag had in ormed that on yesterday l.e. 29th Novomber, 2023

that the public hearing would b€ postroned. But today the public heeting b going on

here, which means that everl/lftirE is goirE to be done by k€€ping the local peode in

the dart.

At that 6mE, Chairman, Environmental Public |lcaring Cornmit s inform lhat

as per EIA Notificauon, 2006, thirty days prior to the p.ruic hesring, puuic notce ws
published by MPCB in I local ne\xspeper in Marathi and in a national nerr3paper in

English br the information of the public. Similarly, environmental docxJments about the

proposod prorect u/ere made available in Marathi and English at Gram P8nch8y8t

Offices in projec* afiected villages.

The said public hearing is an Environmential Public Hearing 6r the proposed

project. Rehabilitation is a completely different subjec{. A rehabilitation meeling will be

ananged soori. Shil Koli obiected that we are ftghting for rehabiliirlion since last 38

years.

Shri Koli inquir€d whether joint site inspection of tr proposed ploied was

canied? He allsged that there was no joint insp€cliofl. A ioint site lnspeclion d the

proposed projed wss I€quired to bo caried by the Distric{ Administalion, other related

govemment departn€nts, Maharashtra Pollutlon Control Board along wifi tlr
fishermen.

He alleged that the govemment is working in favor of the proieci keeping the

local people, fistErmen in the da*. However, loint site inspeclion should be done fi'st

hen further adion should be taken.

Chairman, Environment Public Hearing Committee dirocted to record he

suggestions raised by Shri Koli.

4l Shri. Lakhapati Asharam Patil, Sarpanch Pan ie Villoe Gramoanc Taluka-
Panvel,D istrict-Raioad

JNPA has developed e port as new terminal of BMCTPL. My village is next to

it. JNPA has given a notice to our village that \ € should not carry fishing activities.

Our village lives on the fishing. Even the people of our village havo not beon given

9+ NO7

+

jobs yet in the project.

.r.{ tr
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Young boys and girls of our village has not been included in any project. lf the

fish is going extinct how can we live? We have to remain starve. This should be

explained.

5) Shri. Da3harath Sitaram MaEar. Residence - Vashi villaqe. Navi Mumbai,
Taluka - Thane, , Dlstdct - Thane :-

I hav€ already submitted my application. According to the Environmental

Public Hearing Notice, the environmental impact of this project will be on Raigad

Disfict Thane District and Mumbai District There are three districts, many talukas,

many villages near this project. There are many industrial estates. A large community

living in this area lives on fishing. Hence, they owns the water, forest, Iand. 8e it in

the creek or in the forest.

Then providing Environmental No Objection Certificate to the proposed project,

these villages are indigenous tnbes as per Land Acquisition Act as well as Forest

Rights Act, 2006. Their livelihood rights are on water, land. forest. Therefore. before

conductrng this public hearing, it is necessary to study the social impact that is going

to be caused by the p.oposed project through the Collecto''s office according to the

above laws-

H owever, according lo the above laws, the Collector is expected to call the

Gram Sabha of the afiected villages and inform about the Environmental lmpact

Assessment (ElA) report in the gram sabha.

Also, Maharashtra Pollution Control Board should have pasted the EIA reporl

at $e entance o, each village informing about the effects of the proposed project on

all the natural elements i.e. sea water, llsh, silt as well as on the surrounding

vegetiation, human beings and birds.

Further Municipal Councils and Municipal Corporations which

affecbd area of the pro,,ect, it is necessary to them to fulfill the g ,rylFU

o \c. *

n the

iP

ts

he EIA report in their General Body Metings to approve it.

Hence, my objecrion is that the direstives of vario L
&
F

Y
o-h

Councils discharges it$ untreated sewage into the sea. lt

in this meeting.

However, vye object that the first Environmentral lmpect

should have made available to the local people.

idii

s
&s .Nc

followtsd by the Project Proponent. Furlher the Municipal

10
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District Collector has the guardianship of the district llence, Hon,ble Collector
is requested to cancel this environmontal public hearing first.

Maharashtra Pollution Control Board has published a notice fiirty days befure
the meeting. Thirty days should be official working days. Because af the five days of
Diwali holiday and other holidays are calculated/considered, pooph get fevyer days_

Henc8, il was necessary io give prior Eixty working days pubric notica in the nerrwpaper
prior to the of public hearirE on environment. we think ulere is so,ne conspiracy here.

We are not against he development, but it is neccsary to creab publlc

awareness about $e deadline for public notices and environmential public hearinge in
the circular. A Gramsabha was required to be herd regarding the ErA report. Hencs, it
should be noted that process of this public hearing is incomplete,

Similarly, public awareness has not been done in viltag6, so process of this
public hearing is incompl6t6.

Also, Projeci Proponent i.a. JNPA and the Maharashtra pollution Control goad
should inform the local peoplo about how much oxygen in the water will decreaee due
to lhis project, how much fish will die due to it, air quality, its efhct o'! people, crops,
plank, ard then plannirE ahead. Because expert agency here is MPCB^

Awareness has not been created about this, so the procoss of this public

hearing is incomplete. So, I object lo this public hearing. Also, information about tre
number of fishermen who will be affected and how much they will be comp€nsabd

must be told in the public headng meeting. lt is necessary to intorm tle local psopls

about the amount of sludge that will €ccumulate and how it will bo disposed ot
At this time, some of tre participants suggested the concemed persor to talk

briefly and give others the opporh]nity to speak.

Convener, Environment Public Hearing informed concened partcipant

to present their suggestions and objections in briel

Shri Dashrath Magar objected that I am speaking for alt. He said I myself a

fisherman and have canied fishing activities. I myself have exFrienced hor muofr

damage h done and how the govemment misguides it
6) Shrl. Sandip Patil. Restdotrco - liukutban. Dbtrlct - Raioad :.

Maharashtra has a very beautitul sea shore of 720 km. lt has a beauliful

b8aches. JNPA has developed Porls 1, 2, 3, 4. But he development of this port has
groatly affected the traditionat fishing teehniques ood ot the fishing

I,AB
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JNPA and government oflicials as well. Let me answer whether our Sh

affected or nol. At that time, PEect Proponent replied that Sheva i

and displaced.

At that time. Shri Kamlakar Patil said that our Koli co

cheated. We were given 33.64 hectares of land tor Sheva. We

village is built in 10 hectares and remaining land of 23 hectares i

of JNPA. An answer should be given that \^,hen we will get that la

be rehabilitated

v'&&&
c

A
&

t

o

t

I
I \r.\I

Proiect Proponent- said that the land acquisition was originally done by C

So it would be appropdate to ask this quettion to CIDCO. lf CIDCO hands over the

land, the JNPA administratlon vvill delinttetry conEider the further course of ac{ion.

12

community, whose life is on this coast. Land has 7112 ceftifrcale. but fishing

arealground does not have 7/12 certificate. Just as a farmer grows g.ain on his farm.

a fisherman does not.

Farmers get compensation from he govemment in case of loss of crops due to

drought or flood, but fishennen do not,

The main thing to say here that ttrere is hagic situation of the tishing

communities at Hanuman Koliwada, BelBada village, Gavhan village, which has been

presented by their representatives. There $rere thousands of traditional fishermen

here. The creeks which have formed ttom the sea are also being buried in lhe name

of development. So, it has a serious effect on the livelihood of fishing communities

living there.

We are not against development. But traditional tishing communities should not

be destroyed in the name of development. However, our only demand in this public

hearing is lhat those who are doing traditional fishing should be considered and

properly rehabilitated.

Now considering the environment, now traditional fish is getting rare Earlier

6,4 types of fish were available. lt is also requested that the coast should be made safe

for traditional fishermen and a permanenl plan should be made for the rehabilitation

of traditional fishermen.

7) Shrl, Kamalakar Patil. Residence - Sh€va. Distrlct - Raisad :-

The entire Seva village is atfecied and disdaced for JNPA. No my question to
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At that time Mr. lGmlakar Patil said that our village was displaced for JNPA, 0le

money was given by JNPA" then it woutd be right for JNPA to ask CIDCO. So, ule

should also get the answer to the first question. ln this regard, wts should get fom bolh

administrations a.€. CIDCO and JNPA

Second Question, Our Sheva was 100% fishing community vilhgo and import-

exporter. Also, if otfEr vallages got compensation, wtry didn,t Sheva get

comp€nsation? Why didn't you want to fill the form from us? Also wB are not given

priority in recruiunent.We had given th6 land for the project of JNPA lt wss not given

for a private project. JNPA and District Administraton arB cheating us agEin, because

the land is going to be used for a private pmject of JNPA Atso, not a singlo projec*

victim has been given a job, insload people from other States harc been rscruited.

SlEva is 100% afiected and 35% of our Sheva lard has b66n lct in th€ proj€ct

We ar€ 't 000,6 disphced and we have also b66n denied employment conEact in the

pOect

However, we ar6 completely against this proposed project and if the etrorh ar6

made to start the proiect, we will protest against any attempt to start he project fui
answer should be given as to why we are not given justics

8) Shri. Pradio Mhatre, Ros idenc8.Jaskhar, District- Raiqad:-

I am saying for the first time hat we are against this project. Jaskhar village is

the nearest village to the projecl. Project Proponent is complotely inac{ive rBgarding

the safety ol our village. For the last three years, Jaskhar village has been froodd
during monsoons. Every house gets water, houses and domestic articles ars getirg

damaged. No one pays attention to tris.

JNPA administration tor the last three years only promises that the canal will be

widened, the road will be constructed- But we aro being cheated.

Next Question JNPA has installed a garbage project in Jaskhar village llmits. I

don't know what its capacity is, but in ftat project, the waste F completely coming fom
the Uran. lt is not handled by them. Every night, JNPA seb lire to ga6age, and our

village suffers because of it. 100200 people in our village are sick wifr this cough.

s
13
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Today our Gharapuri village is surrounded on all sides, You are blasting in the

sea. The village has Elephanta Cave. lf it collapses. what do we do? We have a boat

route. But there is no road to the village. Due to JNPA blasting, the houses of our

village have developed cracks.

People of Nhava-Sheva are going to get money, but we ha

anything even though we are within calling distance. Although the

Gharapuri are educated, no one hom our village has been recru rtt
There are many flshermen in our village, there is also plen d! o.

have banned fishing. oa 
trp.Jtdi

F?40
te No\Hence, we should be given justice

v
*

^

r]

It) Femala Person from Hanuman Koliwada,

For one, our rehabilitation has gone wrong. These new companie
u

s

hey dump dghi into our fishing grounds. So whers we should go for fishing? lf they do

not givo u3iobs, \itBtwill$re do, our livelihood is aff€ded and hence our survival has

become a proHam

Yesterdsy on 2$11-2O23, there wEs a meeting with Hon. Distric't Collector and

he said thst tib public hoaring will nol be held. So how the hearing was started by

dorying th6 Ordor of District Collec-tor, Raigad, Atibag. tiough Additional Collector and

14

9) Mrs, Pranavi Kiihor Mbatre. Dv.Saroanch. Jaskhar villaoe. Taluka - Panvel.
Dlstrict - RaiEad :-

As Pradeep Mhatre raised the issue of solid waste management, JNPA says

that such a big project is coming and we are going to take responsibility of the

sunounding villages. So the tirst question is to JNPA whelher JNPA really tak6s

responsibility. So our experience is that JNPA does nothing after project complelion.

Now the JNPA sets the garbage on fire, causing great distress to the elderly

people of our village. No. People have increased, who sutfer respiratory diseases.

We are frequently sending letters, videos to JNPA. lf they complain, they deny setting

the fire and lake the name of the garbage cleaning person. So if lhey can't handle tlte

waste now, how wi,l they handle the wa6te after the proiect is expanded? It lhe pending

issues of our village are not tesolved for lhe past several years. we will not give

consenl to their new project.

10) Sarpanch. Gharaouri Gramoanchavat. Dbtrict -
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Tahsildar were prosent in that meeting, how as thB gublic hearing gc{rE on? Our village

is totally opposing thls project and until all villages are rehabllitaEd, tve will not sllow

any new project.

121 Shri. Hanuman. Pres nt.Fishermen Societv:-

Whetfler the proieci site has b€en inspected for whicfi this environmolrt public

fparing is conductsd. Give th€ anstver. ,

Member, Environmential Public Headng Committee anstvered that the proiect

is currenffy operational and the site wher€ he projecl is to be canbd out has boen

inspected. At that time, some ot the atb.dees raisod obj€cdon8.

At thal time, Shri Kishore Mhatre said that what percentage of Jobs will b€ gi\6n

to he fishormen there?

Chairman, Environment Public Hearing Committee said that the JNPA

administration will give answer regarding iob opportunities.

fficials of h€ Projecl Proponent said that tie suggestions 8nd ot €clions

raised in the meeting are being recorded and will be discussed wi& $te malagement

of JNPA

Shri Hanumant and othors present objeded to his and said tlat the same

answer was given in the last public hearing and they arB not gMng job oppodJnitieg

to the local peoplo in the project Although, yesterday on 29-11-2423 Hon. Dlsticl

Collector, Raigad, Alibag said that there wilt be no publlc hearlng, puuh heatins b
going on here. That is, averything is going on keedng the public in the d8tk.

At that time, one of the participants asked a question to Chairman, Environtnent

Public Hearing Committee that he was also present in yesterdays meting and had

said that he would not be present

At that time, Chairman ot the Environm€nt Public Hearing Commitee said that

I am attonding he meeting on the Order of the Coll€ctor and aner @ming, I s€nt an

SMS to him that I am trere in the mgating. Chairman, Environm€nt Public Hostlng

Committee said that the said public hearing is an environmentsl public hoadtrg and w€

have come to record the thoughts. suggestions or obiectiom about tho pmpossd

project.

Some participanB questioned that on 29-1 1'2023 Colledor' Raigad, Alibag had

told us thal they do not want to hold public hearing. You are cfieating us' Gowmmert

has b€en cheating th€ locals for 38 years. However, this public hearing should bo

cancelled. The President said that this is a public hearing to hear your vials.
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walked out of the hall in protest.

ri -

.wife was Sarpanch of Dongrigaon, now my son is the Deputy Sarpanch. He

ur lands at Panje and Dongri have been taken by the Government of lndia,

of Maharashtra for the project. But here the project oflicials lie so much

they are getting paid to lie

have been in polittcs for 32 year3. There are 2-3 suqects. We do not get any

tle proiect So tt!6 cfuic faciliti* cannot be gfuen to peopb. Our drinking water

76

I
I
I

AR

M

Some of the men and women present together demanded that permission

shou,d not be granted until complete rehabilitation was achieved. Many of the

participants were calling for the public hearing lo be illegal and lo catl it otf.

A woman was saying that our life is boring. They say that there will be no pubtic

hearing in the colleclor's otfice, but a public hearing is held here. Some said that here

we have a contlict with the government.

Shri Parmanand Koli. Sarmpach, Gram Panchayat Hanuman Koliwada

reiterated the demand of the project only after the iirst rehabilitation and suggested to

cancel the meeting. Many participants were shouting in union to make their point.

Some ofthe participants were shoutng that many such hearings and meetrngs

have been going on for the last 38 years, bul we have not been rehabilitated.

Some o, those present shouted back that you are the District Magistrate, and if

you are the one who is cheating. then who should the peopte believe. We will bring

this matler to the atlention of the govemment.

Some women were shouting togelher that they are against lhe project. Later,

the majority of those present were chanting 'We are opposing, we are opposing.'

Some were saying that the administration and the company must have decided

somethirE, He again demanded Chairman to cancel ihe public hearing..

Some said that now we will go to the channel and inform aboul it. He again

requ€sted lo cancel the public hearing.

At that time. many fishing community members/Kolibandhus of Hanumankoli

lines in villages Panje. Dongar have be6n,cut for JNPA compound wall. Vwote a letter

to EPCL rqarding this, they are not taking any nolice. Local people are not given

priority 
'n 

employrnant in the plojecl. Netives'have no place in €mptoyment. Howevar,

the adminbfEtion Shoud tak€ notice of this, othe BE u,€ are agalnst the project.
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14) Shri. Harshal Thak askharoaon -J

For the last ftve years, rain and tide water has been accumulatlE in our

Daskhar village. So there are 25G3& houses in he villagB that get water 4-5 tmee in

their houses, so they are sufferlng a lot We hav6 inforined all Dbfid Admlnbtrstion

about this. JNPA is also folloured up.

JNPA road is passing 50 feet tom our village. There, a rcad has boen mado

cutting the mangroves and by lilling the materials. Ths road ha8 paseed 50 feet fiottt

the house in our village, hence houses in Daskar village are cracked. The temples and

houses there are on the verce of collaps€.

Despite ropeatedly telling B16 JNPA, they haw given a falso roport to the

govemment and clnsbuc{ed th€ road. We have surveyed ev€ry hous€ in our villaga

and every house is cracked. Horever, at present the road should be wilhdrawn ftom

where it pass6d. Also, the projoct should give comp€nsation for the 1066 that has beon

incuned for so many yeani. Only then will the project be approved.

At hat time Executive Director of the Project Proponent Btarbd to ans\far, at

that time Chairman, Environmenl Public Headng Committeo sugg€sbd lhat lhe

suggestions and objec{hns raised by the participants should be recofded, but you

should not ansuEr.

At hat timo Mrs. Pranayi Kishor€ Mhatre, Dy. SarparEh, Jassar Mllage, Taluka-

Panvel, Disfic{-Raigad objecled back that JNPA does not take any tEsponslblllty atbr

he completion of the proiect.

lc fi20

l1.l tI.\ ll

t- 19

15) thrl, Ralerh Mhatre. Dv. Sarp.neh. Nhrve. Taluka - Panvel. Dbtlc{ - Rlload

Nhava village has not r€ceived anything from the CSR fund of fE projsci'

Another thing is that now tho people'3 representati\res oil all t E vi[8g63 hana

expressed their grief that in the r€quitment of workets, he local6 8re not b€ing given

employment contracts, Locals and project victims should be given priority in

recruitrnent.

No one is paying aftention to the removal of he silt This creates obstades in

fishing and other matErs. However, the question should be tBsolved.

Some of the partcipans brought a statemenl on behalf of the village to

Chairman, Environment Public Hearing Committee, requ$ted him b accept il and

went on stage to present a written statement to him.-'. -, -
01
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(Satiih Padwal)
Member,

Environment Public Hearing Committee
Ard

Regional Offcer,
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.. Additiona I District Magisfate, Raigad,

District - Raigad

* w
For Vidhii Partne6

Advocates rt
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.,\11

a

Mr. Mshvnath Gharat, DGM, J.N.p.A answered the questions raised by the

persons which are present in the hearing. He reported that, issue of rehabilitation and

land will be sorted out. Regarding employment they wilr discuss issue with higher

authority and resolved the problem raised by villagers.

C,hairman, Environmental Public Hearing Committee said that many local
people have registered their thoughts, suggestions and objections in the public

hearing. lf anyone still wants to register suggestions, objections, they can submit them

in Mitten form. Thls public hearing is for the potential environmenral impacts of the
proposed expansion projeci.

Convener, Environment public Hearing Committee informed that the

suggaslions, obiections as raised by the participants have been noted and it wi be

included in the minutes of meeting and minutes of meeting alongwih Revised ErA,

written suggestions and ob,ections after approval of chairman, Envionment public

Hearing committee wilt be submi ed through Head oflice, Maharashfa po ution

control Board to Environment, Forest & crimate change, Govt. of rndia, New Derhi.

An Expert Committee there will be take further decision.

convener said many participanb have raised suggestions and objections in

resped of rehabilitration, job opportunities to local and pAps. They have been noted

and will be included in the minutes of the meeting.

convener, Environment pubric Hearing committee thanked a[ and on beharf of
Chairman, Environment Public Hearing Committee declared that the meeting is

concluded.

Meeting ended extending thanks to the Chair. Enclosed 32 written suggesgons,
objections as received.

TRUE COPY
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Eytfii0lTtH,

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(TNFRA-r)

***

R-{tq qct
Minutes of S56thmeetinB of Expert Appraisal Committee to be held on 06th-07th

February, 2024 for Projects related to lrfrastructure Development, All Ship Date:
brcaking yards inclrding ship breaking units 7(b); Industrial

Estate/Parks/Complexes/Areas, Export Processitrg Zo meeting INFRA-I bcld from
0610212024 to 07 10212024

E C/MOM/EAC/6877 64 I 21 2024

t4t0212024

MoM lD:

Agenda lD:

Meeting Venue:

Meeting Mode: Physical

Date & Time:

EC/AGEN DAJEAC I 687 7 64 12 I 2024

Narmada Conference hall, Ground floor, Jal wing, lndira Paryawaran Bhawan,
Mlnistry of Environment Forest Climate Change, Jorbhag, New Delhi

0'7 /02/2024 l0:30 AM 05:30 PM

06102/2024 l0:30 AM 05:30 PM

t.o cnl remarks

2. Conlirmation of the minutes of revtous

r\r lh!' outset. Shri. N,tanmohan Singh Negi, Chairman, EAC welcomed the Membcrs of the EAC and requested Shri

Anrardecp Raju, rhe Member Secretary ol the EAC to initiatc thc proceedings of the meeting with a brief sccount of the

activitie-\ undertaken by the Ministry under Infra-l Divisron.

Widcning of Existing Contairer Berth At Jawaharlal Nehru Port, Navi Mumbsi, Maharash
Capacity= 22.1 MTPA) by JAWAHARLAL NEHRU PORT AUTHORITY located at

RAICAD.MAHARASHTRA

HH"ni,,o,

Proposal For

Page 1 of 102

3. Details of proposals considered by the commlttee

Day | -0610212024

3,1, Agcnda Item No 1:

3.1.l. Details of the proposal .t

'lhe ('ommiuee contlmled the Minutes of 353rd EAC meeting held on lOth and 12th January,

Fresh EC
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Proposal No Filc No Submission Date
Activit]
(Schedule Item)

IA,MH/tNFRA 1i458254/2024 File no: 10/4812023-
IA.III

Ports, harbors, breakwaters,
dredging (7(e))

3.1.2. Pro ect Salient Fcatures

S.no Area(ha) Percentage (%)

Non Forest Land

3.1.19. Details ofCourt cases: The proposed project does not involve any court cases

3.1.f . Deliberations by th€ committee in revious meetin

N/A

3.1.4. Delibcretions the EAC in current mcctin

3.1.5. Recommendation of EAC

Recommended

3.1.6. Details of Environment Conditions

I RY I
3.1.6.1. S ccific o \c.

.1.1.6.2. Standrrd

i.

7(e) Ports, harbors, breakwaters, dredglng

Air quality monitoring and preservation

The Vessels shall comply the emission norms prescribed from time to time

A detailed traflic management ard traffic decongestion ptan shall be drawn up to ensure that the current level of
service of the roads within a 05 kms radius of thJ project is.maintainid and improved 

"po, "n"iir,"implementation of the project. This pran should be based on crimularive impact oi ar a""Jr"pr"ri 
""Jincrcased habitation being carried out or proposed to be carried out by rhe project or other agencies in ttris 0i

Kms radius of the site in different scenarios of space and time and the traffic-management pitun stru[ t" oury
validated and certified by the State Urban Lldvelopment department and the p.W.Dl .o-p"t"nt 

"utf,-ity 
io',

road augmentation and shall also have their consent to the implementation of componens of Oe ptan wniJ
involve the participation of these departments.

Diesel power generating sets proposed as source of backup power should be of enclosed typ€ and cotrform to

Specilic Conditions
\

(j.!
..:\;,

Page 2 of 102

16t0t2024

Landuse/Land cover Remarks, ifany

I 54

ta
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Minutes of the 356th meeting of Expert Appraisal Committee held on 06th-07thFebruary,

2024 at Narmada Conference Hall, Ground Floor, Jal Wing, Ministry of Environment,
Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bhag Road, New Delhi for
the projects related to Infrastructure Development, all Ship breaking yards including
ship breaking units 7(b); Industrial Estate/Parks/Complexes/Areas, Export Processing

Zones, Special Economic Zones, Biotech Parks, Leather Complexes 7(c); Ports,

Harbors, Breakwaters, Dredging 7(e) and National Highways 7(f).

Thc 356'h Meeting of Expert Appraisal Committee (EAC) of lnfra-l(IA-III) held at Narmada

Conlerence Hall in the Ministry of Environment, Forest & Climate Change (MoEF&CC),

lndira Paryavaran Bhavan, New Delhi during 06th-07sFebruary, 2024 under the

Chairmanship ofShri. Manmohan Singh Negi. A list ofparticipants is annexed as Annexure-

A.

At the outset, Shri. Manmohan Singh Negi, Chairman, EAC wclcomed the Members of the

EAC and requested Shri Amardeep Raju, the Member Secretary of the EAC to initiate the

proceedings of the meeting with a brief account of the activities undertaken by the Ministry
under Infra- I Division.

The Committee confirmed the Minutes of 353'd EAC meeting held on 106 and 126 January,

2024

3. AGENDA WISE CONSIDERATION OF PROPOSALS

Agenda wise details ofproposals discussed and decided in the meeting are as following:

Agenda Sr. No.3.l

Subject: Widening of Existing Container Berth at Jawaharlal Nehru Port, Navi

Mumbai, Maharashtra (Cargo Handling Capacity of 22.f MTPA). The project site is

located at Village Nhava, Navi Mumbai, District Raigad, and State Maharashtra by N,I/s

Jawaharlalnehru Port Authority-Environmental and CRZ clearance regarding,

Proposal No: IA/MH/INFRAI I 45825412024; File no: l0l 4812023-l{Jll.

"The EAC noted that the Project Proponent and the consultant have given undertaking that

the data and information given in the application and enclosures are true to the best of their

knowledge and belief and no information has been suppressed in EIA,/EMP report. If any part

of data.i information submitted is found to be false/misleading at any stage, the project will be

rqected and Environmental Clearance given, ifany, will be revoked at the risk and cost ofthe
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project proponent."

Page 45 of 102

I. OPENING REMARKS OF THE CHAIRMAN.

2. CONFIRMATION OF THE MINUTES OF THE LAST MEETING.
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3.1.2. Environmental clearance for dre then called Nhava Sheva Port was accorded by
Ministry of Environment & Forest vide Offrce Memorandum no. J-I1013/21l88-lA dated

16s Sept 1988 for entire development ofNhava Sheva Port. JNP Container Berth with a quay

length of 680 m was constructed in 1989, subsequently the port was renamed as Jawaharlal
Nehru Port Trust (JNPT) on 26m May 1989. The Environmental Clearance for Port was

issued as per the extant rules prevailing then i.e. 1988 prior to the EIA notification 1994. The
JNPT has a valid Consent for Operations (CFO) issued by Maharashtra State Pollution
Conhol Board (MSPCB) vide consent No. Format l.DlCACl UANNo.0000097t72lCR-
2103001085 dated l9s March 202l.The consent for operation of JNPA Container Terminal
berth having length of 580 m is valid up to 30 .09 .2025 .

3.1.3. The instant proposal is for 'widening ofexisting container berth at Jawaharlal Nehru
Port, Navi Mumbai, Maharashtra (Cargo Handling Capacity of 22.1 MTPA). The projecr sire

is located at Village- Nhava, Navi Mumbai, District Raigad, and State-Maharashtra by M/s
Jawaharlal Nehru Port Authority'. The expansion proposal will have the following facilities:

i. Increase ofcrane Rail span from 20 m to 30.50 m for 680 m berth length.
ii. Increase of deck width of the berth by 15 m on land side for smooth vehicle

maneuvering & for keeping vessels hatch covers.

Up-gradation and strengthening of existing 530m b
accommodate design vessels of size 12200 TEU
originally designed & commissioned.

Up-gradation of Fenders and Bollards 7a

l1l.

iv.

vi.
vii.

to

s

rI.

Repairs and strengthening of existing damaged po

Underdeck repairs ofthe existing struchre.
The proposal is for Widening of Existing Con

b
V.

*;

Port, Navi Mumbai, Maharashtra (Cargo Handling Ca T)
3.1.4. The proposed project falls under 7(e)-Ports, harbours, break watcrs, dredging
Category-A, as per EIA notification 2006. The total cost of the existing project is Rs.675.34
crores, proposed project cost is Rs.196.82 crores and the total cost ofthe projecr is Rs. 872. I 6

crores.

3.1.5. Public Hearing: The public hearing was conducted on 01" December,2023 at project
site, Bahuuddeshiya Sabhagruha, Sec.-02, J.N.P.T colony, Jawaharlal Nehru Port Authority,
Ta[-Uran and Dist. Raigarh. Maharshtra.

S.no Landuse/Land cover Area(ha) Percentage (%) Remarks, if any
I 54

3.1.6. Landuse land cover: Land use/ Land cover ofproject site is as following
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3.1.1. The project proponent along with the EIA consultant M/s Mantec Consultants Pvt.
Ltd. Noida made a presentation in the Ministry and provided the following information
before the Committee:-

Non Forest Land
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3.1.8. Details of water bodies, impact on drainage: the instant proposal is for widening of
Existing Container Berth. There will be no adverse impact on drainage system due to

widcning of cxisting berth terminals at JNPA.

3.1.9. Water requirements: Total water requirement for existing would be 50 KLD and 30

KLD for expansion phase which will be sourced from M/s Maharashtra Jeevan Pradhikaran i
Ciry and Industrial Development Corporation of Maharashtra Limited (CIDCO) through

JNPA and no ground water is envisaged.

3.1.10. Diversion of Forest Land: The project does not involve any diversion of forest land.

The project is not located wilhin l0 km of Protected Areas (PA) including National Parks,

Sanctuaries and Tiger Reserves etc and Eco-Sensitive Zone (ESZ) or Eco-Sensitive Area

(ESA) notified by the MoEF&CC.

3.l.ll. Waste Management: l0 MT/Day Solid Waste Management Facility commissioned in

the month of Fcbruary 2021 as per SWM rule 2016 for port users, Port Township and certain

villages within port cstate. AII ships bound for JNPA are registering in Swachh Sager Portal

and Port Reception Facility are being provided as requested. Reception facilities for

MARPOL amex - l, 2,5 & 6 are providcd to vessels calling JNPA.STP details: The treated

sewage water ofSTP is being used for the gardening purpose of JNPA township and about I

MLD treated water is being used which reduced the burden on use of drinking water. The

port has further planned to increase use of recycled water for tank farm area.

3.1.12. Details of tree cutting and Green belt development: the proposed project does not

involve any trces cutting.

3.1.13. Energy conservation measures with estimated saving:4.10 MWp. 38% of avg. power

requirement is from renelYable energy. Upcoming solar plants of l.5MWp storage type

3.l.l4.CRZ Details: The entire project alignment falls under CRZ IV(A) Area as Per CRZ

Notification 201 l. Maharashtra Coastal Zone Management Authority vide letter

no.CRZ2022/CR3l2flC4 dated 146 February, 2023 recommended the proposal.

3.l.l5.Details of Shoreline changes: The instant proposal will not having any additional

changes to the existing Channel, shoreline s, breakwaters, dredging and land

reclamation

3.t.7. Tenain and topographical features: The district has three physiographic divisions i.e.

(i) Coastal zone in west covers about 20%o percent of the district (ii) Central zone covers

about l/3rdof the district, consisting of fertile land in low lying area (iii) Hilly zone in the

eastern part highly uneven in altitude and covered with forest. This hill rauge is characterized

by ruggedness and uneven topography, with crestline of peaks and saddles forming the

eastem horizon. Ulhas, Panvel and Patalganga are the three main rivers in northem part.

Kundalika fuver is the main river in central part whereas in the southem part Savitri River is

the main river.
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3.1.16. Land acquisition and R&R issues involved: The project for widening of existing
container berth at Jawaharlal Nehru Pon Authority at Sheva, Navi Mumbai. No R&R issues

involved in the instant proposal.

3.1.17. Employment potential: During conskuction Phase the proposed project will get l0
persons job opportunity permanently and will get 360 persons will get contractual
employment. During operational stage total 15 persons will get permanent job opportunity
and 360 persons will get contractual employnent.

3.l.l8.Benefits of the project: Modemizing and expanding the porr,s infrastructure is

essential to kcep pace with global standards and technological advancements in the maritime
industry. This includes upgrading container terminals, enhancing transportation connectivity.
and improving logistics efficiency. JNPA is facing congestion issues due to irs high
utilization. Expanding the port can help alleviate congestion, reduce waiting rimes for
vessels, and cnhance the overall operational cfficicncy of the port. The expansion of JNpA
will lead to increased economic activity in the region, which, in nrm, can create jobs and
stimulate economic development in the surrounding arcas.

3. I . 19. Details of Court cases: The proposed project does not involve any court cases.

3.1.20. The EAC, taking into account the submission made by the project proponent has a
detailed deliberation in its 356th meeting on 06th and 07'h February,2024 recommended the
proposal for grant of Environmental and CRZ Clearance with the specific conditions, as

mentioned below, in addition to all standard conditions applicablc for such projects.

i. Construction activity shall be canied out strictly according to the provisions of the
CRZ Notification, 201l. No construction work other than those permitted in Coastal
Regulation Zone Notification shall be carried out in Coastal Regulation Zone area.

ii. All the recommendations and conditions specified by the Maharashtra Coastal Zone
Management Authority vide letter no.CRZ2\ZZ|CR 3nnc4 dated 14

th

2023 shall be implemented RY+
The Project Proponent shall ensure that no creeks or rivers1l l.

activities at the project site and free flow of water is maintain

1V Neccssary approvals to be taken during implementation and
statutory bodies concerned.

v. Conshuction spoils, lnc luding bituminous material and other \sb
must not be allowed to contaminate watercourses and the dump sites for s

vl

must be secured so that they should not lea.h into the ground water.

No underwater blasting is permitted.

Necessary approvals be taken during implementation and commissioning from

+
Co

haza
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vlll

lx

xl

x|l.

xlll

xlv

x

statutory bodies concerned.

Continuous monitoring ofthe ecological characteristics ofthe habitat during and after

the construction, to assess the changes in the water quality, coastal hydrology, bottom

contamination and diversity & abundance of marine organisms. The report of the

monitoring report shall be submit to the concem IRO, MoEF&CC along with six

monthly report.

All the commitments made to the public during public hearing/public consultation

meeting shall be satisfactorily implemented and adequate budget provision shall be

made accordingly.

All the commitments made as part of EMP with the budget provisions shall be

implemented.

The project proponent shall install system carryout to Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released

(e.g. PMIO and PM2.5 in refercnce to PM emission, and SO2 and NOx in reference to

SO2 and NOx emissions) within and outside the port area at least at four locations

(one within and three outside the port area at an angle of l20oeach), covering upwind

and downwind directions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust

generating points including fugitive dust from all lulncrable sources, so as to comply

prescribed fugitive emission standards.

The project proponent shall submit monthly summary report of continuous stack

emission and air quality monitoring and results of manual stack monitoring and

manual monitoring of air quatity /fugitive emissions to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with

sixmonthly monitoring report.

Effective safeguard mea$ues, such as regular water sprinlling shall be carried out in

critical areas prone to air pollution and having high level of particulate matter such as

around loading and unloading point and all transfer points. Exlensive water sprinlling

shall be carried out on haul roads. lt should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board in

this regard.

Risk assessment for spill scenarios and Disaster Management Plan as prepared shall

be in place in the environment Managemenl cellwith all SOP's for various scenarios.

Spillage of fueVengine oil and lubricants from the construction site are a source of
organic pollution which impacts marine life, particularly benthos. This shall be

prevented by
the spillage.

suitable precautions and also by viding necessary mechanisms to trap
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xvll Oil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/contamination, action plan shall be prepared to clean the site by adopting
proven technology. The recyclable waste (oily sludge) and spent oil shall be disposed
of to the authorized recyclers.

xvlll. All the recommendations mentioned in the risk assessment report, disaster
management plan and safety guidelines shall be implemented.

As per the Ministry's Office Memorandum F. No. 22-6512017 -IA.III dated 30th
September, 2020, the project proponent shall abide by all the commitments made by
them to address the concems raised during the public consultation. The project
proponent shall initiate the activities proposed by them. based on the commitment
made in the pubtic hearing, and incorporate in the Environmental Managcment plan

and submit to the Ministry. Alt other activities including pollution control,
cnvironmental protection and conservation, R&R, wildlife and forest
conservation/protection measures including the Npv, compensatory Aforestation etc,
either proposed by the project proponent based on the social impact assessment and
R&R action plan carried out dunng the preparation of IiIA report or prescribed by
EAC, shall also be implemented and become part of EMp.

xlx.

Agenda Sr. No.3.2

Subject: Developrnent of Greenlield port at Vadhavan, District patghar, Maharashtra
by lws Jawaharlal Nehru Port Authority (JNpA)-Environmental rnd cRZ clearance
reg.

Proposel No: IA/MH/INFRAI 1460537 t2024; Fite No :10-52i2020-IA.IIL

"The EAC noted that thc Project Proponent and the consultant have given
the data and information grven in the application and enclosures are true to
knowledge and beliefand no information has been suppressed in E
of data/information submitted is found to be false/misleading at an
rejected and Environmental Clearance given, ifany, will be revok

that

frs o

v

project proponent."

3.2,1. The project proponent along with the EIA consultant M/
Private Limited made a presentation in the Ministry and placetl t
before the Committee:-

+
tE

.,
dl,N\
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3.2.2. lawaharlal Nehru Port Authority (JNpA) has proposed 'Development of Greenfield
Port at vadhavan, District Palghar, Maharashtra by M/s Jawaharlal Nehru port Authoriry
(JNPA)'. The total area ofthe project is 17,471hao'ot of which r6,900 ha has been declared
as Port Limit and 571 ha outside port Limit for the Road and Rail connectivity. The
proposed port is located near Dahanu, abutting northem boundary of palghar district of
Maharashtra at co-ordinates Latitude 19055.8'N and t ngitude 72"3g.6,E. A natural water
depth of around 20.0 m below chart Datum (cD) is available at l0 km from vadhavan point
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and 15 m contour is available at a distance of 6 km which will allow safe voyage and

mooring for the new generation vessels up to 24,000 TEU's. The cargo handling capacity of
the port would be 298 Million Metric Tonne per Annum (MTPA). The site is about 150 km
north of Mumbai and about 150 km west of Nashik and about 180 km south of Surat

respectively.

3.2.3. The Port Limit have three components namely (i) Waterfront area 15,363.5 Ha, (ii)
Reclamation and land filling of 1,448.0 ha for inter tidal zone with 200Mcum, (iii) Berth area

63.5 Ha. The requirement of land for rail and road is 571 Hectares will be met through the

acquisition ofland as per the applicable rules and regulations. In addition to the above an area

of 1,000 ha. Govemment land is available for port-enabled services and port related

infrastructure.

3.2.4. As a part of Vadhavan Port the following Infrastructure are proposed:

The basic infrastructure of the port necessitating upfront investrnent such as breakwater, rail
and road linkages, power, water lines and common infrastructure and services will be

developed by the porV SPV whereas all cargo handling infrastructure will be developed and

operated. by Concessionaires.

I. Inside Port
i. Breakwater of total length 10.14 km.

ii. Dredging 6.98 Million cum in Phase-l and 21.5 Million cum in Phase-2.

iii. Annual maintenance dredging of about 6.5 Million with its disposal at designated

dumping ground in the sea or coastal area.

iv. Port craff/ Tug berth of200 m.

v. Total Reclamation area inside the port 1448 ha. with 1 162 ha. in Phase-l. (] 'l "1 vvl.

vii.
viii.

Road inside the port 32 km
DFC rail yard 227 .5 ha.
Buildings with area of 23,500 sq.mts

t Itc. t
Uran /_

I Ra*IL Outside Port
Land acquisition 571 ha. (For road and rail connectivity)
External road connectivity of 33.4 km, 120m wide coridor with altemativ
Rail linkage area length 12 km 60 m wide corridor with altemative routes

Water pipeline from Surya river which is about 22 km from port site

Power line from PGCIL line/Tarapur Boisar power station 20 km from port.

d,

I.

ii.
iii.
iv.

rlt

IIL Terminal Operators - Concessionaires
i. Container terminals including storage yard, equipment, terminal pavements, drainage,

utilities.networks etc., with total berth length of 9000 m (4 terminals in Phase-l and 5
terminals in Phase 2 each of 1000 m length) capable ofhandling vessels of24,000 TEU
and above with 24,000 TEU design container vessels.

ii. Multipurpose berths of 1000 m (4 berths each of250 m) including equipment, storage

yard,/ shed
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proposed Vadhvan port. The marine sand will be dredged using Trailin
Hopper Dredger (TSHD) and the sand will be transported and thq.
reclamation location. The Ministry of Mines vide its GR dated

issued order for reservation ofthe site for dredging.

xii. The dredged volume of 7.01 M cum comprising of soil and ts

dredged in Phase I and 21.5 Million Cum in Phase-2 and is
designated dumping ground (VDS -l & VDS-2) or for reclamati
its suitability.

The proposed port at Vadhavan aims to provide long-term com

r..s
^:1,

C/

xlll
policy push, innovation, and alignment of interests and business philoso|
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iii. I Ro Ro berth of 250 m including storage and onshore facilities Four (4 Nos) Liquid
cargo terminals including pipelines and tank farms.

iv. Vadhavan is l2 km away from Vangaon Railway Station along Mumbai-Surat Westem
Rail Link and will be linked to DFCC line at New Palghar Station. The port locarion is
33.4 km away from NH 48 and 22 km away from Vadodara Expressway from port. All
roads rvill be merging with the road connecting port to the NH-48 and Mumbai
Vadodara expressway.

IV. The final master plan layout incorporates the following:

i. 9 container terminals each with a straight 1,000 m long marginal quay. 7 terminals
have the container storage yard located directly behind the quay apron whilst for two
of the terminals the container yard is located about I km behind the quay.

ii. A total of four multi-purpose berths each 250 m long at the southern end of the
reclamation

iii. Four liquid bulk berths located on the leeside ofthe breakwater

iv. A Ro-Ro berth at the south-west end of the offshore reclamation with a jacenl
vehicle parking

v. Small craft (pilot boats and tugs) and coastguard berths at rhe southem end of the
reclamation.

vi. Additional berths for small craft may also be provided at the northem end of
the reclamation.

vii. Rail terminal located along the eastem side ofthe offshore reclamation
viii. Onshore reclamation for liquid bulks storage (Except LPG and LNG and orher

pefoleum products) and administrative facilities.
ix. Water depth in the channel is around 17 to 18 m deprh below CD. +2.0 m tidal

advantage has been considcred as thc MSL is about +2.8 m w.r.t CD.
x. The diameter of the sheltered hrming circle with hlg assistance is 700 m. The main

emphasis while developing thc port layout is given to balance the cost of dredging
and reclamation land area developed.

xi. It is cstimated that approximately 200 million cum of reclamation material would be
required for the proposed port development and the material will be brought from
the borrow pit located at off shore Daman coast at around 50 km into sea from the
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xlv

xv

with serious invesfinent in technologies, systems, and manpower in order to achieve

the objective set out in developing the vision ofthe port by JNPA. These sustainable

solutions will range from analysis of climate change risk and resiliency at the

planning stage for; (i) Renewable energy, (ii) Altemative energy sources, (iii) Cold
Ironing / Shore power supply, (iv) Eflicient port operations, (v) Other green

initiatives thereby achieving reduction in carbon footprints and energy costs during

the operations phase.

The required electrical system for the project will comprise incoming electrical

supply at 80 MVA level. 220133 kV substations containing transformers,

switchboards, control equipment, etc. to supply the elecfical power to various parts

of the site at the required voltage levels of l lkV or 6.6 kV & 0.415 kV as well as

requisite control and Monitoring systems.

Two locations of the nearest 220 kV source from PGCIL line./ Tarapur Power Boisar

and Dahanu have been identified to be povided by MSETCL. The PGCIL

line/Tarapur Boisar power station is located 20 km away from Vadhavan site by
overhead 220 KVA HT Line to Vadhavan port site.

Water requirement is around 6.8 MLD (million litres per day) and for the master

plan phase, the anticipated demand is at 13.3 MLD. Out of this, the potable water

demand for port usage is 1.8 MLD in Phase I and 2.8 MLD in master plan phase,

with the balance being the demand for raw water and supply to port towmhip to be

met by Surya River about 22 km away from the proposed Vadhavan Port

3.2.5. The proposcd project falls under 7(e)-Ports, harbours, brcak waters, dredging and 7(f)
Highways as Category-A, as per EIA Notification 2006. The total cost of the project is

Rs.76,220 Crores.

3.2.6. Terms of Reference (ToR): ToR proposal was considered by the Expert Appraisal

Committee (EAC) in its 241" meeting hcld on 25'h -26'h August 2020. Ministry grarted the

ToR vide No. I0-52/2020-lA.lll Dated 7'h October 2020. Amendment in ToR proposal was

considered by the EAC in its 318'h mceting held on 12s-l3s Januuy,2023,32l't meeting

held on 28tr'February- l "t March, 2023 based on the reply submitted to the queries raised by
the EAC. the proposal rvas again placed in the 3246 EAC meeting held on lgth-2l"' April,
2023. Amcndmcnt in ToR was granted vide letter even no dated 2'd June,2023.

3.2.7. Public Hearing: The Public Hearing was conducted on 19/0112024 at the District

Sports Complex Ground, Tembhode, Palghar, Maharashtra afi or 2211212023 at Conference

Hall Collector and District Magistrate Office, Bhitwadi Road, Municipal Market, Dholar,

Moti Daman, Daman Dadra and Nagar Haveli and Daman and Diu.

3.2.8. Regarding the issues raised in the public hearing related to fisheries and related

activities, JNPA mentioned that they will prepare a Fisher-folks Compensation Policy (FCP)

for VPPL project in consultation with all stake holders and fishermen s6mm',nity. Further

JNPA also proposed the construction of fishing harbor and development ofSea Food Park in
ue addition of marine resourcesassociation with State Govemment for expo
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with the aim of employment to the marginalized. Furthermore, JNPA also proposed to
develop the Skill development centers for fisheries and container operation related logistic
courses. Regarding shoreline changes, Mathematical Modelling studies for shoreline changes
has been carried out by CWPRS as well as Hydrodynamic and siltation sh:dies are carried out
by CWPRS for port development. There is no high eroding zone in the vicinity of Vadhavan
port location and declared as stable cost- Regarding coastal erosion and mining activities,
mining is proposed 5-60 kn off coast Daman. IIT Madras has carried out the sediment
dispersion study which indicates that there will not be any dispersion of sediment towards
coastal areas by the dredging operation. There will be temporary increase in hrbidity of sea

water which will be minimized after short duration of construction phase, which is localised.
Moreover, the bonow pit area size is 15x5km and dredging will be done for 2-3m depth and
it is likely to be filled by natural oceanic processes rrdthin few years. Regarding sound
pollution undersea and the impact of the fisheries National Institute for Oceanography (NIO)
has studied the sound pollution aspects and provided management plan. JNpA will follow all
the mitigative measures suggested by the central Marine Fisheries Research Institute
(CMFRI) and MO. Regarding impact on the Coral, NIO in their study concluded that no
corals are found in the port limit area. JNPA will follow mitigative measures suggested in the
NIO report. Regarding tree cutting, NHAI will develop the road all the rules and
regulations related to improvement, development, widening etc will be followed by NHAI
and their agencies. The compensational plantation and Geo tagging will be done as per
requirement ofapproving Authorities for hee plantation and tree relocation.

3.2.9. Land use/Land cover of project site: The project envisages reclamation of l44g Ha
and Acquisition of57l Ha, reclamation of 1448 ha in inter-tidal zone proposed near the shore
in levels ranging from +4.2m CD to -2m CD and -6 m CD to -15 m CD offshore and
acquisition of 571 ha land for road and rail linkages is proposed.

3.2.10. Terraitr and topographical feahrres: Topography of the intertidal zone is rocky and
highly undulated. casuarina plantations are observed along the shoreline. The bed levels in
inter tidal zone are slopilg west. The slope varies from I :350 to as gentle as 1:2000 in some
section. Most of the rock at Vadhavan point and offshore compri
composition. The basaltic rock is dark grey, black and hard, tough and
susceptible to superficial weathering. Most part of the hard rock ulder
and degree of weathering varies from exposed rock to subsurface rock
more weathercd than the exposed one.

ses rock of basaltic

com
the j.

3.2.11. Details of water bodies, impact on drainage: Port project is I

reclaimed land. Changes in water bodies or the land surface affecting
have not been envisaged in this project. It is proposed to lay the RCC tren
the proposed intemal road. All the drains will be via trenches and buried pi

a,

x
be discharged out into the sea through various outfall points. These drains are
through various cross drains bringing the water from the different areas of the terminals
covering the port operational buildings. A drainage system will be provided below the
stacking area, with buried perforated drain lines. An impervious layer will be placed in the
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$ound below these transverse drain lines. The storm water runoff from the yard area and

adjacent roads will be collected, via henches and buried pipelines and will be connected to

storm water drain. The wastewater collected from the workshop will be treated in an oil
skimmer before disposing off to the storm water drain.

3.2.12. Water requirements: The requirement for Drinking purpose is lO5KUday (2630 peak

manpowerX40 lit/day). Drinking water requirements will be met from State water supply

Board i.e Maharashtra Jeevan Pradhikaran (MJP). Water required for ConsEuction Peak time

is 4MLD Maharashtra Jeevan Pradhikaran (MJP) will be provided. During Operation phase:

For the master plan phase, the anticiparcd demand is at 13.3 MLD. The water source

identified for the port operations is Surya River about 22 lon away from the proposed

Vadhavan Port. Maharashtra Jeevan Pradhikaran (Govemment of Maharashtra) will be

facititating the required water supply to Vadhavan Port. No ground water extraction is

envisaged.

3.2.13. Diversion of forest land: The diversion of forest land is required in case ofroad and

rail connectivity pass through the Forest Land for which about 86.82cha of forest land needs

to be diverted. However, as per OM no. J-l l0l5/200/2008-lA.II(M) dated 19.03.2013, PP

has presented 5 altemative alignments and justified that it is technically feasible to execute

the project along an alternate alignment in which diversion offorest land is not required. The

road will be developed by MoRTHA.{HAI as per the Gati Shakti initiative of the Government

as a Green Fiend Highway and land acquisition will be as per NIIAI Act for Highways and

user fee will be collected by NHAI. Accordingly road and rail connectivity is being proposed

through altemate alignment not passing through forest land.

3.2.14. The proposed project is not located within l0 km of Protected Areas (PA), National

Parks, Sancfuaries and Tiger Rcserves etc. However, Dahanu Taluka in Palghar District of
Maharashtra is declared as ecologically fragile area in 199i. DTEPA is the Monitoring

Authoriry and DTEPA has granted permission to eslablish a major port at Dahanu Taluka in

the off-coast ofVadhavan on 31" July 2023.

3.2.15. Biodiversity Study for the proposed borrow pit region in Arabian sea with reference

to development of Vadhavan Port was carried out by the Zoological Survey of India and it
was observed that since the proposal is for making temporary bonow pit in Arabian sea for

dredging/ sand mining for the development ofthe port, the environmental impact would to be

temporary in nature and would get naturally be restored and marine creatures will adopt to

the locatiori as soon as the dredging and mining activities are completed. There is no

significant nesting / breeding grounds for any endemic or threatened marine species including

nrrtles, dolphins, pelagic or shorebird and fishes etc. reported and or observed in the proposed

project areas. Nevertheless, there may be stray movement of turlles and dolphins as are they

are reported in the eastem Arabian sea. As these animals are highly mobile, translocation of
the habitat may be a feasible solution, if encountered during dredging and sand mining

operations and they can be relocated to safe and suitable places. Also, although the proposed

site falls under the migratory e there is no land mass for roosting/

the proposed borrow pit, the impact

e.
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on migatory birds seems to be very unlikety due to the proposed dredging and sand mining.
All the suggested mitigation measures shall be followed rigorously in order to safeguard the
marine life as well as their feeding, breeding and migratory path and future survival.

3.2.16. knpacts on Biodiversity due to the proposed port development was carried out by the
GSIR - National krstitute of oceanography- The present marine biodiversity study revealed
that at shankodhar point few species of flora and fauna are abundant in the exposed rock
patch. In total, 12 species of fauna and one species of crustose coralline algae were recorded
during the survey. Though only 12 species of fauna and one species offlora was recorded, the
number of organisms wirhin tle given area were abundant supporting the fact that
Shankodhar point is biologically rich. The rocky outcrops at shankodhar point serves as a
habitat for variety of organisms including the bamacles, molluscs, hydroids, and corals.
Presence of molluscs egg capsule mass over the rocks indicates that this site could be the
breeding ground for those organisms. In addition, there are numerous tide pools and tide
charurels which provide additional niches for more marine organisms. Majority of rocks were
smothered with a thin tube like structures which are found to be inhabited by Tanai dacean
crustacean. In addition to this, a school of three dolphins were sighted in the subtidal area of
the Shankodhar point indicating the presence of cetaceans in the vicinity of Shankodhar
point. As proposed by the PP Master plan was devised to preserve the existing Shankodhar
Point and provides for unimpeded access to it.

3.2.17. waste Management: The solid waste generation will be basically from 2 sources -
cargo handling and the garbage/ human waste. It is estimated to be 2000kg/day of Municipal
waste generation from port operations, which shall be disposed offas per the Municipal Solid
waste Management Rules 2016 and the amendments thereof. The cargo envisaged at the port
is primarily container cargo. The garbage and human waste generation will be minimal and is
proposed to be disposed off using the normal measures. Hazardous wastes, if any generated
duping construction phase shall be sent or sold to an authorised actual user or shall be
disposed of in an authorised disposal facility in conformity with the enyironmental norms in
this regard. Hazardous and other wastes during operation phase shall be transported from port
to an authorised actual user or to an authorized disposal facility in accordance with
provisions of Hazardous and Other Wastes (Management and Trans boundary
Rules, 2016 & amendments. STP details: During construction phase mobile to
be provided for construction workers and site office/ premises staff. The
collected regularly by authorized vendor. The treated water will be
premises. Under no circumstances, treated or untreated water will be discharge{i
water. Sewage generated during operation separate STp of5000 KLD shall be
system will be designed as per design miteria stipulated in the ..Manual for'
Treatment" published by the CPHEEO (Central public Health and Environment
Organization), Ministry of Urban Development, Govt. of India , rs-sP/35 (S&T)-1 (ilf
National and Intemational practices on the subj
the CPCB norms and the requirements ofre-use.

ect. The treated water properties shall meet

3.2.18. Details of tree cutting and Green belt development: 10179 trees are envisaged to be

+

,a
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cut. Tree cutting shall be done as per the guidelines of Govemment of Maharashtra. Due

permission shall be obtained before cutting of trees. The green belt area will be developed

within port area as well as along the road and rail connectivity. Green belt of 2 meter width
will be developed along the enthe alignment of the Rail & Road. About 16467 no of
indigenous plant will be planted and their regular monitoring shall be carried out by the

project proponent to ensure their survival. Additional $eenbelt will be developed in the

township area outside port limit.

3.2.19. The details ofCRZ area: A layout superimposed on HTULTL map has been prepared

by Institute of Remote Sensing, Anna Univenity, Chennai, based on CRZ Notification 2019.

The proposed details viz Approach Trestle, Breakwater, Navigational Area, Offshore

Reclamation Area, sheltered Area within Vadhavan Port Limits lies in CRZ-IVA and the

reclamation area near shore within Vadhavan Port Limits lies in CRZ-IB,CRZJI1(200m to

500m iiom HTL), CRZ-III(No Development Zone), CRZ-M, and outside CRZ areas as per

CRZ notification, 2019.

3.2.20. The remaining area where there is no development proposed within Vadhavan Port

Limits lies in CRZ-IA, CRZIA (50m Mangrove Buffer Zone), CRZ-ts, CRZ-III (No

Development Zone), and CRZ-IVA areas as per approved CRZ notification, 2019.

3.2.21. The proposed road and rail alignment for the port connectivity out side the port limit
lies in CRZ IB, CRZJII(200m to 500m from HTL), CRZ-IINo Development Zone) and

outside CRZ areas as per CRZ notification, 2019. The details are as following:

,t
t

P

4-

Total Area

in Acres
Project details CRZ

Classification

lnArea

Acres

S.no Description

Approach

Trestle

CRZ-IVA 45.26

444.36Breakwater CRZ.IVA

3004.28Navigational

Area

CRZ.IVA

Offshore

Reclamation

Area

CRZ-IVA 33 88.87

CRZ-IB 13l.67 L
cRz-II(200M
to 500M from

HTL)

t2.t4 i( -Lllo
CRZ.II(NDZ) 22.86

417.8CRZ-IVA
49.56

Reclamation

area near

shore

Outside CRZ

CRZ-IVA 1246.4t

8763.2

.-=_

Area for Proposed 
I

Development within ]

Vadhavan Port Limits I

I

Sheltered

Area
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2 Remaining area

within Vadhavan port

limits

Nit CRZ-IA(s0m
Mangrove

Buffer)

126.48 33214.37

CRZ-IA 98.25

CRZ-IB 426.28

CRZ-III-NDZ 19.71

CRZ-IVA

Grand Total 41977.57

S.no Proj ect

Details
CRZ
Classification

Length

Meters

tn Total

Length

meters

ln

J Proposed road

alignment for the port

connectivity

Proposed road CRZ-IB z'77 .29 34033 32

CRZ-III (200m

to 500m from

HTL)
CRZ-III-NDZ 491.77

Outside CRZ 33006.36

4 Proposed rail
alignment for the port

connectivity

Proposed

Railway Line
CRZ-IB 217.26 21735.45

CRZJII (200m

to 500m from

HTL)

355.71

CRZ.III.NDZ 514.39

20648.1

Grand Total s5768.77 5 57 68.77

3.2.22. Maharashtra Coastal Zone Management Authority recommended the proposal vide
letter no.tA,ArIlVCRZl 4392281 2023 dated 06th February, 2024.

3.2.23. Shoreline Changes, hydrodynamic and siltation studies: Mathematical Modc
studies for Shoreline Changes as well as Hydrodyramic and Siltation studies are RtY
by CWPRS for Port.development. The studies carried out reveal that maximum
harbour entrance, stoppage distance and hrming circle are similar to that
Layout. The total quantum of likely siltation in the &edged areas will be aboFr6.
cum per annum. The current strengths at the berths are well below the permi t.

slhl llYn I

PIANC guidelines t$c Re

Dahanu creek & nearby control area under cyclonic conditions, Central Water
Research Station carried out Mathematical Model Studies using local model to assess th

+

h
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32543.64

4t977.s7
Description

257.89

Outside CRZ

3.2.24.To assess the impact of proposed port development at Vadhavan on

flooding in Dahanu creek & control area due to cyclonic storm events with the storm tides
(Maximum rise in water level + estimated tidal level) as boundary conditions along with
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runoff discharges at various locations with two scenarios Scenario-l & Scenario-2 each for I
in 25 yrs, I in 50 yrs & I in lOOyrs retum periods. The model studies reveal that for all

combinations/cases there is practically no variation (less than 15 cm) in extent of flooding /
water levels within control area (10 kn radius from headland at Vadhavan) due to proposed

development of port at Vadhavan (about 6 km offshore of headland at Vadhavan) as

compared to the extent of flooding obsewed for the existing condition (without port).

3.2.25.The dredged volume of 7.1 M cum comprising of soil and rock is required to be

dredged. The rocks might be encountered while dredging the rock strength shall vary from 6

to 5l Mpa with an average of l9MPa. Based on the mathematical model studies on siltation,

the average rate of siltation in the dredged areas will be about 6.45 million cum. The siltation

rates are not uniform as it may vary based on the prevailing hydrodynamic conditions. The

dredged material in channel and harbour basin would be disposed at the desigrrated dumping

site offshore. The location of the disposal site is in deep water (beyond 25m contour). The

disposal site is spread over an area of about 20 sq.km and the depth of dumping will be

restricted to only 0.5m. The reclamation quantity of &agged material expected from the

project is 200 Million cum. The quantity of reclamation is much greater than the dredging

quantity which in tum is dependent on the suitability of dredged material for reclamation,

JNPA has identifred a borrow pit oflshore Daman coast at around 50 km into sea from the

proposed Vadhavan port for obtaining sand for creating reclaimed land at the proposed port.

The marine sand will be dredged using Trailing Suction Hopper Dredger(TSHD) and the

sand will be transported and dumped at the reclamation location.

3.2.26.The existing studies carried out in regard to hydrodynamics, morphology, and

shoreline change analysis for the proposed Greenfield port at Vadhavan in Maharashtra were

analysed for the impact of the port on the adjacent coast by the National Centre for Coastal

Research (NCCR) & hdian National Centre for Ocean Information Services (INCOIS). The

study indicated that the presence of offshore breakwater has less impact on thc coastline

compared to shore connected breakwater. However, 0.15 Mm3 of the 6.45 Mm3 of
maintenance dredging can be used for beach nourishment towards the imnediate North of the

port. The shoreline morphology and maintenance dredging are to be monitored periodically.

3.2.27. Fu*her, Dept. of Ocean Engineering IIT Madras, carried out simulation studies to

assess the impact ofsediment plume transport from the marine borrow pit towards the coastal

regron of Vadhavan port. Sensitivity study has been carried out for l0%, 2

sediment loss. As the marine borrow pit location is approximately 50km to

from the coastal region with high tidal range and associated strong currents,

of the sediment plume gets weakened immediately during $e dredging

simulation shows that the turbid plume does not reach the shore. Bas

scenarios, it can be observed that, the plume trajectory of the &edged

move towards the cbast, and they appear not to cause any impact on the shore

3.2.28. Ministry of Earth Sciences vide letter No. D.O.F.No.MoES/Misc/141201

25th May 2023 recommended to conduct the comprehensive EIA studies and s

draw the mitigation measures for protection of marine ecosystem pre and post dredging

nthd

o
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Ministry of Ports, Shipping and waterways (Mopsw) has requested for reservation of the
offshore area for the purpose of cenhal Govt. under section g of the oAMDR Act, 2002 for
grant of composite licence in favour of Jawahart al Nehru port Authority(JNpA) for mining
sand from off'shore for reclamation purpose for the proposed development ofGreenfield port
at vadhavan at District Palghar, Maharashtra. Ministry of Mines has reserved the proposed
area vide notification dated 21.12.2023.

3'2'29 Handling of each cargo, storage, hansport arong with spillage control, dust preventive
measures: cargos are potential sources of dust and would contribute to fugitive dust
emissions. The impacts due to emissions could be substantially managed by containment and
reduction ofemissions. The reduction in the emissions is achieved by continuous spralng of
water so that the surface remai* moist and the dust gets suppressed. rn materials where the
water spray would change the characteristics of the materiar by making it muddy and srushy,
foam facility, both water sprays and foam suppressants and the other associated equipment;s
such as hoppers, belt conveyors, stackers cum declaimers along with integrated dust
suppression systems will be used.

3.2.30. Details of fishing activity in the vicinity: Vadhavan village and other nearby villages
are known as Fishery villages. Major occupation of the villagers is fishing which is likely to
be impacted by the construction activity of the port. Construction of Vadhavan port will
likely to create impact on fisheries in that region. After examination of fishing activi ty in the
Vadhavan area, it IS understood that Vadhavan shoreline have good fish catch and lobster
culture practices. JNPA (earlier known as JNpT) appointed Central Marine Fisheries
Research Institute (CMFRI) to shrdy the possible impact on Coastal fisheries and to suggest
altematives for fishing activities. Total number of villages within l0 kms radius of proposed
Vadhavan pon site is 25 and l6 villages are affected because rail and road connect lvrty pass
through these villages, namely, Agar, Narpad, Dahanu, Dhakti_Dahanu. Gungwada,
Tarapore, Varor, Dandepada, Chinchani, Ghivali, Kambode, Tadiyale, Dhumket, Abram,
Asangaon and Matgaon falling within I0 kms radius of the proposed Vadhavan Port site
Total fishermen population residing in thc idcntified l6 fishing villages is nearly 20,809 with
5,333 households. Considering rhe customary rights to fishing of traditional fishermen and
Iivelihood issues due to loss of fishing area by the proposed port, it is suggested th lhe
affected fishers be supported for sustainable alternative livelihoods and practical -u
of their fishery assets and investments. In this regard possible altcmative li &
have bcen suggested in CMFRI report and as a first step, ICAR-CMFRI
haining on open sea cage culture (farming) to 20 young fishers fiom the a ted
shall ensure that such training is impacted free of cost to other fisherman al

I

3.2.31. Energy conservation measures with estimated saving: Roof topso
space will be utilized for energy generation for renewable energy sources. End
parties (vessel operator's / Terminal operator's) to take power iiom crean ener tsMproviding incentives and integrating clauses in Lease and Concession agreemen
operators to purchase power through Open Access and from renewab le sources so as to

Altemative energy

+

?
9

achieve the target of minimum 600Z of energy from renewable sources

fiE
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sources such as Electric Rubber-Tired Gantry (RTG$, Intra-Terminal Vehicles (ITV), Usage

of E-buses and E- cars within the port for port operational personnel shall be used. Provision

ofnecessary EV charging infrastructure shall be made, Electric Quay Cranes, All equipment

including Auxiliary equipment shall be operating on either electric or non-conventional clean

tuel.

3.2.32. PP has submitted that the total project cost is INR 76,220 Crores in which PP has

proposed the following budget provisions for component wise the details are as following:

3.2.33. Land acquisition and R&R issues involved: Vadhavan Port is being developed in

offshore area without affecting the coastline. An area of57l Ha for rail and road connectivity

to the port will be required and the same is proposed to be acquired for the project tkough
acquisition of land as pcr the applicable rules and regulations. In addition to the above, an

area of 1,000 ha. land for Pon enabled services and port related infrastructure and other allied

services of port i.e., Solar power, coridor for power and water pipelines, public amenities,

housing of employees and emergency personnel etc. will be required & the same will be

acquired as per rules. The resettlement and rehabilitation (R&R) benefits shall be extended to

all the Project Affected Families (PAF) whether belonging to below poverty line (BPL) ot

non-BPL-

3.2.34. Apan from the above, the JNPA will prepare a Fisher-folks Compensation Policy

(FCP) for VPPL project in consultation with all stake holders and fishermen community and

a Fishcr-folks Compensation Committee (FCC) will be set up by INPA/VPPL with Dy

Chairman, JNPA as the Chairman, and members from Fishing Community, D

Fisheries, Revenue, MMB, Police, Fisheries Scientist and JNPA/ \IPPL o
members. The Committee will conduct meetings for formulating the policy

proposed to construct the Construction of fishing harbor and Development

in the association of State Government for export- oriented value

resources with the aim of emplol.rnent to the marginalized. Further it is

develop the Skill development centers for fisheries and container operation

courses.

( P
*
r"

,f,I

Budqet for Environmental Management Plan- Port Area
Construction Phase: Capital cost: 302 Iakhs O & M Cost per Annum: 197.35

Lakhs
Operation Phase Capital cost: 443 t-akhs O & M Cost per Annum: 404.5

Lakhs

Budget for Environmental Management Plan -Rail-Ros{p[4se
Operation phase Capitzl c$t:222.12

Lakhs
O &M Cost per Annum: 73.17

Lakhs

Budget for Environmental Managemcnt Plan -Residenti{ ,trea
Operational Phase Capital cost: 212 Lakhs O & M Cost per Annum: 55 I-akhs

Offshore monitoring cost 500 lakhs

3.2.35. Employment potential: 1000 nos direct employment and indirect employment
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nos. Post project completion, it is estimated that more than 1.0 Lakh of in-direct job
opportunities will open up.

3.2.36. Details of Court cases:

i. Civil Appeal No(S). 5718-57191202r in the Hon'ble Supreme courr. Jawaharrar
Nehru Port Authority Apperlant(S) versus Nationar Fishworkers Forum & ors.
Respondent(S). Tentatively case may be listed on 0g_OZ-2023. Category: 1503_
Appeal Against Orders of Statutory Bodies: Tribunals.

ii. writ Petition no.(L) no-17261 of 2023 National Fishworkers Forum & ors vs
Ministry of Environment forest and climate change was file filed before the Hon,ble
High Court of Bombay.

3.2.37. Benefits of the project: The development is envisaged to pray a significant rolc :n
strengthening connectivity along the Maharashtra coastline. The port is likely to gencrate
large scale employment during construction phase of port. Direct and indirect employment
would be generated for people working on the project for construction of civil infrastructure,
installation of mechanical and other utilities infrastructure. The material handling equipment
for container terminal are rikely to be imported. However. a other equipment and
machineries uould be procured locally. These would add to groMh in the local economy.
lndirect impacts occur through the suppry chain in the activities of businesses that suppiy
goods and sen ices to support operations, leading to more economic output andjobs.

The operation ofport will lead to large-scale direct and indirect emplol,rnent. Vadhavan port
would have similar market focus of JNpA. This would be handling containers and other clean
cargo. Hence, the direct emplo).rnent generation ofVadhavan port would be similar to JNpA.
JNPA had an employee base of around 1,500 personars in the financial year 2o2o for
handling close to 10 miltion tonnes cargo directly by port and balance 56 million tonnes by
PPP operators ofJNPA. It is estimated that around gok ro lTvo ofthe officers were involved
in monitoring and facilitating PPp operators. Rest all of 90% to g2oA of the workforc
involved in cargo handling operations to achieve a traffic tkoughput of l0
This excludes the subcontractors hired by JNpA for opcrating its termin
with around 400 million tonnes of Trade volume at its peak would han
JNPA curent terminal traffic.

3.2.-i& Observations made by EAC

There may be stray movement of turtles and dolphins reported in
sea and suitable mitigation measures will be takenfor its protection () FNT
As per the MOEFCC Memorandum dated lst May, 2018 JNpA has pro)iia, an

i

t(

c
?
q)

amount of Rs. 190 Crores under Corporate Environment Responsibility (CER). The
commiflee suggested the same shall extend as additionalifies to the proposed
EMP(Ewironment Management plan budget at j.52).
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Maharashtra Coastal Zone Management Authority recommended the proposal vide
letter no.IA/MH/C R2439228/202 3 dated 06th February, 2024.

Dahanu Talukn in Palghar District of Maharashtra is declared as ecologically fragile
area in 1991. DTEPA is the Monitoring Authority and DTEPA has granted
permission to establish a major port at Dahanu Taluka in the off-coast of Vadhavan
on 3l st July 2023.

The committee found that as prescribed by the ToRs, PP has carried out the following
studies:

**

.t I

Studies Carried out as Per approved ToR for
EC&CRZ from EAC MoEF&CC

Name of Agency

I Hydrodynamics study on impact of dredging on flow
characteristics
Flooding and related impact on creek and control area
during the cyclonic stom should be studied.

Central Water and Power
Research Station
(CWPRS), Pune

Study the impact of dredging and dumping on marine
ecology
To prepare a detailed biodiversity impact assessment
report and management plan

Impact of undersea noise on cetaceans needs to be
studied

6 The concentrations of Petroleum Hydrocarbons in
seawater at low tide and high tide conditions

CSIR - National Institute
of Oceanography (NIO),
Goa

7 Assessment of the cumulative impact of all
development and increased inhabitation

8 Traffic forecast and congestion studies at roads
connecting arterial roads

Indian Institute
Technology, Bombay

of

I Wind data & Wave data
model study

as required by CWPRS for Indian National Centre
for Ocean krformation
Services (INCOIS),
Hyderabad

t0 Topography survey, Borehole survey for lhe alignment
of rail and road connectivity for additional 20 mtrs
strip includilg realignment if any & Land Acquisition
proposal.

M/s. Composite Combine,
Thane, Maharashtra

11 Impact study of proposed Vadhavan Port on Coastal
Fisheries.

ICAR-Central
Fisheries
Institute, Kochi

Marine
Research

t2 NOC from Dahanu Taluka Environment Protection
Authority (DTEPA)

Dahanu
Environment
Authority
Mumbai

t3 Rainfall data for last 50 years

:------.
l4 LProcurement ofToposh;ri.

u>}
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No

2

3

4

5

Taluka
Protection
(DTEPA),

hdia Meteorological
Department, Pune

Survey of India,

Uran
Raigado
!ll ltt,ill

Lo. i
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15 Drone survey for the catchment area of Dahanu Creek lvl/s. Vefes Engineering
Pvt. Ltd, Mumbai

l6 Institute of Remote
Sensing (IRS), Chennai

t7 Collection of Culverts
Dahanu Creek

Bridges and obstruction tn M/s. Vefes Engineering
Pvt. Ltd, Mumbai

l8 Carrying out bathymetry survey for Dahanu Creek Maharashtra Maritime
Board (MMB), Mumbai

t9 Biodrversity study of sea sand area at Daman by Zoological Survey of
Zoological Survey oflndia. India (ZSI), Kolkata

Socio-economic studies fisherman community both in ] ICAR-Central Marine
ResearchDahanu and Daman Fisheries

Institute, Kochi

Mining Ministry allocation of mining of sea sand at Ministry of Environment.
Daman & Comments from the CRZ division in this j Forest and Climate
regard. Change, New Delhi

Zoolog1cal Survey of India on offshore marine Zoological Survey of
mammals movement and fish aggregation sites India (ZSI), Kolkata

23 Impact of breakwaters and transport carriageway on

the erosior/accretion by NCCR
National Centre for
Coastal Research (NCCR)
& Indian National Centre

for Ocean Information
Services (INCOIS),
Hyderabad

24 Traffi c assessment on NH-8/Vadodara Expressway Royal Haskoning DHV,
Mumbai

25 Mathematical model studies to assess the impact of
finalised layout of proposed port at Vadhavan on
Tarapur Atomic Power Station for JNPA

Central Water and Power
Research Station
(CWPRS), Pune

3.2.39.The EAC, taking into account the submission made by the project prop hRY I
detailed deliberation in its 356e meeting on 066 and 07'h February. 2024 recq
proposal for Environmental and CRZ Clearance with the specific conditi

+ 1
i. The proponent shall obtail Forest Clearance for diversion of forest

(Conservation) Act, 1980 for the proposed road alignment if the p
is to pass through the forest area. Proponent shall submit an und
non-forestry land may only be executed upto such point (to be selected
agency) on either side of forest land if it is explicitly certified by the user a
in case approval under the Forest (Conservation) Act, 1980, for diversion of forest
land is declined, it is technically feasible to execute the project along an altemate

Hvderabad

Demarcation ofHTL and LTL

20

2t

below, in addition to all standard conditions applicable for such projects:
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lv

V]

vll.

lx

alignment without involving diversion of forest land. Details of all such stretches
along with altemate alignment identified to bypass the forest land should be explicitly
provided in the proposal seeking approval under the Forest (Conservation) Act, 1980
and the EIA Notification, 2006. Commencement of work in non-forest land will not
confer any right to NHAI for granting approval under the Forest (Conservation) Act,
1980.

No Petroleum Oil (POL) Jetty shall be established in the port area.

Safety standards both during construction stage and operational stages should be of
highest standards incorporating latest safety measures.

Transportation of containers will strictly be though new green fields roads and not
through existing high density highways and sufficient provision should be made for
smooth flow at intersections and turnings.

Time-bound Livelihood Opportunities Plan (LOP) based on the socio economic
studies shall to be prepared and submitted along with the implementation platr with
the 6 monthly compliance report, as the impact on communities is not uniform. The

LOP need to adequately factor in these impacts. Core principles of angagement need
to be developed which can be applied consistently, depending upon impact and ensure

engagement done directly with communities (represented by legitimate
intermediaries).

PP to ensure that contractors/labours working on Project/Construction sites are

provided with working/living conditions and social infrastructure as per applicable
standards in this regard.

In second year of operational phasc of the project, bascline data on the status of faunal
communities be collected and compared for assessing the environment and for
ensuring that environmental plans are corrected/managed sustainably to restore the
pristine ecosystem though proper conservatory measures.

Temporary halting of dredging / szurd mining activities shall be practised to the extent
possible especially during fish breeding period which is active breeding and spawning
period for many marine organisms.

Activities shall be avoided during night hours at probable areas which will pave the
way for the movement of turtles, dolphins and other noctumal fauna which may be

using this shallow area for their feeding and breeding.

PP to develop/ follow existing mechanism,imetho for waste collection credits
and waste recycling credits (Plastic Credit 'ven fying and validating
the reduction of plastic usage coll o pose plastic in an

* lC

o
a Raigad

ran
€!

flc
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iii. No liquid petroleum product storage and handling shall be carried out in the port
facility.

vlll.
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x111. All the recommendations mentioned in the Biodiversity study for the proposed

Borrow pit region in Arabian sea conducted by ZSI and Marine Biodiversity at

Shankodhar Point, Dahanu Taluk, Maharashtra conducted by CSIR - National

Institute of Oceanography shall be implemented. The compliance to the

recommendations shall be submitted along with 6 monthly compliance report to the

regional office of MoEFCC. The borrow pit area shall be monitored by a specialized

agency during and after construction ofport for 3 years.

flying close to the proposed borrow pit, during such period proper mt

measures shall be implemented in consultation with the natioual reput slrT'
like ZSI

xv. ZSI report emphasized a rich biodiversity in the intertidal regi th

maintained by the PP in the proposed project area in consultAt

scientists to monitor the ecosystem with greater emphasis on bree

fishes and shellfishes, their health and population status

oFNI
xvi. Mitigation measures should be followed rigorously in order to safeguard

life as well as their feeding, breeding and migratory path and future survival.

Continuous monitoring of the ecological characteristics of the habitat before, during

and after the port construction shall be conducted by specialized agency. Further,

continuous monitoring of activities related to dredging and land reclamation to assess

the changes in the water quality, coastal hydrology, bottom contamination and

{

ts
q

\

xvll
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environmentally friendly manner over and above the existing BAU (Business As

Usual) scenario.

xii. As per the MOEFCC Memorandum dated lst May 2018 JNPA, has proposed an

amount of Rs. 190 Crores under Corporate Environment Responsibility (CER).

However, the committee suggested the same shall extended as EMP (Envhonm€nt

Management Plan) as per the Ministry's Office Memorandum F. No. 22-6512011-

IA.III dated 30th September 2020, wherein the project proponent shall abide by all the

commitrnents made by them to address the concems raised during the public

consultation. The project proponent shall idtiate the activities proposed by them,

based on the commihnent made in the public hearing, and incorporate during the

Envirormental Management Plan and submit to the Ministry. All other activities

including pollution control, envfuonmental protection and conservation, R&R, wildlife

and forest conservation/protection measwes including the NPV, Compensatory

Afforestation etc, either proposed by the project proponent based on the social impact

assessment and R&R action plan carried out during the preparation of EIA report or

prescribed by EAC, shall also be implemented and become part of EMP.

xiv. Although the proposed borrow pit site falls under the migratory route of thc birds,

since there is no land mass for roosting/ resting of birds and to transit during thcir

suggested that a state-of-art research Institute/laboratory shall
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diversity & abundance of marine organisms shall also be conducted. The suspended

sediment concentration at borrow pit, reclamation areas both in offshore and

nearshore area shall be monitored using automated system to ensure no adverse

effects on adjoing areas. PP shall hire the services of specialized agencies of the

aforesaid and such other monitoring tasks or for conducting required studies as

mandated by EAC.

Deployment of artificial reefs as a measure of compensation for the loss of fishing

grounds, ifany, due to dredging and land reclamation shall be made.

Measures recommended in the EIA and other studies camed out for the project to (i)

prevent water pollution; (ii) limit disturbance of sediment, and (iii) limit the

movement of barge/vessel movements shall be included in the mitigation plan'

Underwater noise shall be minimized by using bubble curtains which can reduce the

noise emission up to 95% and ensure that marine mammals reliant on sound wave

communications are not distressed.

Establish 'no wash zone' based on the local hydrodynamics between the port and

Shankodhar point to prevent the introduction of marine pests due to washing/cleaning

of ship hulls and release of ship waste.

All vessels coming to the port shall be checked for the presence/absence of invasive

spccies on the hull as per MARPOL convention and applicable laws'

Master plan shall preserve the existing Shankodhar Point and provides for unimpeded

access to it for the local population.

No mangrove shall be cut or affected due to port construction'

The marine fisheries management cell shall be established by the project proponent as

pafi of environmental management plan near by the site in consultation with and

under the supervision of GMFRI and marine fisheries management activities shall be

taken up by the cell for the local communities as part ofEMP with separate budget'

The wildlife Management & conservation Plan for Schedule-I species like Indian

Swif et Aerodramus unicolor, Gull-billed tem Gelochelidon nil0tica etc shall be

prepared in consultation with the state forest department and the recomm

Biodiversity Board,National Biodiversity Authority and the reco
'r'u{

{ L,+ishall be incorporated in the report, and all commitments made in, 0
Management & Conservation Plan shall be implemented in letter and

of implementation of Wildlife Management & Conservation Plan s .:
to the Regional Office of the Ministry along with 6 monthly compl ilo Julyii

xxvii. Risk assessment and disaster management plan should be prepared i{bd 1!

fi,t

*

site for implementation exclusively along with emergency preparedn
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xxx

xxxl.

xxx11,

the port is an offshore port, state of the art disaster managemenf plan incorporating
both on-site and offsite disast
with trre herp oi,p".iuri,"a ugl',ffi::"HJ*il :l;il,T Jfiiil:i, ?: ::ilJ.,,:: ::per the provisions of National Disaster Management Act. Rlt necessary equipment,s
and skilled manpower shall be provided for this purpose by the pp.

Emergency response system for oil spillage and oil spill contingency plan, any otherhazardous material spillages shall be in place at the rlt" t"r.t. The mock drill in thisregard shall be conducted regularly and the same shall be documented and madeavailable during inspections of local pollution control board, port authorities andMoEF&CC.

All vessels movement offshore and inside the harbour should be through automoatedvessel management system and controlled at port monitoring station.

Tide gauge and wave gauge shall be installed permanently at the port premises forlong-term monitoring for assessing impact of sea level rise ana extreme events likecyclones.

Consen,ation plan for the marine mammals shall be prepared and implemented inconsultation with the forest department which includes ,.*u.., of the speciesconservation and management, protection of corals other rare and endangered speciesetc with specific budget provisions and the annual report for the same shall besubmitted along with the certified compliance report Th";";r;l status report shall beprepared in consultation with the reputed institute like ZSl,l,VlIlNtO etc.

1",]:f* control and abetment plan for Ballast waters, ma ne corrosion, rugging, etcshall.be.placed in the site as a part of environmental ;r;;;;r, system. The sameshould be exctusively spell in the corporate 
""ri.";;;;;;licy which should bedisclosed at the site.

xxxiii. Adequate mitigation measures should be taken to protect Shankodar,
phenomenal changes in coastline due to port activity. The mitigation mbe recommended duly by the NIO

rd
(,

xxxiv. Construction activity shall be carried out strict

T during construction and operation

ly according to the proVis
'i(,

CRZ Notification, 2019. No construction works other than those permitte
ion

RY I

{Regulation Zone Notification shall be carried out in Coastal Regulation Zo

xxxv. All the recommendations and conditions specified by the Maharashtra CoasManagement Authority vide letter No. WMWCRZ439229/2023 dated 06'hFebruary, 2024 shall be implemented in Ietter and spirit.

tal Zoli--

consent to Estabrish/operate for the project sha, be obtained from the state pollution
Control Board as required under the Air (prevention ,na Coriof of pollution) Act,1981 and the Water (prevention and Control of pollution) Act, l974.The project

xxvl11,

xxrx.

t
I

xuvi.
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proponent shall comply with the at pollution mitigation measures as submitted.

The Project proponent shall ensure that no creeks or rivers are blocked due to any

activities at the project site and free flow ofwater is maintained.

PP shall take all necessary statutory/regulatory approvals and clearances before the

implementation and commissioning of the project from the concemed

authority/statutory body.

The risk assessment and management plan being &awn up with regards to the

environmental impacts of natural disasterc, oil spills and other waste, dredging and

dumping on marine ecology shall scrupulously implemented. It shall be ensured that

the marine ecology in the area of influence shall not affect. The monitoring and

compliance stafus of the marine ecology management plan shall be submitted along

with the six monthly EC compliance reports.

Detailed comprehensive Disaster Management Plan considering earthquake, flooding,

cyclone, Tsunami, landslides, fire etc including emergency evacuation for natural and

man-made disasters shall be in placed before the start of the construction of the port.

A comprehensive cyber risk assessment and a cyber crisis management plan shall also

be prepared. All the recommendations mentioned in the risk assessment report,

disaster management plan and safety guidelines shall be implemented.

Shoreline should not be disturbed due to dumping. Periodical study on shore lile
changes and coastal geomorphology shall be conducted through NIONIOTNCCR

and mitigation moasures like living shoreline and beach nourishment carried out in

line with conservation plan. The details shall be submitted along with the six monthly

monitoring report to the regional office of MoEFCC.

As recommended by NCCR 0.1 5 Mm3 of the 6.45 Mm3 of maintenance dredging

shall be used for beach nourishment towards the immediate North of the port. Pre and

post beach nourishment study shall bc conducted and a report this regard shall be

submitted with 6 monthly compliance report.

PP will establish an independent Monitorhg Committees to ovelsee the (i)
implementation of the specific and general conditions of the EC-CRZ clearance, (ii)

the Environmental Managemcnt Plan including those arising out of CER (iii)

implementation of recommen&tions of various studies carried out by appointed

instih.ltions/organizations for the project including dredge spoil management (iv) any

other issues deemed necessary by the PP including grievance redressal of local

community. The committee must meet quarterly during the construction phase of the

proJect and at least twice a year during the operational phase of the project to monitor

the implementation of various environmental safeguards and also look into the

jmplement4tion of R&R measures. The committees will review of the pro$ess of

#ffi
,1XU%i

components and advise further on its implementation. Minutes of
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Il.
iii.
iv.

vi.
vii.

viii.
ix.

the_meetings, site visit reports by the committee and recommendations of the sameshall be uploaded on the website of the JNpA. ttre tenure or ttre commiuee will be tillthe. completion of the final phase of the project. Ho*"u"., the tenure of everyindividual expert in the Committee shall not 
"*c"ea 

tn 
"" l.*r, unO accordingly,committees should be reconstituted every three y.*r. surc.i"ot budget alrocationshall be provided by the pp to. meet the expenses for providing logistics andmanpower support for the functioning of the committee. The committee shau have thefollowing members:

i. Member Secretary, Mahar.ashta pollution Connol Board (MppCB) shall bethe chairman of the Committee.
Rcpresentative ofMppCB shall be the Member Secretarv.
[)irectors of Zoological Survey ol India (ZirJ - -'' -.*'
l{epresenrative ofpp
l(cpresentative of the Collector. palghar District.
r(eprescntatrve, CSIR _ National Institurc of Oceanography (NIO)Ilepresentative, ICAR-Central Marine Fisheries n.ii".In i.ir,;rJi.Representative, National Centre fb, C"..i;iR;;;; &;_j. "'Representative of IRO, Nag:ur

The Committee can co_opt expert members as and when required for technical support.

Agenda Sr. No.3.3

Subject: Devehpment of Harohalli 4th phase Industrial Area in anCheeluru and llampura Villages, Kanakapura Taluk, Ramanagara
by Karnataka Industrial Areas Developmert no".a_fC ."g"raing.

3.3.2 
.The 

Mentber secretary informed to the committee that Mi:
Operating procedure (SOp) dated 7h July, 2O2l fb. i;";;;;, 

"cases under ETA Notification 2006 in complian.. ,o orA., oi tt"Tribunal in Appeal No. 34/2020 (WZ) tiiled Tanaji 
". 

-C"-bf,,

Govemment of Maharashtra.

area of 142.59 Ha at
District, Karnataka

Proposel No: IA/I(AIINFR{UIIB72U2023; Fite No: 10110t2022_IA.m,

3.3.1 The above mentioned proposal was earlier considered by 345th mAppraisal Commi ttee held on 09D- 10,r, November, 2023 and, the proposal wasproposal for the want of requisite information/documents. At thisaforementioned proposal was placed bcfore the EAC during its 35611,Appraisal Committee held on 06s-076 F ebn:ary,2024

NRY

()Flt

t
L
*

o

'7

3'3.3 However, the Hon'ble supreme court in w.p.(c) No. 1394/2023 titled vanashaktivs' Union of India, has srayed the operation of both the office Memoranda dated 7th July2021 and dated 28th January 2022 issued by this Ministry.

nrstry issued a Standard
nd handling of violation
Honble National Green
ire Vs Chief Secretary,

TRUE COPY

I

v
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tiXlirdlt'2'

This is in reference to your application submitted

IAJMIUINFRA I /4 5825412024 dated 1610l12024 for grant of
proposed project under the provision ofthe EIA Notification

2. The particulars ofthe proposal are as below :

to MoEl'&CC vide ProPosal number

prior Environmental Clearance (EC) to the

2006 and as amended thereof.
.T AR v

tYh

(AFEnrqa

Date 1510312024

To,

Subject:

Sir/Madam,

File No: File no: t0/48/2023-IA.III

Government of India

Ministry of Environment, Forest and Climate Change

lA Division

***

t
I

Lt

(i) EC ldentilication No.

(ii) File No.

(iii) Clearance TyPe

(iv) Category

(v) Projcct/Activity lncluded Schedule No.

(vi) Sector

(vii) Namc of Projcct

(yiii) Name of Company/Orgenization

(ix) Location of Project (District' State)

(x) lssuing Authority
(xi) Applicability of General Conditions as per

EIA Notification. 2006

EC24A3501MH5578747N

f ile no: l0/48/2023-LA.llI

l'resh EC

A /\l A\

3. 'the above mentioned proposal was considered in the 356th tiAC meetirg held on 06th-07th l-cbruary' 2024' Tbe

project proponent along with the EIA consultant lws Mantec consultanls h/t. Ltd. Noida made a presentation in the

No

Addrossr lA Division. Ministry of Envlronment, FoIeBt and cllmate Change'

lndira Paryavaran Bhawan, Jo. Bagh New Oelhi - '110003

7(e) Ports, harbors, breakwaters, dre

I AJM H/t N FRAl /4 58254 12024
Page 1 of '12

JAWAHARLAL NEHRU PORT TRUST

Jawaharlal N ehru Port Trust Admin Building Sheva Uran Navi Mumbai-400707

cmppd jnpt@gmail.com

Witlening of f,xisting Containcr Berth at Jawaharlal Nehru Port, Navi Mumbai Mahsrashtra

(Cargo iandling cspacity of 22.1 MTpA). The proicct site is located at viltage Nhava, Navi

tvtumiuai, Distri;t Raigad, and state Mah,rashtra by l\L/s Jawaharlalnehru Port Authority-

Environmental and CRZ clearance-regarding.

I

I!

INFRA-I
Widening of Existing Container Berth At

Jawaharlat Nehru Port, Navi Mumbai, Maharashtra

(Cargo Handling Capacity= 22.1 MTPA)

JAWAHARLAL NEHRU PORT TRUST

RAIGAD, MAHARASHTRA

MoEl'&CC
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Ministry and provided the foflowing information before the Committee.

4 hitially Environmental clearance was accorded in thenameofNhava Sheva port by Ministry of Environment & Forestvide office Memorandum no. J-l r0r3/2rl88-,o;;-,il;;,'r9^88 fo. *,i," d"r;rop.*;;i N;ava Sheva porr. JNpContaiaer Berth with a quay length of 680 
'n 

** "o**"*li tgsl. .ru."qr"ntry the port was relamed as JawaharralNehru Port Trust (JNPT) on 26th May 1989. The il;;;;;i"harance for port was issued 
". 

p". tr,. exrant rulesprevailing then i'e' 1988 prior ro the FrA *,ifi.";;i;;;.;" fiT 
T ",arj c.rr*, r..;;;"", (cFo) issued byMaharashba state Pollution contol Board tMspcsi, ,id;'1"^11, *". Format r.0/cAC/ uaNno.oooooqz t zzzcR-2103001 085 dated I gth March 2021Jhe_consent f". ;;*;;"f;NpA container Terminal b.nii"ra, lengrh of 680 mis valid up to 30'09 '2025 ' Further.PP submitted m" ,a"l"i".l"..ppD/VppL/MoEF &Cclzo23dated 04.09.2023 inter-

ll'.fii"l,X io,;"'trffi:1:Si1l}J,;f [?:l"ii'J""dp,zo,L*," o--i.i",". "i,i"'fi";*,,n ou,hori,ies
consrituted the tsoard of Jawaharrar r.,"r- r"1,r,J"iil; #l?# ffiffi;iyfi:t?:*$:,H:,ff:13iiNo's9(E) dated 3lst Ja'uuv' 2022' at-po crr"i" tl"in..,l" 

"i c.r"--.",;il;r"r*#;)rca t2th tuty, 2022,'Jawaharlal Nehru port Trusr, is changed to .Jawaharl"f l"m l"1erOrrity,.
5 The instant proposal is for 'widening of existing conainer berth at Jawaharlal Nehru port, Navi Mumbai, Maharashtra(cargo Handling capacitv of 22'l rtarpal. rr," p?".i*,1i"',. i"""r"o 

", 
, r"r"-Ni,"r", 

^i",'ii"-0r,, District_Raigad,
ll"1,,iirl"""'*shtra 

bv M/s Lawaharral *"r,--i"""i,,,,#i'. ,n" *ri,.i"r-r,"*"i *fr nu," the fo,owing

(i) lncrease ofcrane Rail span &om 20 m to 30.50 m for 6g0 m berth length.

::l::.*** "'*k 
width of the berrh bv r5 m on i-; ;.;il""th vehicre maneuvering & for keeping vessers harch

[ift{1lir,,il;}lffiT;.:ffi:ii;'.:i,H,1.:"ffi .:::#:n*,"accommoda,edesignvessersorsize(lv) Up-gradat on ofFenders and tsollards.
(v) Repain and strengthening ofexisting damaged portion ofthe benh strucnres.(vi) Underdeck repairs of tbe existing.*.*..1

[:L]:j'r",ff1#":"#jiliTill;-,* container Berth at Jawaharrar Nehru port, Navi Mumbai, Maharashtra

6. The proposed project falls under 7(e)-Ports, harbours, brcak waters, dredging Category-The total cost ofthe existing project is Rs.675.34 crores, proposed prolect cost is Rs.lprqecr is Rs. 872.16 crorcs. Tbe ToR for the proposal was granted by the Ministry on

ion 2006
dtal st ofthe

c.

Percentage (oZ ()

v
ha,

7. Public Hearing: The public hearing

ehnr Port Authority, Tal_Uran and

was conducted on Olst December 023 at proj
st. Raigar[

Sec.-02, J.N.p.T colony, Jawatarlal N
Di

8. Landuse land cover: Land use/ land co
S.no Landuse/Land cover

ver ofproject site is as following:
Area(ha)

,2
"iti

t-

Non Forest Land 54

9- Terra-in and topographical feanucs: The disfict has ttree ohvsiabout 20% percenr 
"r,i,. a,."i riir c**i,",].il*I"r"lffiiffi[ jJil:;:ifH#:LT ,;::fi;:area (iii) Hilly zone in the eastem pa,, higlty une,en in"t,t*i" *o ".*.o with forest. rrririirr .-g" 

^ "haracterized 
by

ruggedness and rmeven toposraphv. *i; ";J;.;;;*i.l_rr* ar-rg ,r,. "r.,"- io;]o.n. Urhas, panver and:'fl'#'ffi;"hffi,TtJ;HT#;;;'"ffi;i*'^L,". i. ,h" ;".;;;l;;ffi part whereas in the

I0. Details of water bodies, imoa
*irr u. no "Ju"..rilil;#"r 

on drainage: the instanr proposar.is for widenurg of Existing container Benh. Thereage system due ro widening ofexisting berth termiials at jNp"l ""
I I water rcquirements: Tota] water requirement for existing wourd.be 50 KLD and 30 KLD for expansion phase whichwill be sourced from M./s Maharashtra J*r* pr";;;;';lil; 

rndusmar Deveropment corporation of Maharashtra
rA,/MH/tNFRAl/45 8254 no24 Addross: lA Division. Mrnrslry of Environr

rnoi," e".y","."n e'r,"'",;:l;;'ffi,l 
^::f 

",irl,.- ?1i;L "**" Page 2 ot 12
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Limited (CtDCO) through JNPA and no ground water is envisaged'

I2. Divenion of t orest Land: The project does not involve any diversion of forest land' The project is not located within

l0 km of protected Areas (PA) in"tuiiog National Parks, Sanctuaries and Tiger Reserves etc and Eco-Sensitive Zone

(ESZ) or Eco-sensitive Area (ESA) notified by the MoEl'&CC'

13. waste Management: l0 MT/Day Solid waste Management Facility commissioned in the month of February 2021 as

per SWM rule 2016 for port users, Port Township and certain villages within port estate All shios bound for JNPA are

registering in Swachh Sager Portal and Port Reception l-acitity are being provided as requested Reception facilities for

MARPOL annex - l, 2, 5 & 6 are provided to vessels calling JNPA.STP details: 'fhe treated sewage water of sTP is being

used for the gardening purpose ofiNPA township and about I MLD treated water is being used which reduced the burden

onuseofdrinkingwater..I.heporthasfurtherplannedtoincreaseuseofrecycledwaterfortankfarmarea.

14. Details of tree cutting: The proposed project does not ilvolve any trees cutting'

15. Energy conservation measures with estimated saving: 4'10 MWp' 38% ofavg power requirement is from renewable

"n.rgy. 
rJp"oring solar plants of I 5MWp storage type is proposed'

16. CllZ Dcrails: The entire project alignment falls under cRZ tv(A) Area as Per CRZ Notification 20l l Maharashra

coastal Zone Management Authority vide letret no.cRZ2O22lCR 3zn'c4 dated l4th February' 2023 recommended the

proposal.

17. Details of Shoreline changes: The instant proposal will not having any additional changes to the existing charurel'

shoreline changes, breakwaters, dredging and land reclamation'

l g. Land acquisition and R&R issues involved: The project for widening of existing container berth at Jawaharlal Nehru

Port Authorify at Sheva, Navi Mumbai No R&R issues involved in the instant proposal'

19'Employmentpotential:DuringconstructionPhasethe.proposedprojectwillgetl0Personsjoboppomnity
permanently and will get 360 persols will get contractual employnent. During operational stage total 15 persons will get

p".*un"nt lob opportunity and 360 persons will get contractual employment'

20. Benefits of the Project: Modernizing and expanding the port's infrastructure is essential to keep pace with global

standards and technolog ical advancements in the maritime industry This includes uPgading
f;

enhancing transportation connectivity, and improving togistics efficiency. JNPA is facing

utilization. Expanding the port can help al Ieviate congestion, reduce waiting times for vesse

operational efficiency of the port. The expans ion of JNPA will lead io increased economic actl m

tum. cair create jobs and stimulate economic development in the surounding areas.

lf
BaIIhi A

:> Raigad
aa 

Up.r'ltYtlo f-
t)r8I No.\

tl
I

2l . Details of Court cases: The proposed project does not involve any court cases'

22. The EAC, taking into account the submission made by the project proponent had a detailed de

meeting on 06th-07th F'ebruary' 2024 recommended the proposal for grant of Environmental and CRZ

to all specific and standard conditions applicable for such projects.

23. The Ministry of Enviounent, Forest and Climate change has considered the proposal based on the recommendations

of the Expert Appraisal committee(lnfrasmrcture, cRZ and other miscellaneous projects) and hereby decided to grant of

environmental and cltZ clearance for 'widcning of Existing container Berth at Jawaharlal Nehru Pon' Navi Mumbai'

Maharashtra (Cargo Handling Capacity of 22.1 MTPA). The project sit€ is located at Village 
-Nhava, 

Navi Mumbai,

District Raigad, and State Maharashtra by Iws Jawaharlalnehru Port Authority' under the EIA notification' 2006 as

amended and cRZ Notification, 2011 subFct to strict compliance of the following specific conditions, in addition to all

standard conditions applicable for such projects'

24. This issues with the approlal ofthe Competent Authority'

rAJM H/rNFRAl /45825/. t2024 Addr6ss: lA Oivi6ion, Manlslry of Envlronment. Forest and Climato Chang€

lndita Paryavaran Bhawan, Jor Bagh New Delhl - 11m03

Page 3 of 12
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Cony To

l. Principal Secretary Environment & Climate Change Departrnent, Govemment of Maharashtra, Mantralaya, Mumbai _
2' The Deputy Director General ofForests (c) Ministry of Environment, Forest and climate change, rntegrated Regionaroffice, Ground Floor. East Wing, New s**r".i"r Bril;;;, 

""ir-i 
,,r"., *"*ur_ 2t40001.3. The Chaimran, Cenhal pollution Conhol Board ,;;;.? il;,Delhi _ 32. D.,4ru, ranvesn Bhawan, CBD-cum0ffice Complex, East Arjun Nagar,t 

H firxrTr"tary' 
Maharashtra Pollution Control tsoard, Kalpatru poin! sion circle, sion (East), Mumbai4OO

5. Monitoring Cell, MoEF&CC, Indira paryavaraa tshavan, New Delhi6. Parivesh portal.

7. Guard File/Moniroring Filer'Website/Record File.

Specific EC CoaditioEs for (ports, Errbors, Breakwrters, D.edging)

I. Specilic Conditions

Annexure I

f,C Conditions

l.t

i Constsuction activity shall be carried out strictly according to theNotification, 201 l. No construction work other than those permitted in
pmvisions of the CRZ

Notification shall be canied out in Coastal Regulation Zone area.
Coastal Regulation Zone

11. All the recommendations and conditions specified bAuthority vide letter no.CRZ2022\CR 3t2ft C4 dated
v the Maharashtra Coastal Zone Management

It The Project proponen t4th february, 2023 shall be imptt sball ensure that no creeks
emented

the prolect site and fue flow of water is maintained
or nvers are blocked

es at
tv. Necessary \Rapprovals to be taken during implementation and

+:
bodies concemed.
v. Construction spoils, including bituminous material and other *
allowed to contaminate watercourses and the dum

s rE
they shoutd not leach into the ground water.

p sites for such
d tw

vl. No underwater blasting rs permitted.
vll Necessary approvals be taken during implementation and commi

Re

concemed. ssl s

vlll. Continuous monitoring of the ecological characteristics of theconslruction, to assess lhe changes the water quality, coastal
habitat duimg and after theln hydro logy, bonom contaminationand diversity & abua,tanss of marine orgamsms The report of the monito the concem lRO, MoEF&CC along with six monthly report
toring report shall be submit

ix. AII the corxritments made to the public during public hearlnglpbe satisfactorily implemented and adequate budget provision shall b
ublic consuhation meeting shall

x. All the commitrnents made as part of EMp with the budget
e made accordingly.

xi. The project proponent shall install system carryout io
provlslons shall be implemented.

commodcriterion parameters relevsnt to the main pollutant
Ambienl Air euality monitoring for

reference to pM emissiorL and SO2 and NOx in reference to
s released (e.g. pMl0 and PM2.5 in

outside the port area at least at four locations (one within and

SO2 and NOx smissions) within and
of l2O"each), covering upwind and downwind directions

three outside the port area at an angle
XII Appropriate Air poliution Control (ApC) system shall bepoints including fugitive dust from all wlnerable sources, s

provided for all the dust generating
emrssron standards. o as to comply prescribed fugitive
xiii. The project proponent shall submit monthly summary report ofcontinuous stack emission and

rA,/MH/tNFRAl/45 8254 t2024

Page 4 ot j2
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S. No

Stnndard EC Conditions for (Ports, hnrbors, break*aters, dredgiug)

l. Statutory Compliance

2. Specilic Conditions

4.

EC Conditions

air quality monitoring and results of manual stack monitoring and manual monitoring of air qualiry

/fugitive emissions to Regional office of MoEF&CC, Zonal oflice of CPCts and Regional office of

SPCts along with sixmonthly monitonng report.

xiv. Effective safeguard measures, such as regular water sprinkling shall be carried out in cntical

areas prone to air pollution and having high level of particulate matter such as around loading and

unlouding point and a[[ transfer points. Extensive water sprinkling shall be carried out on haul

roads.ltshouldbeensuredthattheAmbientAirQualityparametersconformtothenorms
prescribed by the Central Pollution Control Board in this regard'

xv. Risk assessment for spill scenarios and Disaster Management Plan as prepared shall be in place

in the environment Management cell with all SOP's for various scenarios'

xvi.spillageoffueVengi:reoilandlubricantsfromtheconstructionsiteareasourceoforganic
pollution ihich impacs marine life, parricularty benthos. This shall be prevented by suitable

precautions and also by providing necessary mechanisms to trap the spillage'

xvii. Oil spitlage prevention and mitigation scheme shall be prepared ln case of oil

spillage/contamination, action plan shall be prepared to clean the site by adopting proven

tecnnltogy. The recyclable waste (oily sludge) and spent oit shall be disposed of to the authorized

recyclers.

*riii. eI the recommendations mentioned in the risk assessment report' disaster management plan

and guide ne S Shal be

th Ministry S office I 22-65t20 I 7 lA. dated 30rh September
x IX per c

0 Ihe shal abide by atl the cofilm tments made by them to addre ss rhc
202 proJ ct

d th b tic consulta on The proponent shal rnlllate the
concems urln pu

ed by rh tment made 1n the pub c hearin g, and rncorpora te ln rh
propos cm, on comnl

tal Mana P SUbmi to the M lnrs try other 3ctlVItles Includtng po ut lon
Environme n emcn an

al and R&R, wildlife and
envl ronmen

nlp cludmg the N P Compensa tory etc, e ther
consen'atIo rotec on measure S ln

d by th proponen t based on the social assessment and R&R sction p an
propose (. proJ

d the aratl f EIA report or prescnbed by ted
c arn ed out unng prep on o

and become part of EMP /* *

EC Conditions
-{ 1I

Construction activity shall be carried out strictly according to the provisions of CRZ Notihcation'

2011 and the State Coastal Zone Management Plan as drawn up by the State Governrnent No

construction work other than those permitted in Coastal Regulation Zone Notification shall be

carried out in Coastal Regulation Zone area'

1.1

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of

Explosives,FireDePartment,CoastGuard,CivilAviationDepartrnentshallbeobtained'as
apflicable by project proponents from the respective competent authorities'

tAJM H/t N FRA 1 /458254 12024
Page 5 of 12

safety implemented.

As Memorandum No.

proponent

raised project activities

based the

and All

control, protection conservation, forest

Aforestation

impact
EAC,

TI c.

:' Raigad
t1

July

,\c.1

S. No

A certificate of adequacy of available power from the agency supplying power to the Project along

with the load allowed for the project should be obtained'1.2

1.3

Addressi lA Division, Ministry ot Environment Forest and Climate Chang€'

lndira Paryavaran Bhawan, Jor Bagh New Delhi" 110003
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EC Conditions

4. Water Quality Monitoring And preservation

S. No

)'t
i Construction activity shall be carried
Notification, 201 L No canstruction wo*
Notification shall be carried out in Coasta

out stictly. according to tbe provisions of the CRZ
.ouer 

than those permifted in Coastal Regulatron ZoneI Regulation Zone area.

EC Conditions

for

The entpropon shal tnstall tem to csys Ambarryout len Air Qual nmo tonty ngparameters te cvant to the maln utantSpo e. PM and Pto 5M2MP nsemls o& s02 and ln referenc So 2o dan oN xth rh n ndilect areaproj a eas four cov u denng andpwn do dwnwind rectlons

3.2 ti
for

Appropnate Po lu on s( temAPC) ys be dedprovl *recln lud tu nrt genduvemg S al w ne sorable urccs so AS cto omp v CMISS lon

.3.J
urtain

rking
fo

Shmud sha belng carried uo n the ork sl te enc oS ln rhc docW opr facact posedas aleadust c h1'v sas ach cv ln 7.ero dusI d sch e fromarg rh Se tc These cbe una n fo hs rounmense udffec ti cv ln tes tn disturbancctmg e from WI nd an ffectln the dockpreven drywaste no srlng dis opcralmperston, prov orng condi nto s tlrtro ugh provlsion foorkers. shade r erh

3.4

for ffectiv

cDust o ec tors shal be o lnd"p ayed areas b as ln surfaceI care to camed out, ementedsup p Stacksby c d sp i,4ftt,,tl

3.5 The sse ls mco rh emlyp s5ron rescnbedp tlme o tl

K,s

"ti"
3.6

sets

En

may

D esel owerp enera tsSCting as bACkup powerconfomr to Srule adm c under VIIOnm en 9 6.8ct,shsets o uld be toual rheg nceded for thc comb edln ofcapacltyow sul urph eTh o oncati Io th DG SCts be dec ded wr th tnPo lution Conho Board

l7

proj
entation

incrcased being
proJ

fferen

deta cd andmanagement decongestion lan beshallp drac n uuren to cnsureevel p hservlce eof the roads irhin a 50 kms radi ous thf
andafterupon the Iemlmp of the ThisPTOJ an oush? bldm no umC ua d Ia trpact cmen andop biha tat ron carrled ou OT sed topropocctby uton of th s tc dilntlmc and ofthc c tla dtraffi c m spacmenanage an shalp be dul a dav tcd and ccrt fied hCDevelo by U rbanPmen and rh P l) co eten authomp n for adrotyah ve thEI dan a soto the nt ementatipl on fo com n tsen fopo crh an hp cho onvf ve hd cartm tSenep

lAlMH/tNFRAl /45 8254 /2024

2.1

3. Air Quality Monitoring And preservation

S. No

3.1

emissions)

project
common/criterion

released I 0reference and NOx
outside

at locations,

Air Control shall all dust pomtsfiom
prcscribed standards.

whereoperations be

shall norms from

(Protection)
height

proposed source of
the

I

alldiesel.

agencies

participation

A traffic traffic
of that

ls maintainedimproved

basedof
the be carriedor other this 05 Kms radius

scenarios

Statedepartment
augmentation shaliconsent

these

Addregs: lA Dlvision. Minlslry o, Environnrnoi,aea,ya,"r,iaL-,an,;;["U,ffi:I,"ill!1?1L"**" Page 6 of 12
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S. No

5. Noise Monitoring And Prevention o

EC Conditions

The Project proponent shall ensure that no creeks or rivers are blocked due to any activities at

the project site and free flow of water is maintained.4.1

Appropriate measures must be taken white undertaking digging activities to avoid any likely

degradation of water quality. Sitt curtains shall be used to contain the spreading of suspended

sediment during dredging within the dredging area.
4.2

No ships docking at the proposed project site will discharge its on-board waste water untr€ated

in to the estuary/ channel. All such r astewater load will be diverted to the proposed Effluent

Treatment Plant ofthe project site.
4.3

Measures should be taken to contain, control and recover the accidenol spills of fuel and cargo

handle.

The project proponents will draw up and implement a plan for the management of temp€rature

differences between intake waters and discharge waters'4.5

1.6

4;t

Sewage.I.reatmentPlantshallbeprovidedtokeatthewastewatergeneratedfromtheproject.
Treated water shall be rcused for horticulture, flushing, backwash, HVAC purposes and dust

suppression.
4.8

No diversion of the natuml course of the river shall be made without prior permission from the

*

work
area

I measures shall be taken al water front

shall be carried out to avoid erosion of soil fiom the

into thc marine water bodY.

All the erosion confo

6

lty ?,t

EC Conditions

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be

submitted to Regional Ofiicer of the Ministry as a part of six-monthly compliance report'

<,

Page 7 of 12

4.4

Spillageoffuel/engineoilandlubricantsfromtheconstructionsiteareasourceoforganic
pollutlon whi"h impacts marine life. This shatl be prevented by suitable prtcautions and also by

providing necessary mechanisms to trap the spillage'

Total fresh water use shall not exceed the proposed requirement as provided in the project

details. Prior permission &om competent authority shall be obtained for use offiesh water'

Acertificatefromthecompetentauthorityfordischargingtreatedeffluent/untreatedemuents
ir:to the Public sewer/ disposaVdrainage systems along with the final disposal point should be

obtained.
4.9

Ministry of Water resources.4.10

.s'
4.1r

S. No

5.1

Noise from vehicles, power machinery and equipment on-site should not exceed the prescribed

limit. Equipment should be regularly servic€d. Attention should also be given to muffler

maintenance and enclosurc ofnoisy equipments.

TAJMH/tN F RA1 /458254 12024 Address: lA Division, Ministry of Environment. For96t and Climate Chango

lndira Paryavaran Bhawan, Jor Bagh Now Oelhi- 110003
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5.3

for

enc ureos S DG se on ISts, tTlba ers for dun rungIo ear u s rfoprsonnepe be emcntedmp measu res n sol due to n sdgrou Source

The ambient noise levels
75 dts(A) during day time

should conform to the standards n
*d ?0 d;(A) il;;;';]fl"j o*'"noed under E(P)A Rures' 1986 viz

7. Waste Management

S. No
EC Conrlitions

6.t
king

Provlde so ar erpow tlongenera on roof bof uiltops fo SOr Iardings en]sh forsyst al comnts ontree arlights, arounp d ec areaproJ mam tain the meSA

6.2 Provide LED lights in offices and project areas

S. No
EC Conditions

7.t Dredgcd be d OSed Safesp theln dely atedslgn

7.2
Shorel ne ulsho d be todue ud mp rng. tuS d onvconduc ted m ti onti catn cga d ifout, The detanecessary

S bthlmon monl tov nng

2

e,!rll&s
th

*
efie!

au
7.3

Necessary arrang
must be ensured
including the Cen
1986.

ements for the treatment of the effluents and soli

.,1u, 
,!., conform to the standards laid down

tral or State pollution Control tsoard and under the

d

til6

\\\F()
7.4 The solid wastes shall be managed and disposed as per the nRules. 2016. orms of the Solid Waste Manageme nt

/.5 nstruction demoli tion
truction Ii

Any co and actlvl es tedrela thercto shall mana cd So as oconfonn to the Cons aad Demo tion RuManagement 20€s'

7.6 1r,jl1": from the competenr authority handling

::r-:.:::i.," exisring civic capacities of handfinj
generated lrom project.

fo
Used Cl and l-'T sL oulsh d co cIele d and d IS s oed sff/po en asecyclpreval ngde ln permg s/gul erul s of re a au8ul thontory ato oidty mercu contamry na tlon

7.8

Oil spill contingency plan shall be prepared and part
and recor.ery of oil from a spill would be assessed.
Acts tor oil spill management would be followed.
contmgency plan with the overall area contingency p
covered.

.l?|1| a tackJe ernergencies. The equrpmenr
Guidelines given in MARpOL and Shrpping
Mechanism for integration of rermrnals oil

ran under the co-ordination of Coast should be

lA,/MH4NFRA.t/45 8254 t2024
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S. No
EC Conditions

Acoustic for
bays,shall operatingmitigation impact

5.4

6. Energy Conseradon Measures

areas,
and regularly;

material shall
areas.

not disturbed Periodical
and

shall
reports.

wastes from
bestrictly

Waste
6.I

municipal solid wastes should be obtained,
and their adequacy to cater to the M.S.W.

be properly
thcthe

Add.ess: lA Division. Ministry of Envlronn
rnd''a p,,y;;;;;l;;;H'[,?,l,ffiAT:- 

! 1?l;; "*"n.
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8. Green Belt

9. Marine Ecology

10. Public Hearing And Human tlealth lssues
,l1.1 H,\\r.

EC ConditionsS. No

Green belt shall be developed in area as provided in goject details with a native See species ln

accordance with CPCB guidelines.8.1

8.2

EC ConditionsS. No

9.1

envlronment,
9.2

The dredging schedule shall be so planned thal the turbidity developed is dispersed soon enough to

prevent any stress on the fish population.9.3

A detailed marine biodiversity management plan shall be prepared through the NIO or any other

institute ofrepute on marhe, brackish water and fresh water ecology and biodiversity and submitted

to and implemented to the satisfaction of the state Biodiversity Board and the cRZ authority. the

,"po.t shull be bascd on a study of the impact of the project activities on the intertidal biotopes,

comls and coral communities, molluscs, sea grasses! sea weeds, sub-tidal habitats' fishes' other

marine and aquatic micro, macro and mega flora and fauna including benthos, plankton, turtles,

birds etc. a. ul.o th" productivity. The data collection and impact assessment shall be as per

standards survey methods and include underwater photography'

upn

Marine ecology shall be monitored regularly also in terms of sea

dunes, fisheries, echinoderms, shrimps, turtles, corals' coastal

niarine biodiversity components rncluding all micro, macro and mega

CI
weeds, sand

of marine biodiversity.

9.6

,15 6,ll
't he project proponent shall ensure that water traffic does not impact

that fall along the stretch of the river.9.7

EC ConditionsS. No

The work space shall be maintained as pel intemational standards for occupational health and safety

with provision of fresh air respirators, blowen, and fans to Prevent any accumulation and inhalation

of undesirable levels of pollutants including VOCs.
10.1

I AJM H/ lN F RA1 /458254 12024
Page I of 12

Top soil shall be separately stored and used in the development ofgreen belt'

Dredging shall not be canied out during the fish breeding and spawuing seasons'

Dredging, etc shall be carried out in the confined manner to reduce the impacts on marine

While carrying out dredging, an independent monitoring shall be carried out through a Govemment

egency/lnstitute to assess the impact and necessary measures shall be taken on priority basis if any

adverse impact is observed'
9.4

*

Addross: l,A Division, Ministry of Environm€ot, Forest and Cllmate Change,

lndira Paryavaran Bhawan. Jor Bagh NolY Delhl - 110003
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EC Conditions

10.2
Workers shall be strictly enforced to wear person
or ear plugs, whenever and wherever necessary/
by labour exposed to hazards from vibration.

al protective equipments like dust mask, ear muffs
required. Special visco-elastic gloves will be used

In case of repai of any old vessels, excessive
gas. Eesides, fully enclosed covering should
materials ar site beforc disposal to CTSDF.

care shall be taken while handling Asbestos & treon
ue provided for the temporary storage of asbestos

10.4

Safew raining shall be
employee will be enga
condLrcted regularly. AII
and rnonitored by the
accidcnts.

glven to all worken specific to rheir work area and every worker andged in firc hazard awareness tramng and mock drills which wi, bestandard.safl! and occupational haza.d measure, Jrii"o" irnr"rn*,"dconcerned officials to prevent tlle occurrence 
"i rra*".d 

'lr.,O*u,

l0.s Emergency preparedness plan based
Disasrer Management plan shall be i

on the Hazard identification and Risk Assessment (HlItA) andmplemented.

10.6
bi

form

tsProv on be rh ouh s fo nscoIng truclron abour nrhi teSI th ncccin&ast ssrucfure and faci ttti arys such as tu for cooki mob eng mo e safeterwa medic al heal th crech cTh be ln the of strucovrem ICtu scd temporaryafter bemco et lo on thefP

10.7

\RY
hea th surve elanc of he workers shal done on ICa argu

S. No
EC Conditions

1l.l fi'ingements/dev

infringements
feti

The have wel a d down en rovl nmental po ducyDrrecto rs The
1dshou beprescfl s a ondardchecks VCproper and ba ances an d o rnto lnenvro fonmental /wi di fe norms/ conditions. cThe om shalpan hav ve fide n d ofreportm de olatl n o atl no of he vlen ronmental dcondi o onns sNIand oI shareholde rS oh ISIde cThe o rhf eopy board reso utionb n rh ICtssubm dtted the oM garEF&CC a o Sf IXparl mon th v

71.2
A separate Environmenial Cell both at
personncl shall be set up under the con
ofthe organization.

.,h: Olr.:t and company head quaner levci. with qualrfiedtrol ofsenior Executivc. who wili directly *p.n ," ;;;'h;;;

t 1.3

for

for
for

w/

Act on lanD m cmen lnp E t\,1 P and cnvlron talcn cond ons nalo h resfo ns bthe co m po ma trl xS ah fybepanv cd andprepar shal be du verov bdapp ten ua thcompe orl thdsfun area ty sark ced yecn rrolune tal titec onpro measu rcs bshall k tn S aratepteb cp co nl.ldi an dedert no ona other uv SC Yp earrpo ts c S fopro mgres taemenp no fo act oned an hastoreporl the p beM Stnl onal o fficReg e a Io th theg S x M no th Comv ance Rcp rt.po

11.4 Self enviroru::enlal audit shall be conduc
audit shall be caried out.

ted annually. Every tfuee yean thtd party envionmental

I l. Environment Responsibility

I

Page 10 of 12

S. No

10.3

STP, drinking

shall made for
the all

toilets,
cate, etc. housrng may

tothe project.

Occupational
be

environmental

shallcompany a

policy for
bring focus any

theforest
system

forest
stake

shallto
report.

12. Miscellaneous

rA/M H/t N FRA 1 /458 254 12024 Addrossj lA Division. Mrnistry o, Environnrnor,"p".vauar"nei;;;,]j]iffij,[fT"",ll-:T];;"r"*r"
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EC ConditionsS. No

The project proponent shall make public the environmental clearance granted for their project

utoni *itn the environmental conditions and safeguards at their cost by prominendy advertising

it at least in two local newspapers of the Disrict or Starc, of which one shall be in the vernacular

language within seven days and in addition this shall also be displayed in the project

proponent's website permanently.

12.1

The copies of the environmental clearance shall be submitted by the project proponents to the

Heads of local bodies, Panchayats and Municipal tsodies in addition to the relevant offrces of

the Government who in turn has to display the same for 30 &ys ftom the date ofreceipt'
t2.2

12.3

'l'he project proponent shall submit six'monthly reports on the status of the compliance of the

stipuiated environmental conditions on the website of the ministry of Environment, f-orest and

Climate Change at environment clearance portal'
12.{

'theprojectproponentshallsubmitthecnvironmenta}statementfoleachfinancialyearinForm.

v,o rt" 
"on"".n"d 

Stat€ Pollution Control Board as prescribed under the Environmenl

(Protection) Rules, 1986, as amended subsequently and put on the website ofthe company'

'the criteria pollutant levels namely; PM2.5, PMl0, SO2, NOx (ambient levels) or critical

sectoral parameters, indicated for thl project shall be monitored and displayed at a convenient

location near the main gate ofthe company in the public domain'
12.6

12.1

Thg ffiect proponent shall abide by all the co

EWEMP report, commitment made during

presentation to the Expert Appraisal Committee'

also that

() 'l'4\.\

rtheidunngandcPub

mmitments and recommendations made in the

12.8

pn
ut

cpr

(: Ra

No further expansion or modifications in the pro.ject shall be

of the Ministry of Environment, Forests and Climate Change (

ett

{fl+d}6t"

\r

IA
ali tadafalse/ tedbricfo fasor bmissiontldataonC ec ng

thetlonac underattmct 6Jprovlearancen oIT enNITI ta

E9 6c nt, I
r2.10

satisfactory manner

eabovfo theann oculctl oatlm vehden pOIma suspe1'h v
9 68ontl Acal Pr tecovrronmen t,fo Bthe nNS (oderun thea s ofactons noS Stondic t1 provlry

danundboS trmeatl1 asureSAed fes So thef guarduggeensurcto
12.1I

The Ministry reserves the right to stipulate additional conditions if found necessary' The

Company in a time bound marmer shall implement these conditions'12.12

The Regionat Oftice ofthis Ministry shall monilor compliance ofthe stipulated conditions The

project 
-authorities 

should extend ftill cooperation to the officer (s) of the Regional office by12.13

tA,/M H/l N F RA 1 /458254 I 2024
Page11of12

'l'he project proponent shall upload the status of compliance of the stipulated environment

"I"*un.. "onditionr, 
including results of monitored data on their website and update the same

on half-yearly basis.

12.5

The project authorities must strictly adhere to the stiPulations made by the State Pollution

Control Board and the State Government.

Hearing

12.9

factual
and

ifclearance,revokeMinistry

lneffective implementation

Addressr lA Division. Ministry ol Enviroomgflt, Forest and Climato Chang€'
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S. No

fumishing the datarequls informati on/mon itoring reports

12.14

ter-ali
llution Air

En

lic abi

subj tter.

a
'fhe bove cond rtlons sha ll b lnenforced, a undcr the lons oprovls f the& atcrCon tro o onf Po ttPrevenAc 97) 4 thet, Preventi( &on Contro fo Po II utr on Ac 98rronmenl ) t, cthPro tec tr( on ) Act, 98 6, Hazardous and Other astesT I\,,1rans ana(M gemen andboundary ovement Rules 20 6) and the Pub Li li Insuran ccty 99 atheir Act, rhamendmen ts and longuR es and an otherv orders sedpas theby ,bHon le S CH upremc rtoll foCourts nd lath and otherany Court fo Law rela to theting ect ma

t 2.15 Ii with ribunal.days Section ational

Any appeal nst thisagar EC c the N onati a
,IGreen fodefl o fp rnrhas aprescribed under 6 of the N .TGreen IIbunal Ac 20 0

EC Conditions

TRUE COPY
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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 29 OF 2024 (WZ)

Paramparik Machimmar Bachav

Samajik Kruti Samittee

Versus

Jawaharlal Nehru Port Authority &

Ors.

...Appellant

...Respondent

AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NO. 1

Dated this _ day of July,2024

Mr. Saket Mone,

Ms. Anchita Nair,

Mn Devansh Shah

c/o. Vidhii Partners,

Advocates for Respondent No. I

2nd Floor, Darabshaw House,

Shoorj i Vallabhdas Marg,

Ballard Estate, Mumbai - 400 001

E : vidhii.mumbai@vidhiipartners.com

T:022- 4355 8555

}i,.ALII-F1377/2022
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